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LLOK SABHA the loan of helicopters for rescue and

Tuesday, 11th February, 1958.

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Floods in Ceylon

.+.
rShri Radha Raman:
| Dr. Ram Subhag Singh:
| Shri Mohan Swarup:
| Shri Bhakt Darshan:
| Shri S. C. Samanta:
v | Shri Raghunath Singh:
| Shri Supakar:
*1, < Shri Vajpayee:
| Shri N. R. Munisamy:
: Shri D. C. Sharma:
Shri A. K. Gopalan:
Shri Kodiyan:
Shri Jagdish Awasthi:
Shri Harish Chandra Mathur:
Shrimati Ila Palchoudhuri:

Will the Prime Minister be pleased
to state:

(a) Whether the Government of
€eylon had approached Indian Gov-
ernment for help to relieve flood dist-
ress in Ceylon in the later part of
December; and

(b) if so, the details and extent of
aid sought and given?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) The Government of Ceylon ap-
pealed to the Government of India for

relief work and for assistance in the
shape of food supplies, cloithing, medi-
cal supplies; ete.

The Government of India sent six
Dakotas, three Fairchild Packets and
two Bell Helicopters along with a unit
of Army engineers equipped with
collapsible assault boats for rescue
work and para medical units equip-
ped with medical supplies for relief
operations. The I. A, F. aircraft flew
over 150 sorties on a round-the-clock
schedule and airdropped a total of
over 6 lakhs lbs. of food and medical
supplies. They rescued 300 stranded
persons from wvarious places and con-
veyed medical teams to the affected
areas. They also carried out a num-
ber of reconnaissance flights with
Ministers and officials of the Ceylon
Government on board the aircraft.

The army rescue teams were drop-
ped near Pooneryn in Jaffna and at
Amparai in the Gal Oya Valley. They
ferried supplies to inaccessible regions
and transported people back to safety.
They also repaired roads and bridges.

The Government of India has given
a gift of textiles worth Rs. 50,000|-.
The Indian Red Cross Society, the
Textile and Pharmaceutical Industry

and Trade have altogether sent dona-

tions of cloth, blankets and medicines
ete. to the value of Rs. 1,90,000]-.

A further gift In kind of Rs. 10
lakhs will be given by the Govern-
ment of India in the shape of goods
and supplies which+ the Government
of Ceylon may require from time to
time.

Shri Radha Raman: May I know
the total personnel employed in these

operations and whether they were
able to save any lives also?
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Shrimati Lakshmi Mémon: I have
already pointed out that 300 strand-
ed people have been saved by them.

Shri Supakar: May I know the
total amount of expenditure incurred
by the Government of India in this
operation?

Shrimati Lakshmi Menon: It is yet
to be calculated

Shri 8. . Samanta: May I know
whether this s the first time that aid
was sought from us or whether it was

sought and given previously also?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Is the hon Member talking
about Ceylon only?

Shri 8§ C Samanta: Yes.

Shri Jawaharlal Nehru: I have no
recollection of any major aid given
i the past, but probably on various
occasions aid in minor forms might
have been given.
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there?

Shrimati Lakshmi Menon: They
have all returned by the 9th of
January,

has submitted a report.
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Narsing Girji Manufacturing Com-
pany Ltd., Sholapur

4
Shri Barman:
2. Shri 8. C. Samanta:
Shri Subodh Hasda:
{ Shri T. B. Vittal Rao:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether the ‘Somami Commit-
tee’ appomnted to Inqure into the
working of Narsng Girji Manufactur-
ing Company Lamited, Sholapur has
submitted its report; and

(b) the present condrtion of the said
Cotton Textile MiH?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir
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{b) The mills remain closed since
$-8-1087. There were liquidation pro-
ceedings against the mills in the Bom-
bay High Court; an official liquidator
bas since been appointed. The Gov-
munombny it is understood
are taking the mills on lease from the
official liquidator to run them till they
are sold.

Shri Barman: May I know the spin-
dle and loom capacity of this mill, and
by what time the Bombay Govern-
ment may take up the management
of the mill and start it again?

Shri Kanungo: The spindle strength
is about 55488 and the loom
strength 1,011. It is a half-a-century
old mill. The Bombay Government
are negotiating with the liquidator,
and I hope they will be able to do it
soom. But the ultimate disposal is by
disposal of the mill

Shri 8, C. Samanta: May I know
whether any interim report has been
submitted to the Government; if so,
what are the recommendations in jt?

Shri Kanungo: The final report is
being awaited. There have been cer-
tain communications in the mean
time; it 1s more or less supporting the
idea of the Bombay Government.

Shri T. B. Vittal Rao: This Commit-
tee was appointed as long ago as seven
months and they were supposed to
submit their report within two or
three months. May I know the rea-
sons given by the Committee for this
inordinate delay?

Shri Kanungo: Obviously the Com-
mittee's business is to see the best
way of running the mill, and it is not
so easy in this particular case.

Shri Heda: Taking into considera-
tion the total assets of the mill an
the provident fund due to labour,
which is nearly equal, is the Commit-
tee considering the proposal put for-
ward by the labour union that the
mill may be run by the co-operatives
of the lsbeour?
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* S8hri Kanungo: Those proposals have
been considered by the Bombay Gov-
ernment.

Shrl Goray: Have the Government
taken any relief measures in respect
of the workers who have been un-
employed?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): That
would be for the State Government,
not for this Government.

Shri T. B. Vittal Rao: May 1 know
whether from the provident fund
amount due to these employees any-
thing has been paid during this period
they have been unemployed?

Shri Kanungo: I have no informa-
tion on that.

Kingsway Tenements

*3. Shri Gajendra Prasad Sinha:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether Government have any
proposal to transfer ownership rights
to the occupants of the Kingsway
tenements in Delhi,

(b) what would be the land area to
be allotted to each tenement; and

(c) the chargeable value for each
tenement?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Except in the case of
Reids Lines, ownership of the tene-
ments and shops is trarsferable in
accordance with the provisions of the
Compensation S8cheme,

(b) About 50 sq. yds.
(e) About Rs. 2088/-.

Shri Gajendra Prassd Sinha: What
are the existing facilities, that is the
civie amenities providell to the resi-
dents of this area at present, and
how do they compare with the
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drains and water supply through
common hydrants It is proposed to
provide internal water lines and also
to lay down underground sewerage, it
possible.

Shri Gajendira Prasad Sinha: Is
Government aware of the fact that
there is discontentment on the side
of the residents of this area and there
has been some suggestion to settle the
Outram Line and Hudson Line of the
Kingsway Camp on the refugees?

Shri Mehr Chand Khanna: The
only-discontentment according to my
knowledge is that the occupants of
these tenements owe about Rs, 20
lakhs 1n arrears of rent; and now that
we are making efforts to realise the
dues there 1s obstruction on their part
and that 15 the only discontentment I
know of

Shri Gajendra Prasad Sinha: What
has been the average area of the
plots settled on other refugees in
other areas?

8bri Mehr Chand Khanna: If in-
formation regarding any particular
case is brought to my notice, I shall
be able to answer.

Shri Gajendira Prasad Sinha: I
wanted to know the average area
settled on the refugees m other
camps.

Shri Mehr Chand Khanna' In the
initial stages, even in old Rajendra-
nagar, the area is comparatively
small. Then, we started developing
Delhi on little better lines and the
areas have increased in certain cases.

Shri Badha Raman: May I know
whether the DDA haf placed any
condition with regard to leaving of
open area 1n each tenement and that
is being adhesed to by the Rehabili-
tation Ministry?

Shri Mehr Chand Khanma: This
question may conveniently be addres-
sed to the Mimstry of Health,

ot syferer wwdm - W oY
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Shri Gajendra Prasad Sinha: Is it
not a fact that 50 sq yds 13 very
small and will Government consider
to provide them 1in the Kingsway
Camp?

Shri Mehr Chand Khanna: I have
answered this question in reply to the
supplementary question asked by Shri
Radha Raman

Non-Europeans in South Africa

*4, Shr1 Shree Narayan Das: Wil
the Prime Minister be pleased to state-

(a) whether 1t 1s a fact that the
Government of South Africa has em-
barked upon a scheme of getting rid
of non-European workers from indus-
try;

{b) if so, the nature .of such a
scheme; and

(c) how many Indian workers have
been affected so far and willbenﬂoct-‘
ed in all if the scheme is put through?

The Parliamentary Becretary to the
Minister of External Affairs (Bhsi
Sadath AH Khan): (2) The Govern-
ment of India have seen pres
reports to the effect that the South
African Government have decided to
reserve all skilled jobs in the clothing
industry for white workers.
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(5) and (c). Bimee there Is'no Indian
Mission in South Adfrica, it is not pos-
aible to obtain any factual informa-
tion.

Bhri Shroe Narayan Das: May I
know whether such steps are being
taken by the Government of South
Africa under any law passed by them
or is it otherwise?

Shri Badath All Khan: It is report-
ed that the decision is taken in terms
of the job reservation clause of the
Industrial Solution Act passed in 1858
which enables the South African Gov-
ernment to reserve any job in any
industry for any particular racial
group.

Bhri Bhree Narayan Das: May I
know if any number of persons of
Indian origin who have been thrown

out of employment have expressed
their desire to come over to India?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): There are, although we can-
not give the exact figures. Possibly
a oconsiderable number of people of
Indian origin will be affected by this,
especially in Durban where they are
largely represented in the textile in-
dustry. But the only question is whe-
ther they want to come to India. Not
that I am aware of.
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Shri Jawaharial Nehru: Broad in-
formation, of course, is available in
the public Press, and we may ask
occasionally some Government. But in
matters of this kind rather intimately
affecting us, we do not normally want
details particularly through any other
Government. It must be 1»membered
again that the position 18 that
all these people are South
African nationals that are affected.
They gge not Indian nationals. We
can ask some other Government to
take up the case of Indjan nationals
there. But all these people who are
there are people of Indian origin and
they are South African nationals so
that we do mot come into the picture
in the strict legal sense.

Shri Hem Barua: In view of the
fact that South Africa is today in the
box in the United Nations Organisa-
tion for this discriminatory practice,
may I know what steps are _being
taken to ensure justice to the cause
of Indians in South Africa through
this international organisation?

Shri Jawaharial Nehru: May I again
say that there are no Indians in
South Africa?

Shri Hem Barua. Nationais of Indian
origin?

Shri Jawabarial Neltra: None. They
are people of Indian descent which is
very different. They are South Afri-
can nationals or South African citi-
zens for whom the South African
Government is or rhould be responsible.
The steps we are tfaking have
been public steps in the United
Nations and elsewhere. I do not
know what other steps we can take—
a sort of declaration of war against
the South African Government. We
do not propose to do that.

Shri Tangamasi: May I know what
is the status of Indians in South Africa
whoe were boin in the princely
States of Indla and were British-
protected before India became inde-
pendent?

Shri Jawaharial Nehru: Their status
would be the same as of any other
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Indians who

+
Ehri Rameshwar Tandlia:
Dr. Ram Bubhag Singh:
Shri Raghunath Singh:
*5. Shri 8. C. Bamanta:
Shri Warior:

Shri A. K. Gopalan:
Shri Punnoose:

Will the Minister of Commerée and
Industry be pleased to state:

(a) the effect of the replacement of
Sales Tax by the additional excise
duty on the accumulation of textile
stocks; and

(b) whether there has been an in-
crease in the export of cloth since the
reduction of excise duty on medium
cloth?

The Minister of Commerce (Shri
Kanungo): (a) This measure was de-
signed to make flow of cloth from the
production to the consuming centres
easier. The clearance of stocks from
the mills during the month of Jan-
uary, 1958 indicates that this object
is being achieved.

(b) There is no excise duty on cloth
meant for export. Therefore, the re-
duction of excise duty is not likely to
have any direct bearing on the export
price. The export figureg for Decem-
ber and subsequent periods are not
yet available.

Shri Rameshwar Tantla: May I
know what was the cloth stock in
when the excise duty

r
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Shri Kxttunge: 1 think 4,806,000 bales
in December.

Shrl Rameshwar Tantla: What was
the reduction in this type of cloth?

Bhri Kanunge: The reduction was
of the order of about 50,000 bales.

Shri Rameshwar Tantia: The main
reduction was in medium cloth. Is
the Government considering relief to
coarse cloth also to give benefit to the
poorer people?

Shri Kanungo: There is no inten-
tion of making any other concession
at present.

Shri Tangamani. To a similar ques-
tion put in November, the hon. Minis-
ter was pleased to state that the
stock then was 8 weeks' stock. May
I know whether the stock still conti-
nues to be B weeks' stock?

Shri Kanungo: It is about 8 weeks'
stock.

Shri Gajendra Prasad Sinha: What
is the pomtion of stocks of coarse
cloth at present? Has there been
any sizable reduction in the accumu-
lation of coarse cloth stock?
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Dandakaranya Rehabilitation Schemss

{Shri A. K. Gopalan:
Shri 8. M. Banerjee:
o8, Shrl Jagdish Awasthi:
Shri D. C. Bharma:
Shri Jaganatha Rao:
Bhri Vajpayee:
wmmemmmmmm
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 132 on the 14th Novem-

ber, 1957 and state:

(a) whether the team of specialists
have completed their survey of the
area selected for the Dandakaranya
Rehabilitation Scheme;

{b) if so, whether the report has
been submitted to Government; and

(c) the action taken thereon?

Minority

Khanna): (a) to (c). A stitement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No, 1.}

Shri A. K. Gopalan: May I know
whether it is proposed to send the
refugees from now and if so0 how
many?

Shri Mehr Chand Khanna: We hope
to make a start with a small colony of
sbout a hundred persons before the
onset of the monsoon.

11 FEBRUARY 1088
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in Pharasgaon area in the near future.

Shri D. C. Sharma: The statement
refers to the work on the first reclama-
tion and settlement project How
many such projects will constitute the
whole scheme?

Shri Mehr Chand Khanna: The area
is about 80,000 square miles—I think,
three times the size of West Bengal.
It will take a very long time before
I can answer that question.

Shri Vajpayee: Haz any detailed
scheme been prepared for the develop-
ment of communications in this area?

Shri Mehr Chand Khaana: Yes, Sir.
We are looking into this matter and
an integrated scheme will be prepared
covering all these aspects, including
communications.

Shri Panigrahi: Last time, the hon.
Minister told us that 500 refugees
would be taken to this area for re-
settlement in the pilot project. Hawve
they gone there?

Shri Mehr Chand EKhanna: If it is
considered that a family comprises of
about five persons, when I talked
about 100 families, 500 persons will be
covered. I have just stated that we
are taking up that scheme.

Shri V. C. Shukia: Is it a fact that

now it is contemplated to change it to
Koreput? If so, may I know the
reason?
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number of people that are going
be rehabilitated in that area?



I am talking about the
refugee populativa,

Shri Goray: May I know the
method of selection?

Shri Mehr Chand Khanna: I have
got 3,50,000 persons in camps today
and I give topmost priority to the
camp inmates.

Textile Industry in Bombay

(a) whether he had any discussions
with the Chief Minister of Bombay on
the growing crisis in the Textile
Industry;

(b) if so, the decisions taken; and

{c) whether similar discussion is
likely to take place with the Chief
Minister of UP.?

The Deputy Minisiter of Labouwr
(Shri Abid All): (a) Yes

(b) There was a general review of
the situation in thre textile industry
arising out of the closure of shifts or
establishments but no decisions were
taken. As the situation has to be kept

Shri Abid All: No such complaints
have been received.

11 FEBRUARY 1888
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62
Bhri Jadhay: What is the total
number of employees thrown of
employmant? '

Shri Abid AH: About 20,000,

any idea of the productivity of lsbour
per unit in the textile industry in the
last two years? Has it increased or
decreased?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
This does not arise out of it but I may
inform the hon. Member that it is very
dificult to measure precisely the
changes in productivity. But, there is
evidence that it bas improved,

Shrimati Tarkeshwarl Sinha: In
view of the fact that there is this
crisis as the hon. Member has pointed
out and there are forced retrench-

cal units, It may be the accumulated
effect of mismanagement in the past
or the condition of the machinery.
They cannot be run with profit.



63 Oral Annvers

dealing with it. So far as this parti-
sular mill is concerned, there were
several proposals which were being
considered but my information is that
o@ definite decision has been taken.

8hri Somavane: The Government of
Bombay have taken a decision to start
the Narsing Girji Mills while no
similar steps have been taken in the
case of the Bholapur Mills, Why?

Shri Nanda: That has already been
answered. So far us the other mill
is concerned, it is under liquidation
proceedings and so action could not

be taken. In this case it is not appli-
cable.

Indians in Burma

!-
Dr. Ram Subhag Singh:
9. Shri D. C. Sharma:
Shri V. C. SBhakia:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 559 on the 27th Novem-
ber, 1957 and state the result of rep-
resentation made by the Indian Am-
bassador in Rangoon to the Burmese
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Dr. RBam Subbag Singh: In view
of the remittance difficulties expe-
rienced by the Indiang who have tesken
up Burmese citizenship, may I know
whether the Government have
approached the Burma Government to
see that those citizens are allowed to

take their dependents in India to
Burma?

Shrl Jawaharlal Nehru: We are
constantly dealing with these day-to-
day matters. There are certamn indi-
vidual cases which arise. Two friendly
governments try to accommodate each
other as far as possible I do not
quite know what an.vwer 1o give.

Mr. Speaker: Is it as a matter of
policy that the hon Member wants to
suggest?

Dr. Ram Subhag Bingh: There are-
Indians who have taken up Burmese
citizenship and some of their depen-
dents are here in India, and these

50,
what has been the reaction of the
Burmese Government,

Shri Jawaharisl Nehru: Will the
hon. Member tell me of a case? I shall



under this law for the remittance of
money and have the Government done
anything to get those restrictions re-
laxed so that those persons do not
suffer?

Shri Jawaharial Nehru: As I said,
we are constantly sending communica-
tions in each individual case as it
arises. Just as we are in difficulties
aften about foreign exchange, so is the
Burmese Government in difficulty. We
have to realise it and balance all these
difficulties.

Mr. Speaker: Next guestion.

Shri B. 8. Murthy: This is an impor-
tant question.

Mr. Speaker: I know. Many others
too are important.

Small Scale Industries in Orissa

*10. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether any systematic study
of the conditions of Small Scale indus-
tries in Orissa has been made by the
Central Investigation Team constitu-
ted in July, 1855; and

(b) it so, whether the team have
recommended any small scale indus-
tries in Orissa to obtain credit facili-
ties from the State Bank of India
under its “Pilot Scheme"?

The Minister of Industry (Shri
Manubbai Shah): (a) The Investiga-

tries Bervice Inatitute, Calcutta, bas
made a study of the conditions of 14
Small Scale Industries in the eastern
region which includes Orissa, Further
&n area survey of Bhanjnagar (Russel-
konda) Pilot Project arvea in G-njm‘
District has also been carried out by
the Investigation Team.

tion'l'nmamchedmthcsmlll[ndus-l

1. Builders’ Hardware.

Z. Padlocks.

3. Agricultural Implements
4. Bicycle and Parts.

Shri Panigrahi: Which particular
small-scale industry in Orizsa has been
investigated into by the team? That
is not given In the answer.

Shri Manubhai Shah: There are 14
industries which have been investigat-
ed into in the eastern region and from
Orissa, the industries are, washing-
soap industry, boot-making industry,
match industry, leather and footwear
industry and tanning export industry.

Shri Panigrahi: In the Russelkonda
pilot project area, the Committes in-
vestigated into the matter and made
an area survey. May I know which
particular industries in that area were
investigated into by the Team and
have they suggested any loan to be
given to the industries?

those five industries were surveyed.
Also, it was recommended that credit
facilities should be given to the
builders’ hardware, padlocks, agricul-
tural implements and
parts.
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being manufactured and the situation
surveyed, The Gevernment will now
endeavour to give promotion to these
industries.

Professor Zelemoviky

*11. Shri Ansar Harvanl: Will the
Prime Minister be pleased to state
whether the Government of India have
made any enquiries as to the reasons
which led to the mental collapse of
Professor Zelenovsky working at In-
dian Statistical Institute?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): Yes, but it has not
been possible to determine precisely
what caused Mr. Zelenovsky's sudden
illness. When he first fell sick, his
blood pressure was high. Later medi-
cal reports described him at different
stages, as suffering from “mental im-
balance characterised by persecution
mania”, and “anxiety state with para-
noid trends”, Mr. Zelenovsky left for
Mescow for medical treatment on 2
January, 1958,

Shri Ansar Harvani: May I know
whether the said professor has at any
time approached the Government of
India for acquiring Indian nationality?

‘The Prime Minister and Minister of
Exiernal Affalrs (Bhrl Jawaharial
Nehru): No, Sir. Not that I know of.

Shri Ansar Harvani: May I know
whether the said professor at any time
complained of harassment by some of
his countrymen in this country?

Shri Jawsharial Nehru: No, Sir. I
am not aware of this.

Shri T. K. Chandhuri: May I know
whether It is a fact that Prof. Zele-

willingness to be handed over to them?
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persecution mania. A perton who suf-
m&mthltdouexhjbitn-ightmﬁ
obviously he is sald to have had a
grave mental imbalance. What the
past history was, whether it is here-

dihrymduemmeshoeh,weun-
not say.

Shri Goray: Who examined him?
8hri Jawaharial Nehra: He was sent

to the Mental Observation Ward, Cal-

cutta. He was sent there on the 28
December, -

Shri Gajendra Prasad Sinha: What

was the finding of the Observation
Ward?

Shri Jawaharial Nehru: It has been
just read out to the House.

Mr. Speaker: The hon. Member
was not attentive. Next question,

Shril Anthony Pillai: Is the patient. .

Mr. Speaker: I have called the
next question.

National Productivity Counefl

+
r Shri N. R,
| Shri D. C. Sharma:
*12. { Shri Rameshwar Tantia:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a National Productivity
Council has since been constituted:

(b) it s0, the details thereof; and

{c) the manner in which the Coun-
cil is to be financed?

The Minister of Industry (Shri
Manubbal Shah): (a) National Pro-
ductivity Council is expected to be
registered in this menth.

(b) The Council will be representa-
tive of Government, Employers,
Labour, and other interests such as
consumers, technicians, consultants,
experts and small industries. All-
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India organisations of employers: -and---

labour have been asked t0 nominate
their representatives on it. Represen-
tatives of Government, employers and
labour will collectively co-opt on it
the representatives of other interests.

(c) Finances for the productivity
programme will comprise grants by
the Government of India, anticipated
allotment from Technical Assistance
Fund of U.S. Government, and contri-
bution by industry and other organi-
sations in the form of subscriptions to
Local Productivity Councils.

Shri N. R. Munisamy: May 1 know
who is likely to be the Chairman of
this Council?

Shri Manabhal Shah: For the pre-
sent, the Minister of Industry has
been nominated as the President of
the Council,

Shri Ramanathan Chettiar;: May 1
know whether the representatives
from trade, commerce and industries
would be represented on this Council?

Shri Manubhal Shah: Eleven mem-
bers from each—government, labour
and employees, and 27 from other
industries and interests.

Shri 8. M. Banerjec: May I know
whether the central trading organi-
sations have been asked to send their
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* dvity without investment, it would

be better for some time at loast that
the Minigter of Industry is the
President of the Council. '
Shri N. R. Munisamy: What is the
amount given by the U.S. Technical
Assistance Fund and how much has
been provided in the second Five Year
Plan? i

Shri Manubhai Shah: As the hon.
Member knows, it was not specifically
provided in the Becond Five Year
Plan. But later, discussions took
place with the different productive
movements of different countries, and
it is being initiated only this year,
The grant of money and the amount
will be known as the movement
gathers momentum during the current
year.

Bhri Achar: Will agriculturists be
represented on this Council?

Shri Manubhai Shah: As iz well
known, for the present, we are only
tackling the industrial part of the
productivity -movement,

——

Shri Naushir Bharucha: What pro-
cedure is proposed to be adopted to
keep Parliament informed of the pro-
gress and activities of the Productivity
Council?

Shri Manubhai Shah: Like any
other body set up by the Government,
the House will always be informed
periodically about the progress of this
movement.

wwrerc ot @ ford speavreTe qus-qet

+
ot wew woiw ;
*n.{ o we Wo W :
L o Qe Wo waf :

w1 guwwn W vanes W Lt
TRy, (e ¥ ardfer wer e
3o ¥ JUT ¥ wryw Ty wyR ¥
o w0 fy

(%) w1 x& v swTTe ot ¥
fri quEre qEd B o
fear wr §; W
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(w) ofe gtat wv 3w el
wrtw ¥ ow wfy gar-qzw 9T it
wrdy ?

qur st smew Wt (W
guwer): (%) o, 78

(w) wer 7 9=am

ot W O XE T g W)
wfufrar &, ¥z *€ 77 v =herc
frar o rr @ A wEg A ¥ faww §
w9 W 9§ T g
% o wrean g e & w19 & fasia wraor
g, % wror o faww F T &0
o &l

o WEWT TR HTAET TST A77AY0S
e AR agada & 1 P
forw wear F AT W E IT AT AT
T G 59T § | OF AT 8 AG
& frar—fafaa g faar fodt ot
X g 79 i 5 A

! wew WA FEAET wAr
ot 77 @9 & gar 6 fr wmr g A
T gUTT T KT qET A AL 2, @
WHE AT PE AT F AT AR L ?

Wo $EFY * TFF I 7 7 7L wwar

oY AT FEAT & 1
Shri D. C. Sharma: When was the
last attempt made by the Ministry to
arrive at some kind of agreement

with the newspaper men on this sub-
Ject?

Dr. Keskar: I am not able to give

11 FEBRUARY 1958

Oral Answers 72

ot e wro firiat : wnft 5 Wy
? wmrn fv fefaw weard & gof
¥ fewrefafrrs & qow 1€ et
g awar § 1 F e g § R aw
fawrcfaforg & s aw v wfer g
¢ o W # vw o A g W
e § ?

o $EWT #§ 7 78 T4 ¥a7 %
FHHYAT ¥ EATET & 1 7 7 %y fE
FORIT #1 ®YE iy ¥ & "Wy ww
W& | wRAT 79 Y wifw ewW A
qe 7 %1, #feq w¢ qmwlar o
g gwt W Y A v aw ek
FTW WO V@A §, ®¢ fAoiw w7 §
@1 97 A9 THH 7 T AEq |

Shri Jaipal Singh: Are we to under-
stand that the analytical investigation
of the Press Commission has been of
no assistance to the Gove nment all
these years?

Mr Speaker: That iz a question of
opinion, :

Bhri T. N. Bingh: In view of the
shortare of foreign exchange and
inability to import newsprint, is it
not desirable that even in the absence
of any agreement by the parties con-
cerned a price-page schedule should
be introduced?

Dr. Keskar: That is an entirely
separate question and it is possible
that such a course might be desirable.
But a price-page schedule with the
objective of conserving newsprint
would not be of the same type as one
which is meant to avoid what might
be called as a wrong type of com-
petition of newspapers.

o wwn vt - W WY e WY
e & fe grx ot aw o v oW
favra 7§ & sTow wE TwTITON
W o 7Y Serlt X WY R 7 Wik
&7 I %) gt T WY grTgaT W &
mi e wre?
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WTo VWY : TWAT 7 qW ¥ wyr
qarer AR At ag dw av fie afier
wifrew TR ¥ wog ¥ IT 9 W
wr s g¥ @ & | AT ey o
aw § fe afien osifieee qwe w1
W ST YW g9 g R & e
T § 1 WY A weraTd w7 AT T
Tt A N yAfeeT T, 98 W e
aff &, ¥ g T w ¥ WS
T UT & 0ex Favrg ST AT 1

wl o wo W : W1 F IA
semEfe R ga & Ay F awTeTOY
v Wt A $1€ sweara g fear § ?

o WAGT . TF YA IT §
< ¥ gwn 8, e & weeg weem W
= & acs fearn s g fr aw aw
Fa-war, fres ot gw art # e and
&, ¥ o & A §, ST o F e
N wEATQ-AHATEAt ¥ mhAw €,
T & gl A &Y Y &, wifE
WHAT A @, ag I wfers
WETE

Shri Ansar Harvani: Question
No, 45 may be taken up along with
Question No. 14.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
That might be answered separately.

Mr. Speaker: Question No. 14 only
may be answered now.

9T & T ¥ J|mT

*1v. st wo wWro fywlt - Wy
wfo® awr 2e 54t qg ae )
T w9 e .

(%) wrE o gy & v R
W FAT N GHEAEq wre F
fret gz o O g e §; it
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(@) ontx * frfr fed o
i yod AR & aey F wror & ek
W fenfer wepdl W own
g 7

wfawe st wetw ot (o
witw wr) (%) fdv  srerc o
Iufer &€ a o fnik f W Tw WY
T v ¥ wiw INW F g7 T
W EUCHFAT T IIT & I (WO E
ag® g aF aeit texs-xe ¥ wrer -
Y w § frg® e W e
WTaTe & AT W Foraber W AT o ¢

(w) g wrawae aft § e v
ae w1 frater feedt ane et & wmmer
T afrE o

Shri T. B. Vittal Rao: The answer
may be read out in English,

Mr. Speaker: Yes.

Shri Satish Chandra: (a)
Agreement 15 only one of the means to
facilitate foreign trade which is influ-
enced by a number of factors. How-
ever, trade between India and Poland
during the first year (1956-57) of the
current Trade Agreeent increased ten
times in the case of imports and four

Trade

' times in the case of exports over that

of the previous year.

(b) Exports of iron ore are not
necessarily tied up with imports of any
specified goods,

ot Wo wre fpidt : & wTAT gAY
7 fe wre 3 e W AR AR Ak
ST FOT geT §, W IEE W W
AT g agwr g ?
afz gt, A w7 &1 A ?

ot wftw o ;o7 A ¥ Ao
*U7 g §, I ¥ wlafafon sl
# vor &y ok & | 3@ Qe & v Y
o A g, o P e @
WT AT T qT | ¥ WIEEs Qe
PR AN ww
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1 ey o ¥ Wit o weEw
Rt & § 1w W g fee T R
o qiww § )
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e e 3 § ar el it el 57 2
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Wz T & g ¢, Afer wife it
e wiw Wz 1 qgow w8,
wity 9 ¥z edar § @ son
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Wi sAFfacmwr
fr fiew oy o v sferd wv X
L o

Shri Khadilkar: May I know in
these items if there is sugar plant
machinery end if so, whether some
machinery has been imported under
the terms of the agreement?

The Minister of Industry (Shri
Manubhal Shah): Sugar plants are
not included in this bilateral agree-
ment.

Shri Ansar Harvani: Is it not a fact
that the Btate Trading Corporation
received a huge amount of trade en-
quiries from Poland and only a frae-
tion wag satisfied?

The Minister of Commerce (Bhri
Eanungo): That is Question No. 45.

Shri T. K. Chaudhuri: May 1 know
what are the imported jtems in which
Increase has been registered?
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state further progress, if any, made in
the implementation of the Indo-Pakis-
tan Agreement on movable property?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Bank Drafts for Rs, 5-22
lacs and some lists of movable pro-
perty were received from Pakistan in

* January, 1958,

A further exchange of fire-arms will
be h eld on February 24, 1958. Ex-
change of further lists of t Office
Savings Bank Accounts and Postal
Certificates will start on the 1st March,
1958. Supplementary lists of movable
property, bank drafts for sale-proceeds
and further lists of court deposits and
lockers and safe deposits will be ex-
changed on March 25/26, 1958, The
transfer of lockers and safe deposits
would follow soon thereafter.

Shri D. C. Sharma: May I know on
how many items there has been agree-
ment so far as movable property is
concerned and on how many items
there has been no agreement so far
and the Minister is making efforts to
bring about agreement?

Shri Mehr Chand Khanna: There
has been agreement practically on al-
most all items. The difficulty has been
about implementation and we are try-
ing to expedite matters,

Shri D, C. Sharma: May I know
what efforts have been made to streng-
then the machinery for implementa-
tion both in Pakistan and India?

Shri Mehr Chand Khanna: When I
visited Karachi about two years ago
with a view to see that the agreement
is properly implemented, an Imple-
mentation Committee was set up bet-
ween India and Pakistan. The meet-
ings of this Committee are not held
regularly. We want them to be held
frequently, but sometimes we do not

Shri Ajit Singh Sarhadi: May I
know whether the agreement also
covers those whoe have vacated the so-
called Azad Kashmir territory?



areas which form part of Pakistan.
“This area forms part of India. So, the
question of compensation does not
arise. But we are giving them relief
and rehabilitation assistance in the
same way A8 wé are giving to any
displaced person from Pakistan

Shri Tyagl: In view of the fact that
these refugees who have come from
the other =ide of the cease-fire line—
which, my hon. friend says, 15 a part
of India—have lost all their acsets,
may I know whether the loans granted
to them will be treated on par with
loans or grants given to other refu-
gees?

Shrt Mehr Chand Khanna: There
a1e two calegories of refugees—clai-
mants and non-claimants., As far as
the claimants are concerned, under
the rules they have the right of ad-
justment. The non-claimants have to
pay back their dues. The same rules
will apply to these gentlemen from
the ralders’ held area.

Shri Tyagl: In view of the failure
of the Government for the last ten
years to rescue the property and the
assets these people have lost on the
other part of Kashmir, will Govern-
ment not consider it fair not to realise
back the few loans which they have
granted to these refugees till their
properties are recovered?

Shrl Mehr Chand Khamna: I do not
understand the reference to the “fail-
ure of the Government”. But I will
assure the hon. Member that we are
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giving them every possible conpidera-
tion in the matter of grant of reliaf
and rehabilitation.

8hri Tyagh: My question is 8ifferent.

Mr. Speaker: Regarding “failure”,
it was there even when the hon, Mem-
ber waz the Defence Minister,

Shri Tyagl: The Government's argu-
ment is that they are not being given
compensation because the property is
de jure in India, although it is not in
the possession of the Government
Under the circumstances, I want to
know whether Government will eon-
sider the feasibility of not realising the
loans advanced to these refugees till
either the property is rescued or some
settlement is made finally with Pak-
istan,

Shri Mehr Chand Khanna: Giving
relief and rehabilitation assistance is
something quite different from the
payment of compensation.

Mr. Speaker: The hon Member
wants to know whether the recovery
of the loans may be put off until
something 15 settled regarding their
property.

Shri Mehr Chand Khanna: It will
not be ecasy for me to make a cate-
gorical statement of that nature. But
I have informed the hon. Member in
writing that every case is considered
on merits, and where we find that
there is a case of distress or hardship,
we are prepared to give them every
possible consideration.

Shri Tyagl: There are people on the
Government benches who might reply
to this particular question.

8hri Mehr Chand Khanna: 1 have
already made a categorical reply.

Purchase of Equipment for A. L R.
+
Bingh:
"“’{sms.c.umh.

Will the Minister of Informatien
and Brosdcasting be pleased to state
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whether it is & fact that the Govern-
ment of India are purchasing equip-
ment for All India Radio from Aus-
tralia?

The Minister of Information and

Broadeasting (Dr. Keskar): Equip-
ment worth Rs., 43,000 was
from Australia in 1956. All India

Radio is also getting equipment worth
approximately Rs. 78 lakhs under the
Colombo Plan uid for its develop-
ment programme,

ot g Ty - ot aw dea
ez %7 gvaey &, grT W wwdner
NN iz, was P ¥ 14w
W} wY o Ay TPt A e oW ¥
R qT g gy off A wrefear ¥
¥ ¥ g forg wy srreaspr oY ?

o BEWY: W T M ATIF
ot g7 AR 6 FrAE AT F TAF T
Ao & 2 @Y gw v o @7 ¥ fag
o qst ¥ AR T )

Shri 8. C. Samanta: May I know
whether any attempts have been
made to manufacture in India the
type of equipments that were import-
ed in 10587

Dr. Keskar: I cannot say about the
type of equipments mentioned here
whether they will be manufactured
in India. But we are taking up the
question of manufacturing transmit-
ters and ancilliary equipments in the
country in collaboration with Bharat
Electronics. -

Shri Wodeyar: May I know whe-
ther A.LR., Bangalore, will receive
any equipment from this quota and,
if so, for what purpose the equip-
ment is being utilized?

Dr. Keskar: This equipment is for
the development programme of AIR,
which has been passed by Parliament.
Whatever is there for Bangalore in the
plan will certainly be given to them.
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Tennis Balls

*17. 8hrl V. P. Nayar;: Will the
Minister of Commerce and Industry
be pleased io state:

(a) the latest position of production
of Tennis balls in India; and

(b) how do the sale prices of Ten-
nis balls in India compare with the
gale prices of balls made by Dunlops
and sold in UK.?

The Minister of Industry (Shri
Manubbal Bhah): (a) Production of
Tennis balls in India has been as
follows:

1955 . .. 4222 Nos.
1056 . .. 3982
1957 .. 2127 ,,

(b) We have no precise information,
though the Indigenous Tennis Balls
are somewhat cheaper but their qua-
lity so far is unsatisfactory.

Shrli V. P, Nayar; May I know
which of the units are manufacturing
tennis balls in India at present, and
whether any unit is located in the
regions where there is natural rubber?

Shri Manubhai Shah: This has very
little relationship with natural rubber.
One is situated in Coimbatore and the
other in Calcutta. Both are still
struggling hard and it is our endea-
vour first to see that they are put on
proper foundation before any expan-
sion 1s contemplated.

Shri V. P. Nayar: Has Government
made uany enquiries as to why the
quality of indigenous-made tennis
balls does not compare favourably
with that of the imported balls,
when the technique is not very much
different and when the same firms
manufacture them there as well as
here?

Shri Manubhal Shah: It is not quite
80. The technique is still not learnt
either by the manufacturers or the
technical experts here. Therefore, we
bave been asking them to try 10 see
that they join with proper technical
collaboration to produce proper qua-
lity and in suitable numbers.
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Bhri V. P. Nayar: Is it not a fact
that Slazengers are manufacturing
them here? They ure manufacturing
elsewhere also. Why is it that their
products here do not ¢ompare favour-
ably with their products outside?

Shri Maoubhal Shah: That is true.
They were not properly equipped
here and they were not having pro-
per technical collaboration. That is
why, as I sald earlier, we are taking
up this question with the company
and with Slazengers to see that their
technique is properly modified so that
they can manufacture proper quality
products.

8hri V. P. Nayar: What is the annual
1equirements in value of tennis balls
for India now?

Shri Manuobhai Shah: During the
current year, it iz estimated at 3}
lakhs of rupees; about 24,000 dozen
for the whole year.

Pondicherry

+
s f Shri H. N. Mukerjee:
\ Shri M. Elias;

Will the Prime Minister be pleased
to state whether the Government of
France has intimated any idea as to
when de jure transfer of Pondicherry
t. India will be ratified?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): No information has
yet been received from the Govern-
ment of France as the subject is cur-
rently being considered in French
Parliament. The Government of
France will no doubt inform us as
soon as a decision has been taken.

Shri H. N. Mukerjoe: In view of
the French Government being terribly
busy with Algeria and Tunisia, may
1 know if Government expects the
French Government to have a lucd
interval early enough for us to com-
plete the integration of Pondicherry
and thereby solve the problems in
that region which may otherwise be
shelved?
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the de jure transfer of
will come up before the present ses-
sion of the Parliament in France?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): We do not know the time
table of the French Parliament.

Shri H. N, Mukerjee: So many
problems in regard to the administra-
tion of Pondicherry are being in-
evitably shelved on account of the
delay in the matter of integration.
Now are we to wait on the good plea-
sure of the French Government, which
is too busy with Algeria, Tunisia and
other problems?

Shri Jawaharlal Nehru: The hon.
Member is perfectly correct in saying
that a number of problems are held
up because of this delay. I confess
that I am unhappy about it. But, we
have to face the difficulties as they
prise. We cannot ignore certain facts.
We have been assured for the last
year every few months that this is
caming soon. I have personally no
doubt in my mind that there is no
major opposition to it there except the
fact that circumsiances somehow
conspired to delay matters from time
to time.

——

WRITTEN ANSWERS TO
QUESTIONS
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Film on Steel Projects

*19, Shri Vajpayee: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether there is a pmposall to
produce a film on the steel projects
row under progress;

(b) if so, the length of the proposed
film; and

(c) when the proposal 1s likely to
materialise?

The Minister of lnlormaﬂon and
Broadcasting (Dr. Keskar): (a) to
(c). Yes, Sir. A documentary omn
Rourkela and Bhilai Steel plants is
under production for early release.
Documentaries for general distribution
are usually from about 1000 to 2000
feet in length.

sripenalt gfee s gror srefra st
w1 ot I

*30. st e ®o fendt : W
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Al & g9 wR & at & R w§
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tawa s femrmar g ?
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Pilot Scheme in Koraput

*21. Shri Banganna: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Unstarred Question No. 1869
on the 18th December, 1957 regarding
the pilot scheme for rehabilitating
displaced persons in the district of
Koraput in Orissa and state the pro-
gress since made in the matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khannsa): Pilot Scheme in the district
of Koraput is now a part of the
Dandakaranya Scheme and the deve-
lopment of the area in Koraput has
been associated with the integrated
development of the Dandakaranya
Project. The road from Malkangiri
to Balimela is under construction and
steps are also being taken to improve
the road from Koraput to Malkangiri.
As soon as satisfactory communications
are established, further steps to re-
claim land and to set up settlements
will be taken.

National Small Industries Corperation

*22. Shri Damani: will the Minister
cf Commercé and Indusiry be pleas-
ed to state the extent to which Na-
tional Smal] Industries Corporation
has been succeasful in rendering mar-
keting assistance to small indmtrh!
units?
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The Minister of Industry (Bhri
Manubhal Shah): A statement is laid
on the Table of the Lok Sabha. [See
Appendix 1, annexure No, 1].

Mznufacture of Ampulia and Vacuum
Flasks

*23. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state the present posi-
tion with regard to the manufacture
of ampulla and vacuum fasks in the
country?

The Minister of Industry (Shrl
Manubhal Shah): A Statement is
placed on the Table of the Lok
Sabha, [See Appendix I, annexure
No. 3.]

Sium Clearance in Calcutta

sy J Bhri Sadhan Gupta:
7 Shri Ajit Singh Sarhadi:

Will the Minister of Works, Housing
and Supply be pleased to state the
main features of the schemes for
slum clearance in Calcutta for which
loans and subsidies have been sanc-
tioned to West Bengal Government?

The Deputy Minister of Works,
Housing and Supply (Shrl Anll K.
Chanda): A statement giving the
main fecatures of the two slum clear-
ence projects of West Bengal Gov-
ernment sanctioned so far is as
follows:

Two slum clearance projects re-
ceived from the West Bengal Gov-
crnment were sanctioned on the 28th
October, 1857, at the approved cost
of Rs. 71-04 Iakhs 25% of which will
be given by the Union Government
as subsidy and 50% as loan. The
first project formulated by the Cons-
truction Board, West Bengal, provides
for construction of 384 multi-storeyed
one-roomed tenements on Barrack-

Trunk Road, Calcutta, at an
approved cost of Rs. 23:04 lakhs for
rehousing of 384 slum families at pre-
sent living in Galif Street bustees.
The gecond project prepared by the
Calcutta Improvement Trust pro-
vides for comstruction of 800 multi-
storeyed one-roomed tenements on
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Barrackpur Trunk Road and Dum Dum
Road, Calcutta, at an approved cost
of Ra. 4800 lakhs for rehousing of
800 slum families at present living
in three bustees at the extension of
Central Avenue, Baghbazar Street
and Galiff Street, Calcutta. Both these
projects provide for separate kitchen,
and individual bath and W.C. for
each unit of accommodation and are
due for completion by 31-3-1850.

Cement Supply to Punjab
*25. 8hri Daljit Singh: Will the Min-
ister of Commerce and Indusiry be
pleased to state:

(a) whether there was any cut in
the quota of cement supplied to Pun-
jab State during 1957-58;

(b) the actual quantity of cement
supplied to the Punjab State during
the above period; and

(c) whether the Punjab Govern-
ment has requested any increase in the
quota of cement during this year?

The Minister of Industry (Shri
Manubhai “Shah): (a) No, Sir.

(b) The allotment to Punjab during
1957-58 was 228,010 tons.

(c) No, 8ir,

Displaced Persons from Kashmir

epg,  Shri Tyagi:
Shri Ajit Singh Sarhadl:

Will the Minister of Rehabilitation
and Minority Affalrs be pleased to
state the number of refugees who have
migrated from Pak-occupied areas of
Kashmir and have settled down in
various States in India? °

The Minister of Eehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Out of approximately,
1,35,000 Kashmiri Displaced Persons
who had migrated from Pakistan oec-
cupied areas of Jammu and Kashmir,
about 12,609 persons have settled in
various States outside Jammu and
Kashmir. A list of the Kashmiri Dis-
placed Persons that have settled in the
various States other than Jammu and
Kashmir is laid on the Table of the
Lok Sabha. [See Appendix I, annex~
ure No. 4.] .
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Cement Factories

Shrl Hem Raj:
8hkri Padam Dev:

Will the Minister of Commerce and
tndustry be pleased to state:

(a) the number of cement factories
which will be set up during the Second
Plan period;

(b) how many of them will be set
up in this year, with the names of
the places of their location; and

(¢) how many of them will be in
the private sector and how many
in the public sector?

The Minisier of Industry (8hri
Manubhai Shah): (a) Licences have
been issued for setting up 28 new
cement factories during the Second
Plan period. In addition, 37 expan-
sion schemes have also been licensed.

(b) Five new factories are expect-
ed to be set up during the year 1838
at the following places:

(i) Thiruvattiyur (Madras State).
(ii) Panyam (Andhra State).
(iii) Umtyngar (Assam State).
(iv) Satna (Madhya Pradesh).
(v) Mancherial (Andhra Pradesh),

The following 10 expansion schemes
are also expected to materialise dur-
ing the current year:

(i) Kottayam (Kerals).
(il) Dalmiapuram (Madras).
(iii) Vijaywada (Andhra Pradesh).
(iv) Macherla (Andhra Pradesh),
(v) Mancherial (Andhra Pradesh).
(vi) Bhadravati (Mysore).
(vii) Sindri (Bihar).
(viii) Chaibasa (Bihar).
(ix) Sawai Madhopur (Rajasthan).
(x) Dalmia Dadri (Punjab).

(c) All the factories (with the ex-
ception of Mysore Iron & Steel Works,

m.
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Bhadravati, and Government Cement
Factory, Churk), will be set up in the
private sector.

. Irrigation Schemes

*28. Bardar Igbal Bingh: Will the
Minister of Planning be pleased to
state:

(a) whether the Punjab Govern-
ment have submitted to the Centre
any fresh irrigation schemes to be
included the BSecond Five Year
Plan; .

(b) if so, what are the schemes;

(c) the estimated cost of the schem-
es; and

(d) the action taken by the Centre
in this regard?

The Minister of Labour and Em-
ployment and Plamning (Shri Nandsa):
(a) to (d). No new major or medium
irrigation schemes have been propos-
ed by the Punjab Government for in-
clusion in the Second Five Year Plan.
As part of the minor irrigation pro-
gramme, however, three new scheni®s
have been proposed for the develop-
ment plan for 1958-50. These are—

The Kapurthala Irrigation Scheme,

Construction of small storage along
Siwalik Range in Jagadhri, and

Construction of a minor for irriga-

tion in tract between Tejewala and
Delhi.

For these a provision of about Rs. €
lakhs is proposed to be made in the
next year’s plan.

Paper and Glass Factories in Bombay

*29. Shrl Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of licences granted
for setting up of paper mills and glass
factories in Bombay State duridg
1057-88 so far;

(b) the persons to whom these have
been granted; and

(c) the progress made so far?
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The Minister of Indusiry (Shri
Manubhal Shah): (a) Two licences
have been granted during 1657-38 for
setting up paper mills in Bombay State
and six licences similarly for glass
factories.

(b) and (c). A statement is 1aid on
the Table of the Lok Sabha. [Se¢ Ap-
pendix I, annexure No. 5].

Indo-Pakistan Trade Agreement,

{ Shri Shree Narayan Das:
% Shri Rameshwar ‘rlnlh'
*30.

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the working of the
Indo-Pakistan trade- pact signed in
January, 1967 was extensively review-
ed last month at a meeting of the re-
presentatives of bothi the countries;

(b) if so, the result of this review;

(e) whether it is & fact that Inda
has agreed to supply to East Pakistan
10,000 tons of cement; and

(d) if s0, on what terms and con-
ditions?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir,

(b) to (d). A statement is placed
on the Table of the Lok Sabha, [See
Appendix I, annexure No. 6].

W.IM.C.O. Match Factories

Shri A. K. Gopalan:
*51. { Shri 8. M. Banerjee:
{ShrlnnlﬂAwum:

Will the Minister of Labour and
Employment be pleased to state:

() whether rationalisation Is belng
introduced in WIMCO Match Factories
at Bareilly and Ambarmath; and

(b) if so, whether this is in accor-
dance with the agreement of the 15th
Labour Conference?
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The Deputy Minister of Labour
(Shri Abid All): (a) According to the
information avallable with the Gov-
ernment, no further ratiomalisation is
being introduced in- the WIMCO
Match Factories at Bareilly and
Ambarnath,

(b) Does not arise,

Aluminium Plants

[nr Ram Bubhag Singh:
\ Shri Rameshwar Tantia:

Will the Minister of Commetoe and
Industry be pleased to state:

(a) whether the proposals with re-
gard to the setting up of aluminium
plants in the country in the Publie
8ector have been finalised;

(b) it so, the time by which these
plants will be set up and their
location;

(c) the estimated cost of each of
these plants; and

(d) what are the estimated deposits
of bauxite in the country?

The Minister of Indusiry (Shri
Manubhal Shah): (a) Preliminary
studies relating to the establishment
of an Aluminium plant in the public
sector were undertaken by the National
Industrial Development Corporation.
Recently, however, private parties have
shown desire to put up such plants
and having regard to the allocation of
the financial resources in the Second
Five Year Plan, no further steps to
set up a plant in the Public Bector
are being taken at present.

(b) and (c). Do not arise.

(d) The total reserves of bauxits,
of all grades are roughly estimated at
about 250 million tons, of whiech, those
suitable for aluminium manufacture
were estimated sometime ago to be of
the order of 25 million tons. Recent
surveys and opinions place them how-
ever at a higher figure.
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MES. and Community Projects ia
Orimsa State

*33, Bhri Panigrahi: Will the Minis-
ter of Planning be pleased to state:

(a) whether any evaluation officer
has beem appointed to examine the
progress of development works in
N.ES. Blocks and Community Pro-
jects in Orissa State; and

(b) it so, whether any report has
been submitted by this officer to the
Government of India?

The Minister of Labour and Employ-
ment and Planning (8hri Nands): (a)
and (b). Yes, Sir.

Italian Film Producer

*34. Shri Ansar Harvani: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) whether Roberto Rossellini com-
pleted the task entrusted to him
before he left India; and

(b) if so, the number and the
1ature of the fiims that he produced?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The work entrusted to Mr.
Rossellini has not yet been completed.
Mr. Rossellini has gone to Europe and
is expected to return soon to complete
the work.

Iron Ore

*35. 8hrl N. R. Munisamy: Will the
Minister of Commerce and Indusiry
be pleased to lay a statement on the
Yable showing:

(a) the gquantity, value and grades
of iron-ore contracted to be exported
to various foreign countries by the
State Trading Corporation of India
{Private) Ltd. this year;

(b) the storage capacity of the Cor-
poration as against commitments; and

" (¢) the steps which are being taken
to afford transport facilities for ship-
ment?
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The Minister of Commerece (Shri
Kanungo): (a) A statement showing
the quantity contracted to be exported
by the State Trading Corporation dur-
ing the year July 1857 to June 1958
is laid on the Table of the Lok Sabha.
[See Appendix 1, annexure No. 7]
It is regretted that it would not be in
the business interest of the Corpora-
tion to disclose the grades etc. and
other details of the contracts.

(b) The State Trading Corporation
have made adequate arrangements for
stocking at ports in their own plots as
also in the plots of their suppliers.

(c) Available railway capacity is
kept in view while entering into com-
mitments.
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Sub-soil Water Level in Delhi

*37. S8hri Rameshwar Tantia: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Unstarred Question
No. 1666 on the 13th December, 1957
and state:

(a) whether the recommendations
of the Technical Experts to bring
down sub-soill water level in Delh
have been received; and

(b) if so, the steps taken to im-
plement it?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) An interim report has
been received. Further investigations
are bemmg carried out for submitting
a final report.

(b) (i) For ensuring proper surface
drainage, investigation into the work-
ing of main storm water drains has
been made. Proposals for providing
relief drains for the main drains,
wherever mnecessary, have been
evolved. The estimated cost of such
relief drains is being worked out.

(ii) The scheme of lowering the sub-
soil water in some areas by means of
pumps is being implemented and
necessary number of tube-wells have
been sunk at appropriate places.

(iii) Research iz also being carried
out both in the field as well as in the
laboratory by the Central Road
Research Institute to find out whether

the lowering of sub-soil water table
will have any detrimental effects on
the foundations of the stapding build-
ings.

(iv) The Geological Department is
carrying out subterranean observations
as suggested by the Ad hoc Com-
mittee to obtain data for the solution
of the problem of water table.

(v) Regular observations of the sub-
soil water table are being carried out
fortnightly for further study. The
observations system is being extended
to the new colonies constructed around
New Delhi.

Travancore Minerals (Private) Ltd

*38, Shri V. P. Nayar: Will the
Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No. 609 on the 2nd December,
1957 and state:

(a) whether any scheme has been
drawn up for the expansion of capa-
aity or increasing production of the
Travancore Minerals (Private) Limit-
ed; and

{(b) whether any team of experts
have visited the factories, with a view
to draw up such schemes?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). The whole
question of improving the methods and
rate of production of valuable
minerals by Travancore Mimnerals
(Private) Ltd. iz under active con-
sideration, and arrangements are
shortly being made for a team of
experts to carry out the necessary
survey and report.

Bhopal Statiea of ALR.

*39. Shri Vajpayee: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that the
Bhopel station of the AIR. is being
developed into a short-wave station;
and
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(b) if 80, the time by which the
new station would be ready?

The Minisier of Information and
Broadcasting (Dr. Keskar): (a) The
Bhopal Station of All India Radio is
already a short-wave station with a
low power (200 watts) transmitter
installed as an interim arrangement.

It is being replaced by a 10 KW Short-
wave transmitter.

(b) The installatién work of this
transmutter is already started and is
expected to be completed by the end
of the year.
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Central Bullding Research Institute,
Roorkee

*41. Shri Jhulan BSinha: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the substitutes for
cement viz. lime mortar and other
materials have been tested in the
Central Building Research Institute,
Roorkee 11 respect of their strength as
compared to cement; and

(b) whether the admixture of cer-
tain by-products of the chemical in-
dustries with cement with a view to
effect economy of the original
material has been tested?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) A research project on
lime mortars sponsored by the
National Buuldings Organisation is
under implementation in the Central
Building Research Institute, Roorkee.
The report on the tests made so far is
awaited.

(b) It is not clear which by-products
of the chemical industries are referred
to. Known substitute materials for
cement in building construction are
lime and surkhi or cinders. These
have been recommended as substitutes
in place of cement in mortars and
plasters in the report of the Experts
Committee on Economy in the use of
cement in Building Construction as
published by the National Buildings
Organisation in July, 1957. The results
of the tests on which these recom-
mendations are made are incorporated
in the repost.
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Cottage Industries in Punjad

*42. Sardar Igbal Singh: Will the
Minister of Commerpe and Industry
be pleased to state:

(a) whether there is a proposal to
develop some more cottage industries
in Punjab; and

(b) if so, the nature and location
thereof? .

The Minister of Indusiry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) The Government of the Punjab
have suggested the inclusion of cer-
tain new schemes in their annual plan
of 1958-59. The new schemes which
are shown in the statement placed on
the Table of the Lok Sabha would
involve an expenditure of Rs. 8.85
lakhs. [See Appendix I, annexure No.
£]. The schemes are being scrutinised
by the All India Handicrafts Board
and the Central Silk Board.

Textlle Mills

Shri A. K. Gopalan:
Shri S. M. Banerjee:
Shri Jagdish Awasthi:

*4%. < Shri H. C. Heda:

'

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to the Btarred Question
No. 14 on the 11th November, 1957
and state:

(a) the present position with regard
to stock of superfine, fine, medium and
<coarse cloth separately, lying uncleared
with Textile Mills; and

(b) the steps taken by Government
40 get their stock disposed of?

The Minister of Commerce (Shri
‘Kanungo): (a) The total unsold stock
with textile industry as on 25-1-1858
1s 6-16 lakhs of bales comprising of
3.955 lakhs of unsold bales and 2.206
1akhs of bales sold but not yet
delivered. The break up of the
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unisold stocks by varistiss is as follows:

Coaree Medium  Fine Suptrfine
(Figures in bales)
93,600 256,200 25,700 20,000

(b) At the current rate of produc-
tion this will mean that the industry
carries just 2.1 months production. It
is not abnormal for the Industry to
carry stocks of th.u magnitude.

Individual cases of textile mills
requiring Finance for rehabilitation
and modernisatior: of plant and machi-
nery etc, so as to bring down the
cost of production and to improve the
competitive selling capacity are con-
sidered for grant of financial assistance
by way of loan from the National
Industrial Development Corporation.
Moreover, the amalgamation of sales
tax with Central Excise by a specific
levy of additional excise duty together
with the ad hoc reduction of excise
duty on medium cloth by 0-0-6 pies
per square yard are expected to
stimulate better offtakes and to result
m liquidating the stocks held by the
mills.

Indusirial Estate at Pimpri

*44. Dr. Ram Subhag Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government pmpo'ue to
build an Industrial Estate around
Pimpn Penicillin Factory;

(b) if so, the cost involved in build-
ing that Estate; and

(c) the nature of industries whose
establishment will be encouraged
there?

The Minister of Industry (Shrl
Manubhai Shah): (&) to (c). It is
proposed to develop in due course an
Industrial Estat> near each of the
major industrial Public Sector Project.
An Estate near P.mpri with Chemical,
Pharmaceutical and Engineering Indus-
tries will form a part of such pro-
gramme.
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State Trading Corporation of India
(Private) Ltd.

*45, Shri Ansar Harvani: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether the State Trading Cor-
poration have received a large num-
ber of trade enquiries from Poland;
and

(b) it so, the result thereof?

The Minister of Commerce (Shri
Kanungo): (a) Several enquiries were
received,

(b) Contracts for the export of
4,50,000 tons of Iron Ore and 54,000
pairs of shoes have been concluded.

Indo-Pakistan Border Incident

 S8hri N. R. Munisamy:
Shri D. C. Sharma:
Shri Rameshwar Tantia:
*46. | Shri Vajpayee:

Shri Radha Raman:
Dr. Ram Suhhbag Singh:
Shri Raghunath Singh:
_ Shri B. 8. Mnrthy:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakis-
tan Police opened fire on a boat carry-
ing Indian nationals near Dawki on the
Indo-Pakistan (Assam-East Pakistan)
border on the 4th January, 1958;

(b) if so, how many were injured
by the firing;

(c) whether it is also a fact that
Pakistan force and some Pakistani
nationals crossed into Indian territory
and took possession o! the boat;

(d) whether the Government of
India have lodged a protest; and

(e) whether any compensation has
been paid by the Pakistan Government
for the injury done to the Indian
nationals?

Tt Deputy Minister of External
Affairs (Shrimatli Lakshmi Menon):
(a) to (e). On 4th January, 1958
while an Indian national, Shri Roman
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Marsk of village Umsiem, United
Khasi-Jaintia Hills, was coming to
Dawki from Pyrdwah in a boat along
the north bank (lndfan side) of the
Pyain river with his wife, children
and father-in-low, four Pakistan
Military personnel who were on the
southern bank of the river challenged
them and at the point of rifles asked
them to stop the boat. As Shri Roman
Marak did not slop the boat, the
Pakistanis fired three rounds at the
boat. The Indians in the boat escaped
by jumping out and running away,
leaving the boat at Khongwang ghat.

None of the Indiang was injured or
killed.

The Pakistanis immediately tres-
passed into Indiav territory by cross-
ing the river and took away the boat
from Khongwang ghat.

Protests have heen lodged both at
District Officer and State Government
levels. The Government of India have
also directed the Indian High Com-
mission in Karachi to lodge a protest
with the Government of Pakistan.

No ;compensaticn has been paid by
the Pakistan Government for the loss
of the boat.
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Indian Standards’ Convention

*48, Bhri Vajpayee: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the decision.taken at the first
technical session of the Indian Stan-
dards’ Convention held at Madras in

December, 1857;

(b) whether any steps have been
taken in regard to evolving a stan-
dard on proof correction symbols; and

(c) if so, the result thereof?

The Minister of Commerce (Shri
Kanungo): (a) The Convention was
held iIn Madrag for purposes of
exchange of latest Information on
techniques and results of research in
various institutions throughout the
country, which could be used in the
preparation of Indian Standards and
to bring the message of standardisation
to a wider circle of industry and
commerce, It was not held to take
any decision.

(b) and (c). A draft standard of
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Aunthors has been prepared. it is
expected to be finalised and printed
this year.

Export of Jute Goods

*49, Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to lav a statement show-
ing:

(a) the quantity of jute goods ex-
ported during 1057-58 so far;

(b) the names of the countries to
whuch 1t was exported;

(c) which of the types of jute goods
exported 15 consumed most m foreign

countries;

(d) whether ¢ny complaint has
been received regarding Indian jute
goods from foreign countries; and

(e) if so, the steps taken by Gov-
ernment m the matter?

The Minister of Commerce (Shri
Eanungo): (a) to (e). A statement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 9.]

Payment of Compensation

1. Shri 5. M. Banerjee: Will the
Mimister of Behabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of claims rejected
in respect of rural displaced per-

payment of compensation; and

(b) whether steps are being taken
to mitigate this hardship?

Proof Corrections for Priaters and examined.
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Payment of Compensatian to
Dispiaced Persons

2. Shri 8. M. Banerjee: Will the
Minister of Eehabilitation and Mino-
rity Affalrs be piesased to state:

(a) the number of applications for
compensation pending on the 1st
January, 1958; and

(b) the steps taken to dispose of
these cases?

The Minister of Rehabifitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 2,04,043. .

(b) The total number of claimants
s about 4:87 lakhs, The Ministry had
planned to final:se the compensation
:ases of about 1-00 lakh claimants
avery year. Effcrts are now being
made to step up the speed of payment
sven beyond the figure of 1 lakh per
rear.

Accommodation for Government
Employees

3. Shri 8. M. Banerjee: Will the
Minister of Works, Housing and Sup-
’ly be pleased to state the number
M quarters to be constructed for
Class III and IV Central Government
imployees in Delhi during 1958-597

The Minister of Works, Housing
ind Sopply (Shri K. C. Reddy): It is
iroposed to take up construction of
1352 quarters for employees in  the
ray-group of Rs. 55-249 and 3084 for
mployees in the lower pay group.
The classification of accommodation
goes with pay-groups and not with
the classification of services.

Employment Exchanges
4. Bhri 8. M. Banerjee: Will the

(a) the total number of skilled,
semi-skilled, unskilled and highly-
skifled men registered with various
Employment Exchanges as on the Ist
January, 1958; and

(b) the total number of vacancies
existing on the 1st January, 1858 in
these categories?
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The Deputy Minister of Labour
(Shri Abid Alf): (a) and (b). The
information is given below:

No. of ap- No, of va-
Ei;_émm cancies

Re- ex sting
gister as as

on
on 1-1-58 1-1-58.

1. Skilled and semi-
sk lled Coafismen. 71,508 7,261

2. Unskilled wor-
kers. 4,60,639

3. All other cawego-
ries {including
supe visory, cle-
rical, educational
etc.) 3,89,952

Category

13,254

ToTAL 9,22,009 45,156

Disarmament

Shri Harish
5. Mathur:
bl Shri Heda:

Will the Prime Minister be pleased
to state:

(a) whether the appeal made by
him to the Heads of the States of
US.A. and USSR. for disarmament
and peace is being pursued; and

(b) if so, whether further commu-
nications to replies received to the
original letter have been addressed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes, 8ir.

(b) There has been some further
correspondence.

Villiers’ Colliery, Talcher

6. Shri P. G. Deb: Will the Minister
of Labeur and Employment be pleas-
ed to state:

(a) whether it is a fact that the
Government of India have received a
memorandum from the local labou-
rers of Villiers’ Colliery, Talcher to
make their mining operation a cen-
trally administered unit; and
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(b) the schemes finalised by the
Cantre for welfare of labour in the
said colliery?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) Under various schemes of the
Coal Mines Labowr Welfare Fund, the
following amenities are provided for
the coal miners in the Talcher Coal-
field where Villiers’ Colliery is situat-
ed:

(A) General Welfare,

(1) Multipurpose Institute and
Children's Park which provide
recreational facilities like radio,
games & sports, Library and
Reading room etc.

(2) Grant-in-aid to the primary
school at the colliery;

(3) Creches and Pit-head Baths,
(B) Medical and Public Health

(1) Anti-Malaria
Operations;

(2) Lady-Health Visitor for
giving ante and post-natal advice
to women;

(3) Subsidy is being paid to
Mis Rampur Colliery for main-
taining dispensary services for
the benefit of the miners in the
Villiers' Colliery also;

(4) It is proposed to provide
Maternity and Child Welfare
Centres during the Second Five
Year Plan period.

(C) Housing

Construction of 82 houses in
the Talcher Coalfield has been
sanctioned;

Control

(D) Water Supply

It is proposed to sink € wells
in the Talcher Coalfield at an
estimated cost of Rs. 12,000]-.
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(a) the total gquantity and value
o yarn consumed by the handloom
industry of India in the years 1083-
53 to 1858-87;

(b) the estimated total value of
products of the handloom industry
for the period; and

(c) the estimated total wage bills
in the industry for the above period?

The Minisier of Commerce and In-
dustry (Shri Morarfi Demal): (a)
Quantity & value of yarn consumed
by Handloom Industry:

Year Quantity in Value in
bales of lakhs of
400tbs. Rupees.

1952-83 8,48,452 5,188

1983-54 8,71,120 5,389

1954-55 752,329 6,019

1955-58 8,11,848 6,825

1856-57 8,709,995 - 7.232.

(b) Estimated total value of pro-
ducts of Handloom Industry:

Year Value in lakhs
of Rupees.
1852-53 10,037.9
1853.54 10,389.1
1964-05 11,644.8
1983-56 12,651.8
1966-57 13,742.1

(c) Estimated total wage bills:

Year Wages in lakhs
of Rupees.
1952-88 3,348
1953-84 3,468
1954-85 388
1888-88 417
1808-3% 4,580.

Mlectrodes Manufacturing Industry
. Bhrli V. P. Nayar: Wil the
Minister of Commerce and Industry
pleased to lay a statement on
Table showing:
the details of present position
electrodés manufacturing in-
of Indin at present;

24

(a

L
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(b) the number of units in this'in-
dustry and the capital invested there-
in;

(c) the raw material used and the
value thereaf for the year 1858-57;
and

{d) whether Government have set
any target for the country's produc-
tion in this item?

The Minister of Commerce and
Industry (Shri Morar}l Deaal): (a) to
(d). A statement is laid on the Table
of Lok Sabha. [See Appendix I,
annexure No. 10].

Zircon

15, Shrli V. P. Nayar: Will the
Prime Minister be pleased to state:

{(a) the annual reguirements of
Zircon in India as assessed by Gov-
ernment;

{(b) the total quantity of Zircon
produced in India; and

(c) what are the main uses of
Zireon?

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
Nehru): (a) and (b). Zircon is at
present used in India only for re-
search purposes in Universities and
Institutions, and the total annual
requirement is extremely small
There is, therefore, no regular or sus-
tained production of zireon.

(¢) The mineral zircon is a starting
material for making zirconia, zirco-
nium salts or the metal and its
. The mineral finds application
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Vitamins

16. Shri V. P. Nayar: Will the
Minister of Commerce and Indusiry

be pleased to state:
(a) whether Government have
information about the actual
import of each of the vitamins in
1958-87;
(b) the total value of vitamins
imported in that year; and

(c) the total value of vitamins pro-
duced in India, if any?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) A
statement showing item-wise imports
of each of the vitamins during Jan-
March, 1957 is laid on the Table of
Lok Sabha. [See Appendix I, an-
nexure No. 11]. Prior to January
1957, separate figures were not shown
in the import trade classification.

(b) The total value of vitamins and
vitamm preparations imported during
the year 1956-57 was Rs. 22,482,000

{¢) The value of vitamins produced
in the country during 1936-57 was as
follows:

Nicotinic acid 1

Nitotinamide j  ®*  93%0

Shark Liver Oil

(8,000 LU, of vita-

min ‘A’ activity

per gm) Rs. 2,44,080
Total. Rs. 29,53,410

17. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many industrial licences
have been granted so far for the
manufacture of synthesis of vitamins;

(b) whether there is any scheme
for the production of vitamins from
Cashew Apples; and

(e) if so, the details thereof?

The Minister of Commerce and
Indastry (Shri Morarji Desal): (a) 5.
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(b) None,
(c¢) Does not arise.

Anti-oxidants

18. Shri V. P, Nayar: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
precise information about the various
brands of anti-oxidants imported in
1856-57; and

(b) the total value of anti-oxidants
required for mineral oils, rubber and
vegetable oil industries?

The Minister of Commerce and In-
dustry (Shri Morarfl Desai): (a)
Precise information regarding import
figures for any brand of anti-oxidants
prior to January, 1987, is not avail-
able as this item was not shown
specifically in the Trade Classifica-
tion which was in force till Decem-
ber, 1956. Only one variety, viz,
anti-oxidants (Rubber) is classified
from January, 1957 and its imports
were as follows:

January-August, 1957

Qty. Value.
411 tons Rs. 24,563,000

(b) Precise information 115 not
available

Hume Pipe

19. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total production and the
value of hume pipes in the country
in 19656-66 and 19568-57;

(b) the number of units in produc-
tion and the firm or company run-
ning each such unit;

(c) the total profiis made by the
industry; and

(d) the labour employed during
the above period and the wage bills
paid in 1955-567
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The Minister of Commerce and In-
dustry (Shri Morarjl Demal): (a)
Figures relating to 1956-56 are not
available. The total production
during 1856-57 by 87 units which are
borne on the lists of the Development
Wing of this Ministry was 111,600 tons
and its value was Rs. 198 lakhs.

(b) The number iz 868, of which 51
are operated by Messrs. Indian Hume
Pipe Co. Of this total only 57, in-

(c) Information is not available.

(d) About 3,500. Information re-
lating to wages is not availmble.

Non-atomic Wastes

20. Shri V. P. Nayar: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India have investigated the possibili-
Yues of utilising the non-atomic wastes
occurring 1in  the extraction of ilme-
nite from beach sands; and

(b) if so, whether a statement
showing the details of such investi-
gation will be laid on the Table?

The Prime Minister and Minister of
External Affairs (Shri Jawabarial
Nehru): (a) and (b). The raw beach
sands contain the following constit-

,umh:
1. Ilmenite 80-75%
2. Monazite 3-4%.
3. Zircon 3%.
4. Rutile 5.5%.
5. Silliminite T%.
6. Garnet 13%.

, Minerals at 1-4 are already being
extracted.

A proposal to rationalise the indus-
try with a view {0 improving produc-
tion methods and increasing the pro-
duction of the verious minerals can-
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tained in the sands and winning of
all mineral values is under considera-
tion.

China Clay
21. Bhri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total annual requirements
of China Clay for the industries of
India;

(b) what is the indigenous produc-
tion and what is the value of im-
ports; and

(c) the requirements of China Clay
for India's textile industry?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a)
1,50,000 tons approximately.

®)

Year Quant'ty and value of

Chins clay p oduced  Value of
indigenously imports.

Quantity Value

tons Rs,
1955 1,17,000 22,r7,0C0
25,43,853
1956 97,000 22,71000
14,61,222
1957 Not yet available 6,20,040
(January-June)

(c) 60,000—80,000 tons per annum

of all grades. .
Monazite Extraction

22 Shri V. P. Nayar: Will the
Prime Minisier be pleased to state:
(a) what are the items of produc-
tion in TMP.1 and TMP.2 plants
of the Travancores Minerals (Privats)
Limited at present;

(b) whether it is a fact that only
in one plant monazite is extracted
and that no Zircon is now recovered;
and

(c) it so, the reasons therefor?
The Prime Minigler and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Ilmenite, monazite and
rutile.
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(b) Yes.

{c) Monazite is extracted only in
Plant No. 2, as the area containing the
richest percentage of monazite is
situated in closer proximity to this
plant. No zircon is at present re-
covered for lack of market.

Iimenite

2. Shri V. P. Nayar: Will the
Prime Minister be pleased to state:

(a) the cost &f production or price

naked at works of ilmenite pro-
duced at the Travancore Minerals
(Private) Limited;

(b) the sale price of the ilmenite;

(c) the average monazite content
in ilmenite sands shipped by the
company; and

(d) the total production of ilmenite
in the eight months after the forma-
tion of the company as compared to
the corresponding eight months in the
preceding two years?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). Ilmenite is sold
on naked at works basis. The price
varies from £ 4/10 to £5/- per ton,
depending upon the quantity purchas-

(d) About 58,000 tons against 52,000
and 850,000 for the corresponding
pericd during the preceding two
years.

Nmenite

24. Bbri V. P. Nayar: Wil the
Prime Minister be pleased to state:

(a) whether it is a fact that ilme-
nite supplied by Travancore Miherals
(Private) Limited, to M/s Travancore
Titanium Products Limited TVM. is
supplied at concesional rates; and

s0, the rate per ton and the
supplied In the first eolght
since the formation of the
company?

HE
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The Prime Minister and Minlster of
Extornal Aftairs (Shrl Jawabirial
Nehiru): (a) Yes, up to the end of
last year. This was merely a continu-
ation of an arrangement which had
existed between the State Govern-
ment and the Travancore Titanium’
Produets Ltd. The whole question
of what concessions, if any, should be
extended to the Travancore Titanium
Products by Travancore Minerals
(Private )Ltd. is under examination.

(b) 1,900 tons at the rate of about
Rs. 32]- per ton, which is roughly
50% of the export price.

Travancore Minerals (Private) Lid.

25. Shrl V. P. Nayar: Will the
Prime Minister be pleased to lay on
the Table a statement showing the
duties, responsibilities and powers of
the Chiet Administrative Officer of
the Travancore Minerals (Private)
Ltd.?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): A statement giving the rE.
quired information is laid on the Table
of the Lok Sabha. ([See Appendix I,
annexure No. 12.]

Travancore Minerals (Private) Ltd.

26. Shri V. P. Nayar: Will the
Prime Minister be pleased to lay on
the Table (i) a copy each of the arti-
cles and Memorandum of Association
of the Travancore Minerals (Private)
Ltd; and (ii) a copy each of the

the companies held so far?

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
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(a) in how many industries ‘Train-
g Within Industry’ schemes have
been introduced:

(b) how far it has been successful;
and
"“ L)
(c) the nature of the schemes
where it has successfully worked”

The Deputy Minister of Labour
(Bhri Abid AM): (a) “Training With-
in Industry’ programmes are not
generally arranged industry-wise
However training programmes have
so far been introduced in 140 indus-
trial concerns covering a wide range of
ipdustries such as textiles, electrieity,
glass, cement, rubber, chemicals
heavy and light engineering, and iron
and steel.

(b) The Training schemes have
proved a success where the manage-
ments have fully co-operated.

V (¢) Training programmes cover
Job Instruction, Job Method, Job
Relations and Follow-Up. ‘Where
Follow-Up has been effectively done,
the resuits have been encouraging.
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Indusirial Disputes, Lock-outs and
Btrikes

"-{mmm

Will the Minister of Labour and
Employment be pleased to lxy on the ,
Table a statement showing: )

(a) the number of industrial dis-
putes, lockouts and strikes which
had taken place in different paris of
the country, industry-wise during the
yvear 1037.58 so far;

(b) the number of workers who
“l‘e affected and the man-days lost
of the industrial

dispuul. lockouts and strikes;

(e) the aproximate loss of national
production in rupees that had been
sustained as a result thereof; and

(d) the number of industrial dls-
putes pending at present?

The Deputy Minister of Labour
(Shri Abid AlD): (a) to (d). The in-
formation is not available and the
time and labour involved in collect-
ing it will not be commensurate with
the object to be achieved. Certain
information regarding work stop-
pages is however available in the
monthly publication “Indian Labour
Gazette” copies of which are avail-
able in the Parliament Library.

Educated Unemployed

30, Shri N. B. Munisamy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether an investigation was
conducted to ascertain the total num-
ber of educated unemployed in ~ all
categories both men and women such
as Matriculates, Intermediates, Arts
graduates, professional graduates in
each State;

(b) if so, whether a statement will
be laid on the Table;
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(c) whether any Department of

(d) if so0, what are they?
The Deputy Minister of Labour
(Bhri Abid All): (a) No. -

(b) Does not arise.

{c) and d). No. The Accounting
and Auditing Departments which are
under the Auditor General, the Legis-
lative Secretariats which are under
the Speaker and Chairman of the
Rajya Babha and the Ralway
establishments which are under the
Railway Board have not yet agreed to
recognise the Employment Exchanges
as their normal channel of recruit-
ment. All other Departments have
been directed by the Minuistry of Home
Affairs not to appoint candidates with-
out reference to the Employment Ex-
changes.
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State Trading Oeorporation of Indis
(Private) 1Lid

be pleased to state the total value of
business done by the State Trading
Corporation of India (Private) Ltd.,
with the following countries since ita
formation:

(1) USSR, China, Mongolia,
Poland, Rumania, Bulgaris,
Czechoslovakia, East Germany,
Albamia, North Korea and
North Viet-Nam;

(n) US.A, UK, West Germany,
France, Italy, Japan, Indonesia
and the West-Asian-Countnes?

The Minister of Commerce and
Industry (Shrl Morarji Desal): (1)
and (11). A statement 1s laid on the
Table of Lok Sabha. [See Appendix
I, annexure No. 14]

Export of Iron Ore

38. Shri V. C. Bhukla: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the countries ta
whuch exports of iron ore were made
by the Stale Trading Corpo.ation of
India (Private) Ltd, dunng the first
year of its working; and

(b) the total tonnage and value of
such exports country-wise?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
and (b). A statement containing the
required information is laid on the
Table of Lok Sabha, [See Appendix
I, annexure No. 15.}
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o Co-operatives

38. Shri Bangshi Thakur: Will the
Minister of Rebabilitation and
Minority Affairs be plessed to refer
to the reply given to Unstarred Ques-
tion No. 1803 on the 18th December,
1857 regarding co-operative societies
in Tripura and state:

(a) how many of the 58 Co-opera-
tives have been declared as liquidated
and how many are on the verge of
liquidation; and

(b) the loss incurred as a result
thereof?

The Minisier of Rehabilitation and
Minsrity Affairs (Shri Mehr Chand
Khanus): (a) None.

(b) Does not arise.

Housing Scheme in Punjab

37. Bhri Ram Krishan: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the iotal amount of Joan
allotted to the State of Punjab for
various housing schemes during 1957-
58; amd

(b) whether the whole amount has
been utilised?

Thé Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Ohands): (a) The funds allocated to
the F:nnjah Government for the van-
ous housing schemes for 1957-58 are
given in the statement placed on the
Table of Lok Sabha. [See Appendix
I, annexure No. 16.}

(b) No. The State Government
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Trade Agreaments

38. Bhyl Ram Kvishan: Wil the
Minister of Commerce and Indusiry
be pleased to state:

(a) the names of the couniries with
which trade agresments have been
signed during 1957-88; and

(b) the main terms of the agree-
ments?

The Minisier of Commerce and
Indusiry (Shrj Morarji Demal): (a)
Fresh Trade Agreements with four
countries viz., Czechoslovakia,
Afghanistan, Ceylon and Japan, have
been signed during 1957-88. During
the same period trade agreements
with Bulgaria, China, Hungary,
Poland, Rumania, U.S.8.R., Yugoslavia
Italy, Norway, Austria and Indonesia
were renewed or extended with some
modifications.

(b) Copies of Trade Agreements
with all these countries, except Japan,
have been supplied to the Parliament
Library. The text of the Agreement
with Japan is awaited from Tokyo
and copy will be supplied to the
Parliament Library in due course.

Production of Caleium Carbide

39, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the present posi-
tion in regard to the production of
calclum carbide in India with the
names of units and their actual
production in 1868-577

The Minister of Commerce and
Industry (Shri Morarjl Desal): Two
factories, namely, Messrs. Birla Jute
Manufacturing  Company Limited,
Calcutta and Messrs. Indusirial
Chemical Limited, Madres with a
total annual installed capacity of
4128 tons per year were in production
during 1857. Thelr total production
during 1957 was 3306 toms.



127 " Written Answers

Oolr Industyy

. Bhrl V. P, Nagar: Wil e
Minister of Mu‘lﬂﬁu

(n)ﬂutoulpnducﬂand Coir
Yun during the years 19883-54 to
1858-57 for each year State-wise;

(b) the amount of Ceniral aid
(State-wise) given to the Coir Indus-
try for the above years; and

(c) the quantity and value of
exports of coir and coir goods coun-
try-wise for each of the above years?

The Minister of Commercs and
Jadustry (Shri Morarji Desal): (a)
Mo accurate statistics are available
about State-wise production of coir
yarn. However, total production of
coir yarn is estimated at 120,000 tons
a year but mbout 88 per cent. is pro-
duced in Kerala State.

* (b) The amount of Central Aid
coven to State Governments for
schemes for development of coir indus-
try is as under:—

Amount sancuoned

Year State PR
Grant  Loan
Rs. Ra.
1953~ Travancote-
95354 Co:hin 1,5,6273 -
1954-5s Travanco-e-
Cochin 1,970,000 4,00,000
1955-56 T.avancor
Cochin 24,569 19,67,500
1956-57 Travancore-
Coczhin 3,60,921 11,17,250
Mad as B,000 65,650
Ouissa 1,000 10,625
Totar . 6,50,763 35,61,025
(c) The information is being

eollected and will be laid on the Table
of the House in due course.

Consumption of Ceir Mats and
- Mattings
4L. Shri V. P. Nayar: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the guantity and value of coir
mats and mattings and coir yarn con-
sumed in India in the years after the
setting up of the Coir Board; and
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(b) the details of the programmes,
if any, in band with the Coir Board
tv increase the internal consumption
of colr and coir goods and the results
achieved?

The Minister of Commerce amd
Industry (Shri Morarji Desal): (a)
and (b). A statement is placed on
the Table of the Lok Sabha. [See
Appendix I, annexure No. 17.]

Tea Export

Shri 5. C. Samanta:
42, { Shri Bhakt Dafshan:
Shri Snbodh ‘Hasda:

Will the Minister of Commerce and
Industry be pleased to lay a state-
ment showing:

(a) the names of the principal
countries to which Indian tea has been
exported during 1857-58 so far;

(b) the quantity and value of fea
cxported to each country;

(c) how these figures compare with
those of 1956-57; and

(d) the names of the countries from
which India had to face maximum
competition during this period?

The Minister of Commerce ahd
Industry (Shri Morarji Desai): (a)
to (c). A statement showing the quan-
tity of Indian tea exported to diffe-
rent countries in 1957-58 (upto Decem-
ber) with corresponding figures for
1956-57 15 laid on the Table of the
Lok Sabha. [See Appendix I, an-
nexure No. 18] Information regard-
ing the value of tea exported during
the period is mot yet available.

(d) As is to be expected, there has
been competition from all tea produc-
ing countries.

NEFA.

ey Shri Subodh Hasda:
Shri 8. C. Samanta:

Will the Prime Minister be pleased
to state:

(a) how many Cammunity Develop-
ment Blocks and N.ES. Blocks are at
present being operated in NEF.A;
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(b) the total acretage of land in
NEFA. that has been reclaimed in
16588-57 and 1957-58 for the purpoee of
growing various types of crops
specially paddy; =snd

(c) the percentage of additional
food products obtained as a result of
extensive or intensive cultivation in
the project areas in N.EF.A. during
1956-57 and 1957-587

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): () Twelve, excluding two
now transferred to Naga Hills-Tuen-
sang Area.

(b) and (c) 2,915 acres in all have
been reclaimed since the inception of
the work Separate figures for the
years 1956-57 and 1957-58 are not
available at present. Neither 1s 1t
possible yet to give precise percen-
tages of additional yield.

Recovery of Buried Treasures

{Shri R. C. Majhi:

“. \ Dr. Ram Subhag Singh:

Will the Munuster of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the recovery of buried
treasures has been completed,

(b) the amount of money recovered
from India; and

(c) the number of persons who have
apphed in India for the recovery of
the buried treasures?

The Minister of Eehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Some more operations
still remain to be conducted

(b) Cash and bullion worth Rs. 177
1acs has been sealed and sent to Pakis-
tan. Apart from this Rs, 7,538 has
been recovered 1n the form of currency
notes. Information is not available
in regard to the value of Jewellery
whach is allowed to be exported under
Luggage Certificates issued by the

(c) 3212.
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Wage Board for Plantstten Indwetry
&{NLIM

Shri B. M. Banerjoe:
Shri Jagdish Awasthi:

Will the Minister of Labeur and
Empioyment be pleased to state:

(a) whether the Wage Board for
‘dl’hntntim Industry has been appoint-
; and

(b) if so, the composition of the
Board?

The Depuly Minister of Labour
(Shri Abid Al): (a) No.

(b) Does not mrse.
Industries in Kerala

Shri A. K. Gopalan:
48. { Shri S. M. Banerjee:
Shri Jagdish Awasthi:

‘Will the Minister of Commerce and
Industry be pleased to state:

ta) whether some industries are

likely to be started 1n the State of .

Kcrala under the Second Five Year
Plan, and

(b) if s0, whut are those industries?

The Minister of Commeree and
Industry (Shri Morarji Desai): (a)
Yes, Sir

(b) A statement 1s placed on the
Table of the Lok Sabha. [See Appen-
dix I, annexurc No 19] '

National Small Industiries Corporation

47. Shri L. Achaw Singh: Will the
Minister of Commerce and Industry
be pleased to atate:

(a) what are the types of machines
provided so far for the development
of Small Scale Industries in Assam,
Manipur and Tripura by the National
Small Industries Corporation; and

(b) what is the value of machines
supplied similarly to the other States?
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The Minister of Commerce and

Indastry (Bhed Morarji Desal): (a)
No machine has 30 far been supplied
to any industrial unit in Assam, Mani-
pur or Tripura. Only one application
was recsived from Manipur, but it was
treated as withdrawn as earnest
money was not received. Three appli-
cations from Assam and two from
Tripura have been accepted and they
cover the following types of
machines:—

Drill-Oil Fired Furnace, Safety-
match manufacturing machi-
nery, Band Saw and Electric
Motor, Welding Set, Boring
Machinery and Grinder.

(b) About Rs. 58:03 lakhs.

LN.T.U.C.

48. Shri Ram Krishan: Wil the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have
recelved copies of various resolutions
passed by INTUC at its 9th Session
heid at Madura: in Januaiy, 1958; and

(b) if so, the naturc of the decision
taken by the Government?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) The
examuned.

resolutions are boeing

Pakistani Nationals’ entry into Jammu
and Kashmir State

49. S8hri Raghunath Singh: Will the
Prime Minister be pleased to state the
number of Pakistani Nationals who
crossed into Jammu and Kashmir
State during last three months and
were arrested?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The latest information avail-
able is about the monthis of October,
November and December, 1857. Dur-
ing these months 21 Pakistani
Nationals were arrested for entering
the Jummu and Kashmir State un-
authorisedly.
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!WMM:(M
(Private) Ltd.

Shri Morarka:
8 { Shri Nathwasi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the gelling agents
appointed by the State Trading Cor-
poration for selling caustic soda and
soda ash;

(b) how they were appointed;

(c) the terms and conditions of their
appointment; and

(d) the total commossion paid to
them so far?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
(i) Messrs. Imperial Chemical Indus-
tries (India) Private Ltd., Calcutta.

(ii) Messrs. Tata Oil Mills and Co.,
Lid., Bombay.

(1i1) Messrs. Chemical Importers
and Distributors Private Ltd., Cal-
cutta

(1v) Messrs. Chemical and Alkah
Distributors Ltd., Bombay.

{b) The first three were handling
the commodities as agents of the Gov-
ernment of India prior to the canalisa-
tion of imports of soda ash and caustic
soda through the State Trading Cor-
poration Their appointment was
later continued by the Corporation as
selling agents, the fourth firm being
an assoclation of importers and distri-
butors in Bombay area.

(c) The selling agents are responsi-
ble for the clearance, handling, storage
and distributing of the goods at prices
fixed by the Corporation. In return
they are paid commission at a flxed
rate.

(d) The information regarding the
period ending 30th June, 1957 has
already been given in the Corpora-
tion’s first Annual Report, copies of
which have been placed on the Table
of the House.
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State Trading Corperation of India
(Privaté) Ltd.

51, J Shri Merarka:
" 1 Shri Nathwani:

Will the Minister of Commerce and
Indusiry be pleased to state on what
busiz the provision of Ra. 25 lacs Is
made for taxation in the indigenous
cement account of the State Trading
Corporation of India (Private) Ltd.
. for the period ending the 80th June,
1957 when the surplus shown in the
account is over Rs. 5 crores?

The Minister of Commerce and
Industry (8hri Morarfi Desal): A
provision of Rs. 25 lakhs was made as
a contingent liability, because in the
case of some States, it was not clear
whether sales tax was leviable on
transfer of cement from producers to
the Corporation. This provision has
no relation to the surplus in the
Cement Account.

State Trading Corporation of India
(Private) Ltd

Shri Morarka:
" ‘{Bhrl Nathwani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the selling agents
of the State Trading Corporation for
selling cement;

(b) whether these agents are
appoinaed to sell both indigenous as
well as imported cement; and

(c) the total commission paid to
each such agent and also the basis of
such payment?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
and (b). A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix 1, annexure No. 20.]

(c¢) It will not be in the business
interest of the Corporation to disclose
the Information.
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Liconces for Meulding Peowder

wuhmv.r.mmhm-
Commerce and Indusiry be
pleased to state:

(n) the total value of
mwdenforwmumum
been issued durimg the period frem
October, 1!571.0)!#&.1“:5&3

(b) the total quantity of
powders produced in India in 1087-587

The Minister of Commesce and
Industry (Shri Morarjl Demal): (a)
The total value for which actual user
licences have been issued during the
October-March, 1857-88, licensing
period (upto week-ending 28th Decem-
ber, 1857), is approximately Rs. 12
lakhs.

(b) The production of Polystyrene
and Phenol Formaldehyde moulding
powderr during April-December, 1957
was about 1,300 and 900 tons respec-
tively.

Malabar Spinning Milis Ltd., Kallai
(Kerala)

54. Shri A, K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether he has received a
memorandum from the workers of the
Malabar Spinning Mills Limited, Kal-
lai, Kerala State during his visit to
that place on the 13th December,
1957; and

(b) if so. what action has been
taken thereon?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a)
Yes, Sir

(b) In the Memorandum it has heen
mentioned that the spinning machi-
nery of the mills is us old as the mills
itself i.e. 72 years and laying off of
workers and subsequent partial
closure are due to heavy accumula-
tion of stocks. The Government is
also requested to take urgent steps to
prevent threatened closure and to
rehabilitate the mills,
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try be pleased to state:

{a) the total exports of Catechu and
its bye-products used for Tannery
purposes during the year 1867.

(b) the countries to which these
were exported; and

(c) what sieps have been taken to
increase their exports?

The Minister of Commerce and
Industry (Shri Morarfi Desal): (a)
19,543 lbs valued at Rs. 44,442 during
January-August, 1857. PFigures for
later months are not yet available.

(b) Pakistan, Ceylon, Rhodesia,
Kenya, Nyasaland, Mozambique and
Fiji Islands.

{c) No special steps have been
taken to promote exports.

Travancore Minerals (Private) Litd

56. Shri V. P. Nayar: Will the Prime
Mintster be pleased to state the
reasons for locating the Head Office
of the Travancore Minerals (Private)
Limited at Quilon instead of at

in the factories arem?
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than 10 miles from Chavara, after
taking into consideration all relevant
factors. In taking this decision, they
were influenced by such essential con-
giderations as proximity of banking
and other commercial houses and
avmilability of accommodation and
other facilities.

of Rs. 2,26,200 has been advanoed by
the Administration as loan to 78 per-
sons in Mahasu District A sum of
Rs. 58,100 was advanced to 22 appli-
cants in Mahasu District during 1955-
56, while a sum of Rx 1.6!,100 was

cants during 1956-57. No amount has
so far been disbursed during 1957-58.

Plastic Goods Manufacturing Factories

58. Shri Heda: Will the Minister of
Commerce and Indusiry be pleased to
lay a statement showing:

(a) the number of major and small
{actories that manufacture plastic
goods;

{b) their output in 1857 showing the
major and small ones separately; and

(¢) what are the requirements of
the country?

The Minister of Commerce aul‘
Industry (Shri Morarji Desad): (a)
Major 36
Small 30

(b) Goods valued st Rs. 422 lakhs
and Rs. 118 lakhy respectively.
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(c) Being utility or consumer item,
it is dufficult to estimate the demand

Transmission Executives in ALR.

60, Bhri B. 8. Murthy: Will the Min-
ister of Information and Broadcasting
be pleased to state:

(a) the number of cases where the

(b) the number of persons selected
for the posts of Transmission Execu-
tives; and

(c) the number of those selected
from existing officers of the AIR.?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Thirty-
two.

(b) and (c). Eight posts reserved
in the promotion quota have been
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ficers in the Ministry of Cemmerce
* and Industry

(a) the ressons for the shortage of
suitable officers for promotion in the
Minstry of Commerce and Industry in
place of the retired ones;

(b) whether any representation has
been made that re-employment of
retired officers is injurious to the
interests of those who are ripe for

promotion, and

(c) the extra expenditure invoived
in the re-employment of retired
officera?

The Minister of Commerce and

Industry (Shri Morarjl Desal): (a)
There has been no shortage of suitable
officers 1n so far as promotions are
concerned;

{b) No representation has been
received in the Minustry of Commerce
and Industry against re-employment
of retired officers,

(c) No extra expenditure is involved
in re-employment

National Development Couneil

Shri N. K. Munisamy:
Shri Barman:
62. { Shri Vajpayee:
Shri Punnoose:
tShrl Vasudevan Nair:

Will the Minister of Planning be
pleased to lay a statement showing:

(a) the subjects discussed at the

held in January, 1858;

(b) the important suggestions
recommendations made by it; and

(c) the staps proposed to be taken
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1968, the Standing Committee of the
National Development Council consl-
dered the following subjects:—

(1) Measures needed for stepping
up agricultural production
with special reference to irri-
gation, mulitiplication and dis-
tribution of improved seeds,
fertilisers and local manurial
resources, strengthening of the
agricultural extension organi-
sation and cooperative credit.

(2) Preliminary consideration of
recommendations made by the
Study Team for Community
Development and National
Extension Service which was
set up by the Committee on
Plan Projects with Shri Bal-
wantrai G. Mehta as leader.

(b) and (c). Statements are laid on
the Table of Lok Sabha. [See Appen-
dix 1, annexure No. 21].

Textile Mills in Punjab

63. Shri Daljit Singh: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of applications
received so far from the textile mills
in the Punjab State for the allotment
of spindles; and

(b) the number of applications
which have been accepted?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a) In
all 25 applications for licences for
spindles under Industries (Develop-
ment and Regulation) Act, 1951, have
ge:n received from parties in Punjab

te.

(b) Eight applications have been

Uranfam

8. Bhri Shobba Ram: Will the
Prime Minister be pleased to state:

(a) the names of places where
Uranium Ores are exploited in India;
and

(b) up to what percentage of
Uranium deposit the Uranium mines
are exploited?
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The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) Departmental develop-
ment and mining work for uranium
ores has been undertaken by the
Atomic Minerals Division of the
Department of Atomic Energy mainly
in the States of Bihar and Rajasthan
Systematic and detailed survey and
prospecting work for uranium ores is
however being carried out in various
parts of the country.

(b) Mining of uranium ores depends
upon the nature and extent of the ore
and its amenability to treatment.
Uranium ores containing a fraction of
1 per cent. US0B can be mined, the
lowest economical himit being about
a half of 1 per cent. U308.

Displaced Persons’ Claims

65. BShri Shobha Ram: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) the number of the displaced
persons in the Matsya Division whose
claims have been admitted; and

(b) the number of spplications of
the displaced persons which are pend-
ing in the Division?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) Upto December, 1950
the claims were registered in the
regions by the Registering Officers.
Thereafter they were received by post
in the Central Office In the Central
Office they were not classified accord-
ing to regions. Therefore, the number
of claims registered in Matsya Divi-
sion up to December, 1950 only can
bo given, The number 18 2,007.

(b) 180 claims of this Division are
pending for judicial action.

Export of Agricultural Machines and
Implements

66. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the prospect of the
export of Agricultural Machines and
implements from India at present; and
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Closure of Factories in Punjab

67 Sardar Igbal Bingh: Will the
Minister of Labour and Employment
be pleased to state

(a) the number of textile and
other factories that have been closed
m Punjab State during the year
1955-56 and 1956-57,

{b) the number of shifts that have
been <closed in various factormes
during that period,

(c) the number of persons rendered
unemployed by the closure of these
mulls and factories,

(d) the reasons for the closure of
the factories and shifts, and

(e) the measures taken by Govern-
ment to secure the opening of the
mills and the shifts and for the re-
employment of workers?

The Deputy Minkster of Laboar
(Shrl Abid AlD): (a) to (e). Accord-
ing to the informatioa available, one
Textile Mill was closed in the Punjab
State during the years 1835 to 1887, on
account of financial difficulties. The
number of workers affected was about
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Industries (Development & Regula-
tion) Aet, 1951, No information is
avallable regarding the closure of
other factories in the Punjadb State
during 1955-5Y

(b) the annual cost of admimster-
ing these propertres?

The Minister of Commerce and
Industry (Shri Morarji Desal). (a)
The Disposal of properties of Japanese
nationals lying vested with the Custo-
dian of Enemy Property awaits con-
clusion of certain negotiations with the
Government of Japan which are now
In progress

(b) The annual cost of administra
tion of enemy properties pertainung to
all ‘enemy’ countries 15 about
Rs 64,000

Ambar Charkha

69. Bardar Igbal Singh: Will the
Minister of Cdmmerce and Industry
be pleasad to state

(a) the results of the expemments
conducted under the Experimental
Project Programme launched by Gov-
ernment 1n 1956-57 and 1057-58 so far
regarding the use of Ambar Charkha,

(b) the amount of yarn produced
and the number of people who could
get employment under the smd
programme,

{c) how much and in what way this
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(f) the action taken in that con-
nection?

The Minister of OCommerce and

Industry (8hri Morarji Desal): (a)
to (f). The reply to the points raised
is contained in the answer to the
identical question, Unstarred Ques-
tion No. 1805, which was answered in
the Lok Sabha on the 13th December,
1987.

Export of Tea te America
0. Bardar Igbal Singh: Will the

(a) the position which has pre-
vailed during the last six months re-
garding export of Tea to America;

(b) the details of tea exports which
are exported to America;

(c) whether best quality Tea is ex-
ported to America; and

(d) if so, the reasons therefor?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a)
and (b). Presumably the Hon'ble
Member has in mind the import of tea
into America from the various Coun-
tries. A statement giving the informa-
tion for the perion July-December,
1957 with corresponding flgures for
1856 and 1955 is placed on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 23.]

(c) and (d). America like other
countries imports all grades of tea.
She does not import good quality tea
alene.

Import of Books, Newspapers and
Periodicals

71. Bardar Igbal Singh: Will the

(a) the quantity of books, news-
Papers and periodicals imported in
1855-56 and 1967-58; and

(b) the foreign exchange spent by
India on this account?

The Minister of Commerce and
Indusiyy (Shri Morarjt Desal): (a)
and (b). A statement showing
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quantity and value of books, news-
papers and periodicals imported in
1955-56 and 1957-58 (April-August,
1957) is placed on the Table of Lok
Sabha. [See Appendix I annexure
No. 23.)

Import of Tractors

72. Sardar Igbal Singh: Will the
Minister of Commerce and Indms-
try be pleased to state:

(a) what is the total number of
various types of tractors imported
annuslly; and

(b) the names of countries from
where these are imported?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a)
Figures of recent imports are given
below:

1955-56 2624 Noe.
1856-57 4468 Nos.

1957 (April-June) 1215 Nos.

(b) The foMowing are the countries
from which large imports have been
made since April, 1856:

The United Kingdom, West
Germany, The United Statu
of America,

Austria and the U.S8S.R.

Khadi and Gramodyog Institutions in
Punjab

73. Sardar Iqbal Singh: Will the
Minster of Commerce and Industry
be pleased to state:

(a) the number of private Khadi
and Gramodyog institutions certified
by the Khadi Commission in the new
Punjab State;

(b) the amount paid in the form of
grants and loans to these institutions
for the years 1954-85, 1955-56 and
1958-57;

(c) whether the above institutions
have submitted their audited annual
reports for these years to Govern-
ment; and

(d) if so, whether a copy of the
report will be laid on the Table?
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The Minister of Commerce and
m (8hri Morarjl Desal): (a)

(b) The amounts paid to these
institutions as grants and loans are as

under:
Year Grants (Rs.) Loans (Rs.)
1954-55 4,73513 968,000
1955-56 19,62,667 15,00,000
1956-57 45:41,969 37,51,500
ToTAL 69,78,149 66,19,500

(c) and (d). As regards grants for
the practice is that the institu-
ve to incur the expenditure
of their own funds, which is later
to them by the Khadi and”
lage Industries Commission on the
of their actual output of work
verification of their claims.

regards the utilisation of other
and loans, audited accounts

ing utilisation have not yet been
received from all the institutions.
are being made to obtain them.
The extent to which such certificates
remain outstanding, is indicated in the
annual appropriation accounts. It will
not be possible to obtain audited
annual reports of these institutions,
which are private organisations, for
the purpose of laying them on the
table of the House. They are required
only to furmish utilisation certificates
and audited statement of accounts of
such amounts &8s were sanctioned to
them through the All-India Khadi and
Village Industries Board.

sgif
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Blacksmithy Training Centres
74. Bardar Ilghal Bingh: Will the

(s) the number of blacksmithy
truining centres opened in Punjab
during 1955-56 and 1937-08;

(b) the places where these centres
are located; and
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(c) the number of students who
have received or are receiving train-
ing in these centres?

The Depuly Minister of Labour
(Shri AMd AID: (a) and (b). No

Rural Homsing in Bombay

5. Shri Pangarkar: Will the Minis-

ter of Works, Housing and Supply be
pleased to state:

(b) if so, the amount allotted?

The Deputy Minister of Works,
Housing and BSupply (Shrl Anll K
Chanda): (a) and (b). A State-wise
allocation of funds for Village Housing
Projects for the entire Plan period is
being determined and is likely to be
communicated to all State Goveen-
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am sure the House will join with
in conveying our condolences to
family of Shri Somana.

*he House may stand in silence for
= ninute to express its sorrow.

The Members then stood in silence for
a minute.

Shri Braj Raj Bingh (Firozabad):
May I know why it was not mmde
yesterday?

Mr. Speaker: Because information
was not received yesterday.

Bhri Braj Raj Bingh: Will action be
taken against the District Magistrate
concerned?

Mr. Speaker: Let us see. 1 am
trying some method by which hon.
Members will report to me. I expect
normally the Leaders various
Groups will constantly be in touch
with what happens to the Members
of their party and inform us from
time to time. Otherwise, from news-
paper reports, the Secretariat gathers
such irformation. If anything comes
to my notice, I will certainly bring it
up. There is no intention to delay or
avoid reference at the earliest possible
opportunity.

1
me
the

PAPERS LAID ON THE TAEBLE

STATEMEINT CORRECTINC REPLY CIVEN TO
UNSTARRID QUESTION

The Minister of Commerce and
Industry (Shri Morarji Desal): 1 beg
to lay an the Table a copy of the
statement correcting the reply given
on the 10th December, 1957 to Unstar-
red Question No. 1420 regarding pro-
duetion of gur.

Statement

In the reply given to part (a) of
the unstarred quertion No. 1430
angwered in  the Lok Sabha on the
10th December, 1057 the production
of gur agiinst BRembay State was
stated a3 “238" thousand tons. The
eorrect figures are, however, 236",
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Information in respect of Rajasthan
and Tripura, which was not given in
the ruply, is as follows:—

Shri Morarji Desai: I beg to lay
on thzs Table, under sub-section (6)
of Section 3 of the Essential Commo-
dities Act, 19565, a copy of each of the
following Notifications:—

(1) SR.O. No. 2308, dated the 22nd
October, 1855, contasining the Cotton
Control Order, 1955.

(2) 8.R.O. No. 204, dated the 11th
February, 1056 making certain further
amendment to the Cotton Textiles
{Control) Order, 10M48.

(3) SR.O. No. 1198, dated the 26th
May, 1956, making certain further
amendment to the Cotton Textiles
(Control) Order, 1948,

(4) S.R.O. No. 1198, dated the 36th
May, 1956, making certain further
amendments to the Cotton Textiles
(Control) Order, 1948.

(5) SR.O. No. 1679, dated the 28th
July, 1856, containing the corrigendum
to the Ministry of Commerce and
Industry Notification No. S.R.O. 1199,
dated the 26th May, 1956.

(6) SR.O. No. 2142, dated the 24th
September, 19566, making certain fur-
ther amendment to the Cotton Textiles
(Control) Order, 1848.

(7) SR.0. No, 2144, dated the 24th
September, 1056, making certain
further amendment to the Cotton
Textiles (Control) Order, 1048.

(8) S.R.O. No. 2278, dated the 6th
October, 1056, making certain further
amendment to the Cotton Textiles
{Control) Order, 1848,

(9) BR.O. No. 2319, dated the 11th
October, 1956, making certain further
amendment to the Cotton Textiles
(Contro]l) Order, 1848.



149 Pepers

(10) SR.O. No. 2638 dated the 1t
Decerrher, 1986, making certain
further amendment to the Cotton
Textiles (Control) Order, 1948,

(11) SR.O. No. 3017, dated the 15th
December, 1958, making certain
further amendment to the Cotton
Textiles (Control) Order, 1948.

(12) BR.O. No. 1233, dated the 20th
Aprll, 1987, making certain  further
amendment to the Cotton Textiles
(Control) Order, 1948.

(13) SR.0. No. 2887, dated the 14th
Septembet, 1957, making certain
further amendment to the Cotton
Textiles (Control) Order, 1948

(14) SRO No. 47, dated the 4th
January, 1958, making certan further
amendments in the Ministry of Com-
merce and Industry Notification
No. S.R.0. 1150, dated the 30th May,
1955 {Placed in Library See No
LT-506/58].

AMENDMINTS T0 EMPLOYEES'
ProviEnt Funbs ScHEME

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): 1
beg to lay on the Table, under sub-
section (2) of Section 7 of the Em-
ployees Provident Funds Act, 1852, a
copy of Notification No. SRO. 331,
dated the 25th January, 19568, making
certain further amendments to
the Employees’ Provident Funds
Scheme, 1952 [Placed in Library
See No LT-507|58]

AMENTMEINTS TO INDUSTRIAL DIsrures
(Czxraal) Runes

Shri Nanda: I beg to lay on the
Tabls, vnder sub-section (4) of Sec-
tion 32 of the Industrial Disputss Act,
1947, a copy of Notification No. S.R.0.
14], dated the 11th Jamuary, 1058,
making certain further amendments
to the Industrial Disputes (Central)
Rulez, 1987. [Placed in Library. Ses
No. LT-508/58].
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Auexomzxrs ¢ Tea Rurms

The Minister of Commmerce (Shet
Kanungo): I beg to lay on the Table,
under sub-section (3) of Section 48
of the Tea Act, 1958, a copy of Noti-
fication No. S R.O. 158, dated the 11th
Januarv, 1968, making certain further
amendinents to the Tea Rules, 1964
[Placed in  Library. See No.
LT-509/88].

Amewpuenr 10 Correx Rures

Bhrl Kanungo: I beg to lay on ths
Table, under sub-section (3) of Sec-
tion 48 of the CoifTee Act, 1042, a copy
of Netification No. S.R.O. 200, dated
the 15th January, 1958, making
certain smendments to the Coffee
Rules, 1965. [Placed in Library. See
No LT-510/58).

STATEMENT CORRECTING REFLY GIVEN T0
UnsTARRED QUESTION

Shri Kanungo: [ beg to lay on the
Table a copy of the statement correct-
ing the reply given on the 18th
November, 1957, to Unstarred Ques-
tion No. 397 re cottage industries.

Statement

In reply given to part (a) of the
unstarred question No 387 answered
m the Lok Sabha on 19th November,
1957, instead of the existing amount
given against Khad: (uineluding Ambar
Khadi) and Village Industries for
1958 57, 1957-58 and the “Total”, the
following may pleasc be substituted:

(Rs. in lnkhs)

Khad: ( ncud
1(n t)a;

95 137°48

Village Industnies 18-96 10°51
Total 12412 154'30
Skri T, N. Bingh (Chandauli): With
regard to this of answess,
:ny 'I suggest that they be circulated
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Merrbers the nature of the correc-
tions wmade. These questions are
generally asked in the House itseM.

My. Speaker: They are printed.

Shri T, N. Singh: These corrections
to the unswers that are given in the
HBouse by the Minister concerned
should also be circulated.

Mr. Bpeaker: This is an unstarred
questi~n.

Shri T. N. Singh: Sometimes cor-
rections to anawers t{o Btarred ques-
tions are also made.

Mr, Bpeaker: That does not arise
out of this question.

Shri T. N. Singh: Only a few
momenis before, the Minister read a
similar statement.

Mr. Speaker: Normally, I think the
procedurc should perhaps be that if a
correction is made here of an answer
to a starred question, the hon. Minister
should intima'e to me and I give
notice of it to the Member who has
tabled the queation and in the
presence of the Member the answer
should be read out in the House It
is only with regard to unstarred ques-
tions that this practice need not be
followed. I will bear this in mind
and have it examined.

Shri V. P. Nayar (Quilon): With
reference to the corrections, will you
give us time to gn through the cor-
reclionz snd give nrotice of Half-an-
hour discussion because the rule for
that is that the question should have
been recently answered. Can we
bring notices based on that?

Mr. Speaker: The hon. Member is
a good lawyer. Hpypothetical ques-
tions would not be answered. When
the matter comes up, let me see.

ANnuar Rrrorr of NaTioNaL Smarr
Imarmics ComrorarTioN Pravarz, Lo,

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Teble. under sub-section (1) of Sec-
tion 639 of the Companies Act, 1956,
a copy of the Annual Report of the
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matter of Urgent Public
Importance
National Small Industries Corpora-
tion Private Limuied along with the
Audited Accounts of the Corporation
for the year 1058-57. [Placed in
Library. See No. LT-513/058],

DEMANDS FOR SUPPLEMENTARY
GRANTS

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, 1 beg
to pres-nt a statement showing Sup-
plementary Demands for Grants in
md the Budget (General) for
1857-

BUSINESS ADVISORY COMMITTEE
SevENTEENTH REPORT
Sardar Hukam Singh (Bhatinda): I

beg to present the Seventeenth Report
of the Business Advisory Committee.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDO-PARISTAN CANAL Warter Dmsrurs

Shri Vajpayee (Balrampur): Under
Rule 197, I beg to call the attention of
the Minister of Irrigation and Power
to the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon: —

“Talks held with Mr. Iliff, Vice-
President of the World Bank, in
regard to the Indo-Pakistan Canal
Water Dispute.”

The Minister of Irrigation and
Power (Shri §, K. Patil): Sir, with

Mr. W. A, B. 11iff, Vice-President of
the International Bank for Reconstruc-
tion and Development, was in New
Delhi from January 28, to February 1,
1958. On his way here from Washing-
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to starred gquestions

[Shri S. K. Patil]

tioned in the talks by Mr. Iliff, have
been examined and further discus-
sions regarding any concrete sugges-
tions that may be made are held with
Bank, Government are not in a
position {0 make a detailed statement
these exploratory discussions.

CORRECTION OF ANSWERS TO
STARRED QUESTIONS

Srtamen Question No. 210.

3

(Or. K. L, Shrimali): I rise to correct
the reply which I gave to a supple-
mentary in connection with Starred

" No. 210 answered on
18-11-1857 about the number of non-
Hindi-speaking areas in the country.

“In addition to the nine States
mentioned in the reply given, the
State of Punjab and the Union
Territories of Manipur, Tripura,
Andaman and Nicobar Islands and
Laccadive, Minicoy and Amindiv
Islands, are also non-Hindi-speak-
il!‘ areas.”

Starrep QuesTion No. 332

Dr. K. L. 8hrimali: In reply to Sup-
plementary Question No. 2 asked by
Shri Barman in connection with the
Starred Question No. 332 asked by
Sarvashri Barman and 8. C. Samanta,
I had stated that “this matter was dis-
cussed with Earl Home when he came
here in October, 1058...We follow-

qu
Property (Amendment)

1987." The first date should be Octo-
ber, 1955; and the dates would
be 10th February, 1856; and 10th

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
be taken into consideration.”

1 may be permitted to refer briefly
to the past history of this law. The
substance of this law began with the
last Great War in 1839 when, under
the stress of circumstances, the
Government of the day had to requisi-
tion, considerable properties, immov-

time on, from time to time, through
various laws, ordinantes and rules,
this power has remained with the
Government.

In 1951 Government very closely
studied the question whether it was
possible for the Government to divest
itself of the powers given under the
laws of requisition and acquisition at
thet time. Government came fo the
conclusion that the circumstances did
not warrant such a step, and there-
fore, in 1982, Governmsnt brought

Mﬂmmmﬂmdmmt
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crores;

work of the Government automati-
cally means that there would be a
very great demand both for office
accommodation and for residential
accommodation of the officers who
are to carry out the various works of
the Government.

1 will give you here a brief sum-
mary of the Governmment reguire-
ments so far as office accommodation
and residential accommodation are
concerned The Government have
taken stock of the existing situation
to see whether the properties already
under requisition could be released
Their total requirements of office
accommodation in Delhj, Calcutta and
Bombay aggregate to 80.40 lakh sq ft,
and the residential accommodation
requirement is 64,701 units, The
respective figures of awvailability are
71'28 lakh sq. ft, and 21,995 units

il
il
{1
|
i
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from "A" grade which is for officers
drawing Rs. 3,000 and above, down to
the lowest grade, the “G” type, A
very moderate average estimate s
Rs. 7,500 per unit. Therefore, for
43,000 units, the cost would come to
Rs 32 crores Therefore, if the Gov-
ernment were to de-requisition the
residences and office buildings which
they have now under their control, it
would mean immediately a figure of
Rs. 43 crores for construction pur-
poses alone.

I would like to add that this does not
include the cost of land The cost of
land has increased thousandfold in
certain areas, and certainly tenfold
and hundredfold in most areas
Therefore, it iz very clearly an im-
possible proposition.

1 should, however, say that so far
as actual construction of Government
buldings is concerned, Government
During

little over HRa. 11 crores Under the
Second Five Yesr Plan, the allotment

4
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be retained permanently, and they
will, therefore, have to be acquired.
So, the Defence Ministry propose to
asquire these 85 projects straightway,
because they are permanently needed
by the Defence organisation. Of the
remaining, 78, though not required to
be retained permanently, are likely
to be retained beyond March, 1958,
when the Requisitioning and Acquisi-

periods and are likely to be disposed
of before the expire of the Act.

As regards the 85 projects which, I
said, would be permanently needed by

11 FEBRUARY 1088
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(Amendment) Bill

In view of the position explained
above, we consider that until 1960-61
by which time most of the accommo-
dation for the Army under the Second
Plan is expected to be completed, the
only appropriate and economical way
to retain the requisitioned lands and
buildings is to extend the life of the
Requisitioning and Acquisition of Im-
movable Property Act in one form or
the other.

With regard to the properties which
are under requisition by the Defence
Ministry, the necessity of retaining
them is reviewed quarterly by the
Headquarter Command and the Army
Headquarters to ensure that no pro-
perty 1s retained unless absolutely
essential for defence requirements.

Then, there is a rather interesting
fact that sometimes, we laymen see
lands lying vacant under the control
of the Defence Ministry, and we con-
clude that possibly these are not
needed, and yet through some inad-
vertence possibly, they are still being
requisitioned and held by the Defence
Ministry. But in fact, in certain cases,
some pieces of land used for cultiva-
tion etc, may outwardly appear to be
of little real use from the strictly
military point of view, but the release
of such pieces of land may not be
possible for security reasons, parti-
cularly, if they are surrounded by
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bon. Mambers may agree to certain
clauses on the basis that the Bill is
temporary.

Mr. Speaker: Why did not the hon.
Member give notice of an amendment
for referring the Bill to a Select Com-
mittee?

Shri Nanshir Bharucha: S0 far as

Mr. Speaker: He could have come
with such Members as agree to serve
on the Committee.

awaiting the reaction of the Govern-
ment.

Mr. Speaker: There are rules regu-
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all those same clauses permanent
not encounter similar weather. It
very necessary that not only the
experience of Government in
working of the Act should be ascer-
tained but the reactions of the pub-

lic as well should be made available
to us.

-

3

So far as the reasons gaven by Gov-

remarks to the fact that the Bill
should be circulated. Or, shall I
speak on the entire Bill?

Mr. Speaker: He may speak both
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[Shri Naushir Bharuchs.)

residential accommodation are neces-
sary. He goes on to say that 18 years
experience has shown that these
powers have now become absolutely
necessary to be made permanent I
ask, what have Government done
during their tenure of office for 11
years, if at the end of 11 years we
are told that the Government are
still short of 7 to 8 lakh sq ft. of
accommodation for office and 42,000
units of accommodation for residen-
tial purposes. I am afraid I cannot
pay any compliment to the Ministry
of Works, Housing and Supply for its
performance.

The hon. Minister has also tried to
pont out and justify his demand for
making this Act permanent on the
basis that in 1839 or thereabouts, the
total amount of budget came to about
Rs. 385 crores—roughly Rs. 400
crores—as against Rs. 2100 crores to-
day. But he forgets that, really speak-
ing these Rs. 2100 crores represent
largely inflation and fall in the com-
modity value of the rupee. There-
fore, Rs 400 crores of 183% today
. really mean Rs. 1800 crores. Hence,

the budget, m effect, has risen by

bardly 25 per cent

Now, what 1s the justification for
a Government whose activities must
be presumed to have risen not more
than 25 per cent to claim such vast
powers? In the State of Bombay, we
have got similar legislation, known as
the Bombay Land Requisition Act,
enacted in 1848. When first it was
enacted, far from encountering heavy
whether, it met with very great
reception, because we felt that this
was going to do away with corrup-
tion, namely, the landlord being offer-
ed pugree for obtaining premises
Then the working of the accommoda-
tion control department was such that
everybody, irrespective of party affi-
Hation—whether Congressmen or Op-
position—cried with one voice that the
department should be closed—and I
fhink it is going to be closed by the
and of this year, Now, we are asking

Immovable Property
(Amendment) Bill

they going to be utilised? e

The only benefici under

is the Central GWammM ¢ ln:lbh v
Act is not for the benefit of the
at all. Today the position is
malter, of G, whan &
ma t, wi the
Government chooses to extend their
long arm, obtaining o premises on
rent is impossible. In Bombay, it is
even illegal for a landlord to rent out
any premises to any tenant. It is in
the charge of the accommodation con-
trol department. Notice of vacancy
has to be given and the department
furnishes the tenant. I do not know
in how many States there is similar
legislation, but if there exists in cer-
tain States legislation of this kind,
the legal consequence of it is that no
man can go and rent any premises as
a tenant from any landlord.

g
Feite

If we consider the clauses of the
Bill, 1t vests terrible powers in the
hands of Government. It can uproot
a man from existence. If a man has
got his business premises for years
together, he can be thrown out after
the expiry of a notice of 15 days sent
to him asking him to show cause why
he should not be thrown out; there-
after, if the competent officer feels
and is satisfied, he can be given a
month for being thrown out of a place
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suitable. He may provide a hovel
virtually, and the man may have no
choice whatsoever,

Before, therefore, investing the Cen-
tral Government with such vast
powers, which ultimately will be
exercised by a so-called competent
officer—I do not know who is going
to be the competent officer here; and
the law lays down that the satisfaction
of the competent officer, which is sub-
jective satisfaction, cannot be ques-
tioned—the House must consider this
matter very carefully.

The worst part of this Act is that
nobody can go to the High Court and
request the High Court to take into
consideration whether the evidence
produced before this officer is satis-
factory or not. On the most flimsy
evidence on which you cannot even
hang a fly, the competent officer, if he
says that he is gatisfied, will straight-
way requisition the premises. These
are the powers that we are now going
to vest permanently in the Govern-
ment. I strongly protest against these
powers being vested in the Govern-
ment because, in the State of Bombay,
we have got the terrible experience
of this Accommodation Control De-
partment.

When Government claims to make
this Act permanent, what is the mean-
ing of that? It means that Govern-
ment helplessly admit that during the
Second Five Year—or for the mat-
ter of that during any number of
Five Year Plans-—-they will not be
able to construct sufficient accommo-
dation for their own purposes. What
a confession of helplessness and in-
competence on the part of the Gov-
ernment, I ask!

It has been stated also that the
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Immovable property
(Amendment) Bill
housing accommodation for their own
employees. But, what it preaches, the
Central Government does not propose
to practice for itself. It does not want
to construct the tenements for its own
employees. It is only pouncing upon
the tenements of other persons be-
cause they have to provide their em-
ployees. I say it is most unfair and
unjust and all that requires to be

stoutly opposed.

There is one more point which I
should like to make clear. The hon.
Minister, while stating figures, has
sald one thing; that Rs., 32 crores
would be required for the purpose of
constructing these tenements if the
Qovernment were to undertake to
stop all the deficit and shortage it is
now experiencing. I ask, in the
Second Plan of Rs. 5600 crores, what
is this Rs. 32 crores?

Mr. Speaker: I think he said Rs. 43
crores.

Shri Naushir Bharucha: Even assum-
mng it is Rs. 43 crores, it is less than
1 per cent of outlay on Plan for pro-
viding the most primary necessity, the
fundamental need of humanity, name-
ly, shelter. It means that we shall
not provide even 1 per cent. Is cost
the excuse of the Central Government
for uprootiff from their settled resi-
dences and places of business people
who have worked for years and years
together in certain places? Is money
an excuse for uprooting human beings
from their places?

I could have understood if the hon
Minister had said, this is a plot of
land which we require for the cons-
truction of a power-house. I say, it
must be taken because the need of
the community is to be looked to first,
not merely the cost of construction
I could understand that if a plot is
so situated that it alone can satisfy
the requirements of a project which
might otherwise be held up; then, in
that case, I would be the first to say
that the requisitioning powers must
be there for that purpose. I would
have supported the Bill if the public
purpose mentioned was of that charac-
ter. But, what does the Government
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do? It wants to pass on its liability
to provide quarters for its employees
on the heads of other people. That
is what I protest against. I think
the least that Government has to do
is to accept my amendment or to
send the whole matter to the Select
Committee where the whole matter
may be considered clause by clause
by the Select Committee. The Select
Committee might even say that cer-
tain clauses may be dropped in view
of the fact that this Bill is going to
be a permanent statute.

I also protest against the method
and manner in which this Bill is
being sought to be rushed through
and placed on the statute-book,

Mr. Speaker: Let me formally place
this amendment before the House.

Amendment moved:

That the Bill be circulated for
the purpose of eliciting opinion
thereon by the Tth March, 1958.

—

Now, both the motion and the

amendment are before the House.

The time allotted by the Business
Advisory Committee is 3 hours if it
goes to the Select Committee and 4
hours if it does not go to the Select
Committee. It does not appear that
there is any motion for Select Com-
mittee. Therefore, 4 hours shall be
teh time allotted. Hon. Members will
kindly restrict their speeches to 15 to
20 minutes each.

Pandit Thakur Das Bhargava.

dfgq s @ W ¢ (fE) -
SATE WET g, 78 f{w S 3mn
qEs ATaT gL ..

Mr. Speaker: May I know how
much time can be given for the
general discussion and how much for
the amendments?
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Shri Naushir Bharucha: Three
hours may be allotted for general dis-
cussion.

Mr. Speaker: The amendments
may be relating to the time, 9 years,
10 years or 11 years. So, we can
have half an hour for the actual
amendments. Hon, Members who

speak may also speak in support of
their amendments.

dfed s @ AwE ;oA
efiF3 aTeq, 78 3@ foew w1 faw
T AE F qarfeas qgar faw a6
g | gl 9% g% F a1 § g faw
g 8¥e | AT 41, A I T%
T 28R H AT, WK T ¥ 9845
qAETE | A ..

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): May
I request the hon. Member to speak
in English, if he hag no objection?

Pandit Thakur Das Bhargava: I

have no objection to speak in any
language; if the hon. Minister wants
me to speak in English I shall speak
in English.

This is not the first occasion that
we have got a Bill of this character.
I remember, in 1947, for the first
time, we got a Bill of this nature;
and then, again, in 1952. Thus, this
ig the third time that a Bill of this
nature has come before us after in-
dependence.

12-47 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair.]

I am rather astonished at the
nature of this Bill. If the Govern-
ment of India wanted to have a new
Bill it ought to have come frankly
before this House and enableq this
House to legislate afresh. But, to
bring a Bill of this nature with one
clause is, to say the least, to usurp
the rights of the Legislature to have
proper legislation on the subject.

2
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Bo far as this Bill is concerned, no
amendment can possibly be given ex-
ocept of the nature just indicated by

1o
igs;;‘g
g

: Ik
e obf

1§
|
I

;
i

We appreciate the difficulty of Gov-
ernment, the difficulty to have build-
ings etc. The Government says that
require accommodation to a very
large extent and that it is not possible

them to have it at present. If

iz the purpose of Government, it
should be stated. The Government
should .have come out with an open
mind and enabled the Parliament todo
something for them.

§

Now, we are helpless. I do not know
what to do with this Bill; either ac-
cept this clause or not accept it at
all. If I do not accept this, I am in
a difficulty. This Act shall expire in
1958 and something should be done to
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difficulties; if I accept it, then, I am
perfectly sure that I will not be doing
justice to the general public.

1 was present in this House when
this was enacted for the first time as
well as for the second time. If the
Members of thit House care to go
through the proceedings when the
1002 Bill was enacted, they will see
that many objections were raised by
me and other Members on that occa-
slan. The objections ruised in 1947
were more dradtic in character than

B
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The principles which were contained
in that Act were of such a character
that they commanded public confi-
dence. That worked very well. But
this Bill is of a different kind. There
must be requisition and then acquisi-
tion—acquisition of requisitioned pro-
perly. Requisition is acquisition for
the time being, for a temporary pur-
pose. Acquisition is not so. This is
the difference between acquisition and
requisition. The principles which ap-
ply to acquisition do not strictly apply
to requisition as such. They stand on
a different footing altogether.

Government gave us to understand
in 1952 that it had some dificulties.
It was also prepared to see that requi-
sitioned properties were released as
soon as possible. But even then peo-
ple complained that for long periods
Government was in possession of these
properties. It had not released them.
Then it was said that attempts would
be made to release them. I do not
think it was done on any appre-
ciable scale.

Government has a right to acquire
any property for a public purpose be-
cause a public purpose is certainly
greater than the needs of a private
man and private needs may be abso-

a sort of a peivate purpose. Here the
Government wants to house its own
employees in houses meant for the
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public in general. It is not a public
purpoee. If the Government cannot
find accommodation for #ts employees,
let it build accommodation. How can
the poor people build? But, if it is a
different purpose, say, factories, elec-
tricity establishment or other purpose,
every person has got a sort of a feel-
ing that the Government should be
able to acquire property for this pur-
pose.

Apart from the purpose, the ques-
tion anses: at what cost? I know the
policy of the Government. Whatever
other people might say, I have seen
that the Government's practice is to
pay fair compensation to those whose
properties are acquired. When the
Reserve Bank and the Imperial Bank
were nationalised, Government paid
fair compensation. We took good care
of it even when we changed our Con-
stitution in this regard. If lands ete.
were acqured for a social purpose
such as zamindari abolition, full com-
pensation was not given because that
was our declared policy adopted in the
Constitution. In the case of the pro-
perty of individualg which are acquir-
ed by the Government for other pur-
poses—not for such a large social pur-
pose as zamindari abohition—Govern-
ment 15 bound to pay good compensa-
tion. Even when the law was chang-
ed the Government spokesman said
that full compensation would be given.
But what have we got here?

It was sald in 1952 by the Govem-
ment that land value had risen from
25 to 125 per cent whereas the prices
of urban property had risen from 300
to 500 per cent in general; in Delhi
it might be even 1000 per cent. What
was the proposal made at that time?
We thought that it was for six years
It would not be difficult, we felt, for
the Government to go on and we
thought that it might not acquire the
. Even it they required

it might not be, we felt, of such
large scale as contemplated now.
n spite of my amendments and pro-
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it would be 15 per cent more than
the market value. According to this
law only twice that amount or
market value whichever is

requisitioned, some ten years ago. If
that is acquired, only twice the old
price will be given he wants to

rket,
how much will he have to spend? Hes
will get a house mot more than one-
fitth of the size of the house which
was taken over by the Governmih
at that time. This is not a fair pro-
position. You should give him the
same amount of money which will
bring him house or land of the same
kind. That 1s the right principle and
that principle was departed from and
twice the old value was taken to be
a fair proposition

1 remember that some spokesman
mentioned in this House at that time
that they arrived at a compromise in
the Select Commitiee. I repudiated it
and said that there was no compro-
mise. We wanted that full compensa-
tion should be given to everybody
whose property was taken over by the
Government. Government could mnot
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if you give him the same kind of
house or land. That is not possible
since you are short of accommodation.

This is an unjust rule and should
not be perpetuated. The provisions
relating to the fixation of rent, re-
covery of rent etc., are so unjust that
no Member of the House can accept
these propositions. According to sec-
tion 25 of the 1852 Act, Government
cun fix the rent and damages and
recover also. The same person is the
policeman, Judge and the execu-
tioper. . . . . . .

Shri Naushir Bharucha: And also
the appellate authority.

Pandit Thakur Das Bhargava: Here
in this country, we have adopted the
rule of the law. The same rule should
be applicable whether it 1s a private
property or Government property.
We do not want to depart from that
rule. For a temporary period we saw
the difficulties of Government and we
were agreeable to have a different
rule. But we have had enough ex-
perience of it

13 hrs.

May I in this connection remind the
House of the assurances given by Shri
Gadgil in 1949 to the refugees? I was
a party to those assurances; I got those
assurances from Shri Gadgil and 1
have been telling this House that
those promises have become not Gad-
gil's promises but gal gal promises.
Government itself broke those pro-
mises in our face. The houses were
demolished. But ultimately Govern-
ment had to come down on account
of one rule which was a brain-wave
of our Prime Minister. He made it a
rule that no man would be turned out
of his house until he was given alter-
native accommodation. But for that
rule people would have been put to
inconceivable trouble. On account of
that rule Government could not do
such things as would have excited
disaffectioh against them, though to a
certain extent things were done In
such a way that people were very
much inconvenlenced.
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Nobody was given any compensa-
tion though there was a provision that
compensation would be paid. Ulti-
mately the matter went to the Assu-
rances Committee and Government
agreed to pay a paltry compensation.
The so-called competent authority,
behind the back of those promises,
revised all the rents one fine morning.
The person who had to pay Rs. 15 was
asked to pay Rs. 30. The rents were
suddenly revised and notices were
giwven to the occupants either to vacate
the premises or to pay the revised
rents or damages. Ultimately 1 ap-
pealed to Shrn Mehr Chand Khanna
that this was very unjust to the refu-
gees. I told him that at their back
rents had been doubled and asked
him how they could pay them. I
should in this connection pay him a
tribute that he gave us an assurance
that those orders would be revoked.
The orders were accordingly revoked
and there was some satisfaction. Any-
how, I for one would never agree to
the proposition that the same autho-
rity should be the authority fixing the
rent, the authority recovering 1t and
the authority turning people out by
force,

Government, perhaps, does not
know what is happening in private
houses, if a tenant gets into a private
house how difficult 1t is to turn him
out. Government on its part have got
the authority to turn out any person,
to levy damages, etc. But the private
landlords has not got any of these
privileges. I do not want Govern-
ment to have those powers which we
gave therp in times of emergency. ,
There is no emergency of that kind
now. The emergency is that you have
not built enough houses. This kind
of emergency is bound to continue for
all time, if you do not build houses
for yourself. But what {s emergency
for Government is emergency for the
people as well

If prices have gone up, if Govern-
ment expenditure has increased, what
have people done? Are the public
also not affected by thfs? Can the
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public get the same amount of pro-
perty for the same amount of money?
Government can complain; but the
public cannot complain. Therefore I
see no reason why you ghould keep
the rate of compensation at the rate
at which it stood in 1952. That was
for a temporary period and we accep-
ted it. Now we are not going to ac-
ecept it. I am not at all satigfled that
compensation will be paid at this rate.
The compensation should be paid as
under the other Acts. What have
these poor pecple whose property was
requisitioned a long time ago done?
‘When for the ordinary people you
give compensation under Act I of 1804
why should these people not be given
the same amount of compensation?

In this Bill you will find that the
valuable principles adopted in every-
day life are departed from. How is
the requisitionmg made? A notice is
sent that within fifteen days the party
should show cause why the property
should not be requisitioned. If he
does not show satisfactory cause then
the property is requisitioned. Suppos-
ing the land is requisitioned, but pos-
session iz not taken, what is to hap-
pen? I know that in Delhi lands were
requisitioned, fifteen years have pas-
sed, yet they have not been acquired
by Government. I know that in the
Punjab lands are requisitioned and
for years Government sleeps over |t
and the poor people whose lands are
requisitioned are neither given com-
pensation, nor the land acquired and
the people have to bear the conse-
quences. This must be happening in
other States also. This is a very sad
state of things, under which Govern-
ment does not care for the people.

Another lacuna which I notice here
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ordinary laws.you should not make
any additions or alternations to that
property. You should not utilise that
land for any purpose except for which
it was requisitioned. This is given in
the notice of requisition; that is given
in all the tenancy laws of this coun-
try, that a person who has got tem-
porary right has no «right to build
upon it. That is not in consonance
with the purpose for which the land
was requisitioned.

13-07 hrs.
[Mr, Drrury-SPEAKER in the Chair]

What do we find. We find in section
7 that if Government builds upon
those places and spends some money,
after some time it can acquire them.
First of all you take my land, you
take my house, build something upon
it without my consent and make that
an excuse for acquiring it. The rule
says that if Government finds that it
will be beneficlal to Government to
spend some money on it, Government
can determine unilaterally whether
the land is to be acquired or not. Gov-

price and no more. 1 think this is
not just.
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mately acquired after ten years after
it had been requisitioned, then you
huve not provided for any appeal. I

to provide an appeal so that I could
go to the Government who is the
highest authority in the land and say
to it, “For God's sake, do not take my
hcuse, I will not get another,” and
then the Government may choose not
to acquire.

Even in ordinary acquisitions today,
when the Government acquires houses
and lands, a person is unable to go
and tell the Government “For God's
sake, do not acquire this property. It
is useful to me and not so useful to
the Government”. Therefore my hum-
ble submission is, if they had brought
in a fresh Bill, I would have insisted
that they should provide an appeal
againgt the order of a subordinate to
the Government itself, It is not that

Not that. But, at the same time, pub-
lic interests require that if you take
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So far as the Act relating to the
requisitioning and acquisition of pro-
perty ls concerned, I could understand
it, but so far as section 25, which was
subsequently added, is concerned, I
feel sure that this was not a proper
part of this Act. I should think that
all these laws which are obtaining in
this land require review, We do not
want any further to see that the Gov-
ernment reserves to itself the sole
right of fixing damages and rents and
then by its own order recover them
and do all sorts of things.

This law is foreign to the principles
which we have adopted in our Con-
stitution. It is foreign to the princi-
ples which we have adopted in our
country for other laws and the very
basis of this law is quite different and
discriminatory. Therefore, I would
like to submit that all these laws
which come here should be reviewed.
The manner in which the hon. Minis-
ter has brought this Bill has really
not enabled us to do the right thing
by the people. 1 would, therefore,
request him either not to proceed with
the Bill or to proceed with it and take
these powers for a year or so, so that
ultimately, after going through all the
laws which have relevance here and
after going through all the circums-
tances, when the House may be able
to submit suggestions for consideration
of the Government, the Government
may bring a separate and full Bill in
which all the principles may be re-
viewed and the House may be able to
legislate afresh. This kind,of subter-
fuge in which the Government bring
forward a Bill of one clause and say
that it shall remain permanent is tan-
tamount to a negation of the powers
of the House. There are many provi-
sions to which I took exception then,
and to which I take exception today
also. .

There is one point with regard to
the requisitioning and aequisition.
There is a world of difference in res-
pect of this matter. Any ordinary
persons, when they own property and
Jeave it, then, to a certain extent by
the laws of this country relating to
rents, etc, they are unable fo realise
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it to a certain extent in a given set of
circumstances. But requisitioning is
there, and the Government fix it for
all time, whatever the change in the
rests of the houses owned by other
people.

But so far as requisitioning iz con-
cerned, there can be no increase in
the amount of rent or the requisition-
ed money. This Bill does not speak of
any increase either, whereas in ordi-
nary life we know owners of the
houses increase their rent. Not only
that. If there are certain laws which
are applicable to ordinary property,
the principles that Government
formulate are not applicable to requi-
sitioned property. If there are circums-
tances m which the leasing of houses
for a crrtain period is to be  ended,
those principles also do not apply to
requisitioning. Therefore, in this mat-
ter of requisition, if the House will
excuse me for the moment for saying
it, I say that it is just like the differ-
ence between jatlka and halal. If you
requisition a house in one case, for
fiftcen years, that man does not get a
whit more than the requisitioned
amount. Suppose there are two neigh-
bours. One owns a house and the other
owns another property. One is re-
quisttioned and the other is not requi-
sitioned. The man in whose case there
is no requisition gets an  advantage
over the man whose house is requisi-
tioned by way of the fact that the
rents are increasing. The unfortunate
man stands by, looks at the thing, and
only curses himself that he owned this
house and not that house, So, the
proposed law is discriminatory, This
is very wrong.

The price of land has increased
many times, but so far as this matter
is concerned, the person cannot get
more than twice the amount. It is
not fair. I would only ask the Gov-
ernment to consider the question from
this standpoint and see that the right
thing is done by the people. I would
request them to bring another Bill in
which these principles may be discus-
snd »
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Shri Tyagl (Dehra Dun): In all
humility, I beg to repeat the appeal
which my hon. friend, one of the
senior-most Members of this House,
has just now made to the Government,
I agree with him that a Bill of this
nature, bringing only one clause and
giving life to the whole of the previ-
ous Bill with al] the clauses therein,
is rather unfair to this House. ] think
that at least to show respect to this
House, the Government might agree
to the suggestion made to it. I hope
the Government will appreciale the
position. The House might gracefully
agree to an extension of the life of
this Bijll by one year, as my friend
has said. So, there will be enough
time for the Government and other
Members of this House to make up
their minds.

If there are sections in the Bill
which do deserve a reconsideration or
review, they must be reviewed. Such
Bills are surprise Bills which should
not be brought to the House in the
manner in which it is done. Without
trying to cause any disturbance to the
programme of the Government, I
would appeal to my friends to consi-
der this question. Either they should
postpone consideration of the Bill to-
day or accept the amendment sugges-
ted. They could consult their collea-
gues and others, if my hon. friend the
Minister feels like consulting others,
because the whole Government is com-
mitted to the programme that this
Bill should be discussed this after-
noon. Or, if he could take liberties—
k hope he can, and such liberties
‘could always be taken by a Minister—
he could exercise his own judgment
and either accept the amendment of
extending the life of the Bill by one
year or let him take time to reconsider
what to do about it

I do not want to talk on the merits
of the Bill just wnow. Enough has
been said. In one clause, all the rest
has been hidden, and those things
have not come to this House for con-
sideration. As my hon. friend has
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stated, it would be irrelevant to talk
on those clauses unless they were
made part of the Bill. They are the
real clauses which deserve the consi-
deration of this House.

But I would like to make one re-
mark. The difficulties of the Govern-
ment are partly due to the fact that
they have not been quite successful
in removing many of the redundant
offices from Delhi. Another little
omission on the part of the Govern-
ment has been that they have not fully
utilised the surplus accommodation
lying vacant for years together in
many other towns.

Recently, Nagpur has been vacated.
It was a full-fledged capital of the
State. There are big mansions, Secre-
tariat buildings, offices and residential
quarters too. The people of Nagpur
are crying hoarse that some offices
may be located there, because their
economy has been disturbed badly.
But then Nagpur is not going to be
occupied. Their are many houses
lying, in Mussoorie and in other sta-
tions too

An Hon. Member: Hyderabad.

Shri Tyagi: They would not be oc-
cupied for one reason or the other. I
was also one of the members of the
Committec which was appointed by
the Cabinet to try to shift offices out-
side Delhi. Quite a number of offices
were decided to be shifted. Decisions
were practically taken. I do not know
what happened, but as people say, and
1 also think perhaps—sometimes my
friends talked to me and others also,
about this—the main reason is that the
employees in the offices and the offi-
cers are not willing to go out.
. That is one thing where I really
shudder to think what will happen to
our State if things go at that rate
and if we are so much after popularity
that every little man must be con-
sulted before Government takes a
decision as far as Government's own
offices are concerned.
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I must give credit to the Defence
Ministry not because I was associated
with it, but because of the fact that
within one month or so of the orders,
the whole of the establishment of the
Northern Command comprising hun-
dreds of officers and thousands of men
and their famlies shifted, not because
they were happy to shift, but because
the order was given to them. Our
armed forces are always happy to
carry out orders. It is their biggest
pleasure. They carried out the order
punctually and they shifted to Simla.
Likewise I would appeal to my friend
to insist upon his colleagues to see
that those offices which are not re-
quired to stay 1n Delhi are shifted
from there. Also, if the accommoda-
tion lying vacant in the wvarious
former headquarters of States is
occupied, that will relieve the burden
congestion he )5 carrying on his
shoulders on account of this crowded
city of Delhi.

Another pownt is this. There was
one housing factory about which we
used to talk long ago, but for some
time, since my friend Mr. Kamath
has gone out, we have forgotten that
factory on which I think Rs. 1}
crores were wasted. The bigger
peop'e were always in support of the
housing factory, saying “it has been
successful; it will give houses of
which wu are badly in need”. TFor
four years that housing factory has
been shifting from one portfolio to
another. I do not know whether it
15 1n the portfolio of Health or under
rny; {riend's portfolio...

Shrli K. C. Reddy: It is working at
a profit now

Shri Tyagi: From the beginning we
were told it was a healthy project
and would give profits. But it has not
given houses. The housing factory
was established for the purpose of
relieving you of your requirements of
houses, but it has not given houses, It
has given profits to my friend no
doubt. So, I suggest that some means
must be thought®out whereby this
congestion may be relieved and the
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spare accommodation wherever avail-
able may be utilised. "I think this

can be done only when my friend
becomes more effective.
Shri B. 8. Murthy (Kakinada—

Reserved—Sch. Castes): Does it mean
that he is not effective now?

Shri Tyagi: It is not an aspersion
on the person of my friend. I do not
discuss his personality. But I suggest
that all his colleagues, including the
Prime Minister, should not be only
visionaries talking of principles and
advising people; they must also be
effective. The defect with the Gov-
ernment has been that they lack in
effectiveness. They do think rightly,
but they do not implement it. My
suggestion is that they should become
more effective. If they make up
their mind to resolve this problem, it
can be resolved.

Mr. Deputy-Speaker: If he has
failed when he was inside, he is not
likely to succeed when he is outside.

Shri Tyagi: I claim succeeded
when I was inside as far as my little
zone was concerned.

Shri Nath Pai (Rajapur): Is that
why he is outside now?

Shri Tyagi: It is not because of that,
but because better people have come
in now.

Mr. Deputy-Speaker: I did not
mean that he has not succeeded in his
own portfolio when he was inside.
But even then he must have been
advising his colleagues to be more
effective and he did not succeed so
far as his advice was concerned. Now
he is giving that advice from outside.

Shri Tyagi: The difficulty was when
I was there, I was not a member of
the Cabinet and I was deprived of
making suggestions here also. What I
could suggest was only on the pages
of those files which I could touch.
There I made suggestions and it
went on quite smoothly. For the last
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five years or more, we have been
considering the question of shifting
offices from Delhi. I want my friend
to let us know as to what is happen-
ing to those proposals that will re-
lieve him to a great extent.

With regard to this Bill, I would
again repeat that it will be a good
gesture to the House and I hope the
Government will rise in everybody’s
estimate if they sportively accept the
suggestion that the House will be pre-
pared to accommodate them to the
extent of giving them freedom for
another year and let them go on so
that their work will not be disturbed.
But in all fairness to the country and
the citizens at large, let the House
get an opportunity of looking into all
the details of the Bill. That would
be very fair and I appeal to him to
consider this. I am sorry that for
the first time the House and the
Members individually also heard of
this Bill coming in such a surprise
manner.
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Shri Asll K. Chanda: Msay I inter-
vene for ¢ moment? I am -afraid,
what the hon, Member is referring to
has absolutely no connection with this
Bill, because no small kisans are
affected. 1 have giver the figures.
Since 1852 no lands have been requi-
sitioned by the Defence Ministry.

i

So far as the other part is con-
cerned, requisitioning of buildings,
whether it is a small kisan or a big
kisan, nobody is affected. In urban

areas residences have Deen acquired’

by Government for office or residen-
tial purposes or lands had been re-
quisitioned by the State for different
purposes. But I can categorically
say that since 1952 no single piece of

.land has been acquireq by the
Defence Ministry. And so far as
lands which have been requisitioned
by the Defence Ministry are concern-
ed, out of 9900 and odd, only 187 are
today under requisition.

Shri Biren Roy
West): Question,

(Calcutta-South

Shri Anil K. Chanda: What ques-
tion?

ot o furo Qe : 7H a7 g W
ot gt @ f g fufese fagia
ug faw &1 et 8, vy annferar ey
wrifes & 1 fo= 7@ 4 aitw ww
TFIT 79 &, 98 fiole AmrEed 4y
T g & 1 g foaw o foeeslt ¥
T QAT IARF A E L.

Shri Anil K. Chanda: Again, if land
is acquired under the Land Acquisi-
tion Act, it has nothing to do with
this Act.

Mr. Deputy-Speaker: That is a
different law. Those lands are being
acquired under the Acquisition Act.

ot 7o fwo Rwar : TwEr T
I wT ¥ grogy wed & ) afew
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W frdw feardide @ wAF o § o
v gy wh §, Wi 9 e g
o ¥ g% Far dewrd am g g,
fediw fearditz, .. ..

Irvuw winw  fafree s
ﬁmafﬁ'mﬁ,ueo # wr§ uw &Y
vy ol @ 9T o9 § W arer
g i 1 mAEgsz O

ot o Fivo s : s ¥l wifee-
Zqudr % Y oF A wr Avew ¥ 0w
G IX Yo T A gTRT IHT AT
Tz #r vk § Wi 2w fedw feordde &
qUE 3 | Wi AT g 8 & | AT e
# o o qF § W g AT W e
® o1 I B ) A A% I9 T w
®1§ soaa g faelt & F Tegon
gwm #r fowra Fam g 4R W
¥ 9 oHETaT AEY fear ar g | 3Em
feffera s @ g @ 2 1 v
geae A & wf ¥ e =@
e T & 1 u=e wnfew 7 Iuer Gt
7o #1 92z 9} frqw & w2 T fewr
&1 T w02 v A A FT
F@TET & A i A Ag IAH qIfAw
w1 A AT § ) AT wTA FL AT
¥ fedm 7 faedly o orr =T il €1
ffafa g Fav it A @
rgdt wrgw & o9 WY T § W) 9w
fafeeee arga & o frr 2% & 1 Tt
e g g G g fmar ¥
Azd TAwy wwwe fyor ar wr g
Tawy &7 AT 7 argT @ A T
faar v ¥

Shri Anfl E, Clzanda: I have to
interevene again. The hon. Member
is referring to things which are not
covered by this Bill.

Shri P. 8. Daulta: !ywhnthwis
thenmdrmmﬁrﬂl? .
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Bhrl Anil K. Chanda: It is acquired
under the Acquisition Act.

Mr. Deputy-Speaker: What law
governg that, that is a different thing
altogether.

Bhri Biren Roy: Many lands which
were requisitioned under the Defence
of India Act are still in their posses-
sion. Under what law are they be-
ing administered?

Mr. Deputy-Speaker: That can be

found out. They have not been ac-
quired under this law.

Shri Biren Roy: They are main-
tained under this law.

Mr. Deputy-Speaker: He will
answer that when he rephes. That
is not relevant here, if they are not
taken over under this law,

Steri P. 8. Daunlta: So far as I am
concerned, I know cases in Punjab.

Mr. Deputy-Speaker: The hon.
Member can give one or two ins-
tances

st wo fac dwar  saTa frdy
w3 qI8T, ¥ 78 W9 TET e
g & wgr o= fide Tme N afw @
areq® &, fomdly ot I o oA
g feqrdae & ary o2t & st oA
AY gt &7 9% 928 97 I, qg yry
1 AT gl gre & ar arfed o
X IEEF; FIEd o FIAAT ¢ A A
q IaH wifas w1 %7 | TIARE B
Y AE@ PN AT g IN A AFAT R |

& WX fgge §f aett am m@
¢ fr fom i oY Frfefaa fran
WTH JEHRT AT &1 &7 ATA « WG THET-
7T w2 foay w71 39w gy faan
ATAT AT
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WY SIS AEX FVF F ) T TR
IH AHT 3 99 HEED 4 & T T
o feiy e TTw F gEdr wEm
FT 9T 9T 1T A, AT THIKY I q@
§4 9 T I Y SART TEH FTEH
gfeT  forrar £ wwiem ¢ a5 =g
ECGI|

A1 ¥ qg w9 AN agm 3 6
ot o1 st Fesmr 5 e a7 T9e-
we s gfrar -y wgwat © e
a¥1 g€ g fama) fo == zd f3der
IFCT A &, AT T 37 Wb
F1 72217 %7 341 91127 | 72 579 A=4)
7 = &t g =ifzg

Fe1 AT iETTE AT ardE @
RE qar 41 fr #1977 g wrTR
waT fegr smar ¢ Y Awew
W1 B WiE {AT-NMIGIT  IT 9
F 9 aE €1 4w wTH anEE
9 | IAG IEW w2 fF g W 9
AW weAt T R & T g Aw A AW
Iq AE 97 ’F F1 AN A AT E
&Y ¥er orar @ fF qRERe T ORT-
T HT AW ) O T A W
T oY raaT ¥ aie ¥ nfarfaas
FT AMfesw BAT AT ¢ AR FEOGR
wr g fF aawr meEmgy w1t o
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Shri Paitabhi Baman (EKumbako-
nam): Sir, the Act, with which we
are concerned now is Act XXX of
1852 and section 1, sub-section 3 gives
it a life of six years from the date
of the commencement of that Act
that is to say, it will cease to be in
force after 14th March, this year.
Therefore it is that there is some
urgency about this measure which
is before the House.

It is true, as has been pointed out
by the Deputy Minister, that it is
really in the nature of a war or emer-
gency measure. The Act is all-em-
bracing. For example, it gives power
to the Authority to requisition im-
movable property, to take possession
of the property within 15 days thereaf,
at the most about a month thereafter,
and 1t confers nghts so far as the
Union Government is concerned to
requisition the property. And then, on
top. it gives power for acquisition of
the property after due notice. We
have a Competent Authority or Arbi-
trator as he is called. Finally, there
15 the bar so far as civil courts are
concerned I am saymng all this only
to impress on the House that this 1s
an all—embracing measure with far-
reaching implications. There is no
doubt about that and if there are
some anxieties on the part of Pandit
Thakur Das Bhargava and others, I
can well understand them

1 submit, so far as I can gather, that
the main objection seems to be that
by amending, as the Government is
trying to do now, one sub-section
here, it seeks to make the Act per-
manent. That is to say, the House is
not selzed of the other sections of the
Act. The House is concerned ealy
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with one section and the other sec-
tions become permanent without the
House giving serious thought to them.
I thought that that was the main
objection to thc passing of the Bill
and making the Act a permanent mea-
sure in the statute-book,

I concede, there may be some vali-
dity so far as that part of the objection
is concerned. But, the fact remains
that our mamn aim is to have a plan
for the future of our country and to
see that 1t caiches up with the other
advanced countiries. We have an ela-
borate plan structure before us. Are
we going to allow a bottle-neck to
ensue as a result of this Act lapsing?
Unless there is this Act, the Govern-
ment cannot act in a summary man-
ner, requisition houses and take
possession of those houses or other
buildings wherever they may be when
it becomes essential. Unless they are
armed with it, the Plan itself will
lag behind. 1 take it that that is the
justification for the Government to
come with this measurc before the
House.

1 would now say that I have an
amendment which sceks to give life
to this enactment for another six
years The original Act was for six
years. T seek to amend it by substi-
tuting the word ‘twelve’ for ‘six’,
which means, 1t will be in force till
14th March, 1964 If that is accept-
able to the Government, it will allay
the fears in the minds of many
Members of this House. There will
be good enough time then to discuss
the measure clausec by clause, amend
such clauses as are necessary, give
give up such of the clauses as are
unnecessary and add new clauses that
mgy become necessary. It 15  not
necessary at this juncture to go into
the various police powers of the
State and powers of acquisition for
public purposes. All these are en-
visaged in Chapter 1II of the Consti-
tution. We have had recently an
amendment to article 31 of the Con-
stitution. The Siate can always get

.'hold of properties and houses for
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public purposes. Nobody can ques-
tion that. Here we have a measure
which has got an elaborate para-
phernalia and provides for an Arbi-
trator, for compensation, for notice,
for acquisition. We learnt from the
hon. Minister that they will need
another six years to see that all pro-
vision is made not only for officers’
buildings, but alse for various public
purposes. That is what fell from the
hon. Deputy Minister. If that is so,
my amendment will just suit the pur-
pose. After all, 1 am asking for a
further life of six years for the Act
and I would submit again that if the
Government considered the acceptance
of my amendment, it will allay the
fears in the m'nds of hon Members.

Shri Biren Roy (Calcutta—South
West): Mr. Deputy-Speaker, I would
be failing in my duty to the people
and my constituency f I do not pro-
test vigorously to the making of this
Act permanent in the manner m
which it is being sought to be done.
This 15 not only slhighting the intelli-~
gence of this House, but this sort of
back-door policy through piecemeal
legislation does not give any oppor-
tumty to go into the relevant clauses
n the Act and therefore, we cannot
accept that the Act should be made
permanent If we had been allowed
that opportunity, we could have
thought of amending certain clauses
and making 1t possible for giving
relef to the peopl: Here, all the
previous spcakers practically have
voiced the saume opinion as the Minis-
ter in charge was telling us, when the
hon. Member from the Punjab was
saying that lands of many kisans have
been taken away for nearly 17 years
and they were not being paid any-
thing. The same situation has hap-
pened in West Bengal, It is not only
a question of refugees not being pro-
vided land for rehabilitation now, it
has become a serious problem of
many West Bengal permanent citi-
zens being completely displaced from
the lands they were in possession of
and even now they do not know what
would happen to them.
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I am particularly bringing to the
notice of the hon. Deputy Minister the
case in South Calcutta of the Alipore
Aerodrome in particular. This Ali-
pove Aerodrome was on requisitioned
Iand, specislly the outskirts of it
which extended even into the Behala
municipality, from the Calcutta Cor~
poration. When it was the aerodrome,
part of it, actually the mir strip be-
ionged to the Port Commissioners. On
one day’s notice after the end of war,
that is, about 1947-48, a Flying Insti-
tution that was carrying on flying
training, a very essential thing for
the Government, was turned out from
this land because of the fact that the
Government wanted to hand over the
land to the Port authorities. But, when
this was done, the result was that
most of this land was leased out by
the same Port people for profit.
Crores of rupees were spent and
wasted on this particular air fleld
Even if one strip of that was maint-
ained today, Government would not
have to requisition and take over by
permanent acquisition at a cost of Rs.
30 or 40 lakhs, one mile south of it in
Behala municipality, further land,
about 256 acres for another air field.
And not only that. In between these
two, the proposed air field and the
present air field, there is the outskirt
which formed the exact boundary of
Calcutta and the Behala Municipality.
Many persons who had houses and
small plots of land there were cleared
out from that area in 1940-41 on one
day's notice At that time I happened
to be the Chairman of the Munici-
pality, and I had to go about to each
and every Minister there to accom-
modate these people, or allow them to
stay even for 24 hours which they
were not allowed, and somehow I
managed only their goods to be...

Shri Anil K. Chanda: Which year
was it?

Shri Biren Rov- 1040-41, I am tel-
ling you sbout the Defence of India
Act which is referred to in your
Statement of Objects and Reasons
also,
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After that, when the war was over,
some of these people who were in-
fluential could manage to get their
properties de-requisitioned, but those
who were not influential could not;
and there are lots of them, and they
are still coming to us. They have
made plans, they have submitted that
they may now.be allowed to return
to thege small bits of land where
they had their houses because they
are now practically homeless, but they
have been told: “No, these lands have
now been permanently acquired. You
will be given the rents which pre-
vailed in 1040-41," notwithstanding
the fact, which has been already
pointed out in the House, that due to
inflation the rates today are more
than five times. It has also been
argued here that the budget figures
were about Rs. 400 crores in 1047-48
whereas today they are Rs, 2,200
crores. more than five times, but as
Shr: Bharucha has pointed out, Rs.
400 crores of that time are equal to
Rs 1,600 crores today; that means
thst thee 1+ only an expansion of 25
per cont  And what happened to all
these poor people? In many cases they
have not even naid the rent for the
whole period of 18 years for which
the requisitioan wont on and inflation
e~ ased

‘It has been stated in the Statement
cf Objects and Reasons:

“The conditions which neces-
sitated resort to requisitioming are,
therefore, likely to persist for a
long time to come The experi-
ence of the last 18 years during
which Government have had
power to requisition or to continue
under requisition property for
esseniial Union purposes [first
under the Defence of India Act,
1939, subsequently under the Re-
quisitioned Land (Continuance of
Power) Act, 1947, and lately
under the Requisitioning and
Acquisitioning of Immovable Pro-
perty Act, 1952]...."

Therefore, the thing is the same. It
is only a continuance of the policy.
And then you will say it will be



liament last time but were practi-
cally not answered because the session
was over.

Many of them again mpplied that
some of their houses may be de-re-
quisitioned. I know of houses in
South Calcutta where the officers
even went away on transfer, but be-
cause the houses were nice, they
would not leave them. Some houses
continued to be vacant for more than
one year, and still the landlords could
not get them back for their use, or
even make the Government agree
+that leases of these houses may be
made with them. Often it is not
even the whole house, just one flat in
the house, where the upstairs flat is
given today at three times the rent
of the downstairs flat which is still
continuing wunder requisition. The
officers come back after two or three
transfers back to the same place. I
cannot mention individual cases here,
but if necessary I will submit the

is said to be a State secret. Ifitisa
State secret, some other ways must be
found to give that information. Then
an answer was given to one parti-
cular gentleman I know that as he
was not an emigrant from Pakistan
end he was staymng in Calcutta, his
case might not be considered; it was
only a question of displaced persons
from East Pakistan. What kind of
law is this?

A person as a citizen of India, had
properties at that time in that part of
Bengal which was part of India. When
his property is taken over, the De-
fence Department is responsible for
payment of compensation, but you
make this invidious distinction that
just because he happened to be =a
resident of Calcutta, his property
taken over by the Defence Depart-
ment will not be paid for, but if he
could show that he was staying in
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Jost there und they are also losing 16 Lrw,
here, and nobody is trying even to Now comes again this problem,
give the information as to what will the quantum of rent. If there was a
happen to thelr property. It is not rent control Act for the whole of the
known what properties were trans- country, I would have gladly wel-
wmqmwm comed it; then people would have
and from defence to civilian depart- known actually what the rent would
ments. It may be that some of the be, but there is always discrimina-
papers are not available with this tion. It is only the person who has
Government, but why not these per- some influence who can get the rental
sons be given the advantage of meet- value fixed at the rate he likes. But
ing the officials and getting the pro- the others who have got to file a
per and correct figures, whatever is case or who have not got that
available. They cannot even get ac- amount of influence do not know
cess to them. This is another hard- what happens, because in some cases,
ship to which these people are put. the rental value is fixed on the basis
of municipal taxes, which some peo-
Now I to certain other as- ple might have got reduced from the

but in Bengal, and in Calcutta in
particular, 10 to 11 thousand cases are
still pending, and in some cases for
the last six to ten years, where not
only rents have not been paid, but
even the quantum of rent payable
has not been decided.

Shri Anil K. Chanda: On a point
of information. Is it with regard to
properties requisitioned by the Cen-
tral Govermment or by the West
Bengal Government?

Shri Biren Roy: It is with regard
to properties requistioned by the
~entral Government. I am not speak-
ng about the West Bengal Govern-
nent. That is quite a different thing.

Shri Anil K Chanda: Do I un-
lerstand him correctly that thousands
f cases are pending with regard to
moperty requisitioned by the Central
Jovernment?

Shri Birem Roy: Yes. I will give
ou the figures

municipal authorities as a result of
which they are in a mess; in some
other cases, it is also dependent on
the value of the property which pre-
vailed at that time in 1940-41; in
other cases, they can again take that
the value at that time would be also
determined by the age of the house,
notwithstanding the fact that the
person has perhaps maintained it at
a level which is very habitable, and
even the rental value that he was
getting before would not be consi-
dered. This is a great hardship to
these people.

It has been pointed out by the
previous speaker just to justify this
Bill that because there is a competent
authority and because there is a tri-
bunal and so on, everything will be
above board. But it is not so. Pra-
ctically, there is no appellate autho-
rity. There is nobody to whom you
can go in cases where the house is
acquired or even requisitiened, I
should say, maliciously. I know of
certain cases of Central Governmen}
officers in this connection. I shall not
name them here. In one case, the
officer took the key from a particular
gentleman to have a lock at the
house just as a friend; he entered
and inspected the house, and then
returned the key. The next day, he
went to the Central Government au-
thorities who were the requisition-
ing authorities to go through the
West Bengal Government, and the
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notice was sent immediagtely on the
next day. But the gentleman was
saved only because there were wit-
nesses and evidence that the officer
took the key from him and entered
the house, although he was at the
same time enjoying a requisitioned
house at some other glace, and be-
cause his wife liked this place. The
matter went up to the High Court
and just before the case was up, the
officer withdrew from that house as-
king that the house might be imme-
diately de-requisitioned because he did
not need it, the real reason being
ihat the case would have brought out
all these facts.

These are the ways in which the
people are harassed. There should
have been some clauses in this Bill
to avaid such harassment, but we
cannot discuss those clauses. We do
not say on principle that Government
do not need any houses; we do not
say on principle that Government
do not need any lands. We do not
say that they should not have these
powers. They should have these
powers, but we say that everything
should be done above board, and as
far as possible the condition of the
harassed people should be ameliora-
ted. These were the points on which
we wanted to have a discussion on the
floor of the House, but we have not
been given that opportunity. The
whole thing is coming by the back-
door, and this Act is being made
permanent for six years. What ob-
jection could have been there, since
there is still a month left, to discuss
the clauses or even to have a Select
Committee to go through the Bill, or
even to have the Bill sent for cir-
culation? Or we might just extend
the Act for one year, and then we
¢an come to an agreed decision. I
think such a course would have been
fair to everybody, and even the Con-
gress Members who spoke were in
favour of that proposition. I do not
see why Government should object
s0 stubbornly that that should not be
done. H they would agree to such a
<ourse, that would be quite fair,
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Mr. Deputy-Speaker: Now, Shri D.
C. Sharma.

smn.nw(.aum):uqr
speak? >

Mr. Deputy-Speaker: 1 have called
Shri D. C. Sharma now. I shall
call the hon. Member afterwaras.

Shri D. C. Sharma (Gurdaspur):
There have been three types of argu-
ments against this Bill. Two hon.
Members from both the Benches have
drawn the attention of the House to
the hardships which have been impli-
cit in the process of reguisitioning and
acquisition. They have given con-
crete instances, I would say that if
there has been any kind of discrimi-
nation 1n the matter of fixing of rents
or in the matter of fixing of price of
land, such discrimination should be
done away with, and this Act should
be implemented 1n as fair and square a
manner as possible, All individual
grievances, whether they be in Pun-
jab, or in West Bengal or in any
other State of India should be looked
into, and should be redressed pro-
perly.

I was shocked to hear from my
hon. friend who spoke earlier that
there are certain cases which have
been pending for the last ten or
twelve years as the tribunals have
not arrived at any judgment with re-
gard to them. These things are really

Mr. Deputy-Speaker: Order, order.
There is another voice as loud as the
one that I have allowed.

Shri D, C. Sharma. My voice is very
feeble when compared with that
voice.

1 would submit most respectfully
that such grievances should not mar
this Bill.

A constitutional point has also been
raised. I am rather very doubtful
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about it, and I think you, Bir, are in a
better position than anyone of us to
give your verdict on it. In fact, that
constitutional issue has been worry-
ing me also all the time, and that is
this. Is the Minister constitutionally
within his province in bringing
forward this socio-economic measure
in this way? I can understand
that measures which deal with law
and order, which deal with the safety
of the State, which deal with our de-
fence, which deal with the integrity of
our country, and which deal with big
issues of that nature can come in this
way. But this is a measure which is
not on a par with those measures. This
is a socio-economic measure, if I may
so put it. Can a socio-economic mea-
sure of this nature be brought for-
ward in this way? Has it got that
amount of urgency that it can be pilot-
ed in the House in this way? This is
the constitutional issue that has been
worrying me, and I submit most res-
pectfully that you are the proper per-
son to deal with it.

*

It has been said that this Bill should
have been there before us in a full-
fledged form with all the clauses and
sub-clauses. But I do not see any point
in that. Whether the Bill is there
before ug in a full-fledged form or not,
1 think every section has been brought
under fire, and when this has been
done one can say that that kind of ap-
proach would not have mattered very
much,

One of the hon. Members of this
Jouse made a speech on this Bill
vhen it wa¥ brought forward in 1947.
de made a speech on the Bill again
vhen it was brought forward in 1952.
Again, he has made a speech on this
3ill when it has been brought for-
vard in 1958. I think he has put for-
vard all the arguments that he gave
n the earlier occasions in 1947 and
(852, He has put under fire all the
iections. Even though this Bill con-
ists of one clause technically,......

11 FEBRUARY 1058 and Acquisition of 208

Immovable Property
(Amendment) Bill
Shri Braj Raj Singh (Firozabad):
But amendments cannot be brought to
the sections, !

Shri D. C. Sharma: ....still, so far
as this House is concerned, all the
sections have been put under fire, and
we understand the whole picture of
this Bill, and we understand the com-
plete shape and figure of this Bill, So,
I do not think there would have been
very much of an advantage if the Bill-
had been brought forward with all
the provisions. But I must say that
the Minister has not wused the right
kind of strategy in bringing forward
this Bill. The strategy should have
been different, in which case there
would not have been much point in
what some of my hon. friends have
urged. The strategy should have been
that they should have sent us in ad-
vance some kind of a memorandum
explaining to us what has happened
as a result of this Act, and what this
Bill was asking for for the future,
Then I think there would not have
been so much of opposition to this
Bill. The difficulty is that they have
not taken the House fully into confi-
dence so far as to what the working
of the Act up to this time has been.
Of course, the Deputy Minister made
a speech and gave us some figures
and all that. But I should think that
for the complete information of the
House, the Ministry should have cir-
culated a memorandum so that we
would have been in fuller possession of
the facts of the case. Apart from this,
I am wholeheartedly in favour of the
principle underlying this Bill.

It has been said that the Govern-
ment are doing this and that. Some
Members have raised a voice in favour
of the owners of houses. Even the
Deputy Minister, when he was speak-
ing, did say in a very gentle way
something about the owners of these
houses. I think all of us have some
experience of the owners of these
houses. I believe that even though
this Bill is not going as far as it should,
is not going in the right direction as
much as possible, it has a very salu-
tary effect upon the house-owners. I
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know that these house-owners, like
ather persons, raise a hue and cry
whenever anything is done to curtail
their activities. I do not want to'use
any hard word, but I would say that
the power of Government to acquire
houses and to requisition immovable
property is there as a salutary re-
minder to these persons that they can-
not have everything in their own way.
Moreover, the rents that Government
fix are such as make the ordinary man
feel what the real rent should be.
Therefore, whenever the owner of a
house tries to fix a rent out of all pro-
portion to the utility of the house, out
of all proportion to the dimensions of
the house and out of all proportion to
the situation of the house, the Act is
there for the ordinary tenant to see
that the house-owner has done well
or ill by him.

I would, therefore, say that this
measure is not going to do much good
to the Qovernment. From the facts
and figures given by the Deputy Min-
ister, I find that it 1s not a measure
which is going to be of such a magni-
tude as has been described by some
hon. Members who spoke before me.
It is not gomng to be like that a very
comprehensive measure. But I say
that this measure is going to do a
great deal of good to the public, to the
tenants of these houses, to the people
who rent these houses. They can
compare the rent which they pay on
their own with the rent which Gov-
ernment pay, and there is a salutary
reminder to the house-owner not to
rack-rent these houses.

It has been asked: what was the
value of the house when 1t was built?
What was the value of the land when
it was acquired? It was said that the
cost of land had increased from 100
per cent to 1000 per cent, and that the
value of houses had increased from
100 per cent to some other percentage.
If Mr. Lloyd George had been pre-
sent today in this House, he would
have been very uncomfortable after
listening to these arguments which
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believe that this is & very small mea-
sure which is going to put these things
under check; otherwise, I think there
will be no limit to the power to grab
and grasp, get and acquire, appro-
priate and hold, which these persons,
who are thought to be house-owners
or landlords, have. Looked at from
that angle, this Bill is a very salutary
and wholesome measure.

It has been said that the budget of
India was so many crores of rupees in
one year and it has gone up by so
many crores during this year, but the
value of the rupee is 4 annas today
while 1t was full one rupee before and
so on. I do not know how these peo-
ple arrive at these calculations. But I
say that this kind of measure 1s neces-
sary, even urgent, in view of the deve-
lopment-mindedness of our country.

The Deputy Minister said that they
would require Rs. 10 crores for build-
ing offices and Rs. 32 crores for buld-
ing residential quarters—Rs. 42 crores
in all. If the overall picture were
taken, perhaps it would come up to
very much more. At a time when we
are in the midst of the Second Five
Year Plan and when we require every
pie in order to save the core of the
Plan and when we are going to this
country and that to augment our re-
sources, I do not see any reason why
we should not take the help of these
nationals of this country to save
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Ra. 42 crores. ] think this is a very
patriotic Act. This measure is, I
should say, a call to patriotism in a
way, because Rs. 42 crores which we
would be spending on these houses
and offices, will be saved and will be
utilised for other more urgent and
more useful development purposes.

This is really a time of emergency.
It was said that this measure was a
war-time measure and there was no
emergency. 1 see everyday in the
papers all the Ministers, of the Cen-
tral and State Governments, saying
that we are living in a state of emer-
gency.

What is the emergency? We have
to save every penny. We have to
make cur Second Five Year Plan a
success, It is a great economic emer-
gency; it is a great financial emer-
gency. If by passing this Bill, we
can guard ourselves against that eco-
nomic and financial emergency to
some extent, I do not see any reason
why some persons should jib at it. Of
course, I would say that the State—
when I say State I mean both the
Centre and the States—should be the
master builder. The State should
give shelter to everyone.

But, that is talking in terms of
principle; and principles are very
good, We have also to talk in terms
of our resources; we have to talk in
terms of our limitations and talk in
terms of those things which cripple
us in some way. Therefore, when we
talk in terms of the possible—and
politics is the science of the pos-
sible—when we talk in terms of the
possible, I say this Bill serves a very
useful purpose,

Some of my friends printed very
lurid pictures of the working of this
Act, people being um_:ooted and people
being denied this thing and that thing.
Some of my friends are very excel-
lent advocates and they can advocate
a cause with a great deal of eloquence
and force. I know that. But, if any-
body has spoken today about this
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measure in terms of its legality or in
terms of something else, if anybody
has done that, I would say that he has
done so at the cost of the social good.
Social good should take precedence
over everything else. Shri Pattabhi
Raman referred to agencies that are
there io bring justice to people. I do
not want to go into that question
again. But, I would say that so far
as social good is concerned, it is the
paramount necessity in India today.
Everything has got to be subordinated
to that social good. Social good does
not mean only public utility. Of
course, public utility is there. But,
it means also the utility of the nation
and the utility of the people who are
running the machinery of the nation,
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1 believe from that point of view
this measure is very helpful. Some-
times, our draftsmen word these things
in a very fine fashion, that I sometimes
wonder what kind of draftsmen are
they. ‘Also reinforce the hands of
Government to retain these powers
indefinitely.’ I have come across this
word ‘indefinitely’ hundreds of times
in my life.

Shri K. C. Reddy: It is permanent
make the measure a permanent one.

Shri D. C. Sharma: I have come
across this word very often and it is
a very unfortunate word. Nowhere
has this word been misused in a
greater way than here. I say this
word should not have been used.

Mr. Deputy-Speaker: Where is the
word, ‘indefinitely’?

Shri K. C. Reddy: It is the State-
ment of Objects and Reasons.

Shri Tyagi: In the Statement of
Objects and Reasons.

Mr. Deputy-Speaker: Is the hon.
Member criticising the draftsman for
putting these words in the Statement
of Objects and Reasons? He might
object to some words being used in the
Bill itself.

Shri D, C. Sharma: Who drafts the
Statement of Objects and Reasons?
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Shri Tyagi: The signatory is res-
ponsible for this.

Shri K. C. Reddy: Please read th
last sentence. .

Shri D. C. Sharma: I say that this
Bill should be looked at from the
point of view of social good and 1 say
that the principles of this Bill are in
accordance with social good.

Mr. Deputy-Speaker: Shri Jadhav.
I would request hon. Members to con-
dense their remarks in ten minutes;
other hon. Members also want to
speak.

ot wvw (wrerrie ) ; fae fecdr
wieT a3, ag 9t faw grow ko 8
3@ & oY & N A faemr e
Wawgfeaa tmw faegw
F1a & fear arg a1 ¥w W AT FAA
& g O fear g, 9w & | T
£

W agy wved grr g s o
TaAEE & gA %8 7 57y e
Eri & A Ty T = & AT O A
q vk faer T ¥ & 1 wew w3 faw
9T Ay TT g FF T q@ W7
Ay et T | X AT WY AL AT
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T W A%t F A i 4 AR
wTw ¥ qf1e UF OF g9 4R §
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o faw Wl @ W & fage) g
fad w7 § 97 % gg weTm war § fe -
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TaRHE & grA o § | e xw
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shri K. C. Reddy: My hon. col-
league when making the motion has
advanced the arguments as to why
the Government had come forward
with a Bill of this kind af this junc-
ture and so I do not think it is neces-
sary on my part to recapitulate the
same ground. Apn amendment has
been moved that this Bill be circulat-
ed for eliciting public opinion. This
Bill was introduced here about two
months ago and during all this period
it was quite possible for the public
to express the opinion on the several
aspacts connected with thig Bill. It
seems to me that there is no real
case made out on that ground for cir-
culating this Bill

. Some other points were raised by
some hon. Members. I would not
like to deal with all of them. My
colleague will deal with some of them
and I would like to content myself
with some of the broad aspects, I
am glad that by and large there has
been a unanimous feeling on the part
of the Members that the principles
underlying this Bill are fairly sound
and that the objective of thig Bil} is
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good and that Government should
have powers ?le zeqnhiﬁn?n and
acquire immova property
tain circumstances.

cer-
Only one hon. Member, BShri
Bharucha, has said hat this Bill is
intended for the interest of the
Central Government and not for the

rve
interests of the public. To say that
this Bill 135 being brought forward in
the interest of the Central Govern-
ment forgetting that the Central Gov-
ernment is here to carry its responsi-
bilities and duties to the public is
baseless. Government has brought
forward this Bill mainly in the public
interest.

During the last few years Govern-
mental activities have increased by
leaps and bounds. My colleague
referred to the increase in the Budget
expenditure during the last few
years and said that it could be in-
ferred that the activities of the Gov-
ernment have expanded. It was
necessary to take such measures as
were needed to create the necessary
conveniences for carrying on the in-
creased activities of the Government.
It was sajd that if Government had
made up its mind for going in for
construction activities on a large
scale, Government would not bhave
been in this unhappy position of
bringing a Bill of this kind to ac-
quire immovable property.

I think figures have been given to
show that during the last few years—
five to six years--Government have
done their utmost to carry out and
execute a consiruction programme
which, by and large, may be said to
be satisfactory. I do not want to give
the figures here at present, but during
First Five Year Plan and during
the two years of the Second Five
Year Plan, the construction activity
has been very satisfactory and if
still we find today that we are in
need of more and more accommo-
dation, it is because of the fact that
governmental activities have proceed-
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ed on a very fast pace. That explains
the present necessity for this Bin.

So far as accommodation is con-
cerned, figures have been given by my
colleague. Bo far as Delhi is concern-
ed, we require about 40-lakh =g ft,
of accommodation for governmental
purposes. I am giving only approxi-
mate flgures. Out of this 40-lakhs
8q. ft, Government have today taken
into account the additional eonstruc-
tion that have come up, which is in
all about 13-lakhs sq. ft., of perma-
nent accommodation. About 18 or 19
lakh sq. #t, of accommodation is
provided by hutments which are of a
temporary character and which will
have to be pulled down in the course
of the next three to four years. About
§-lakh sq. ft., of accommodation has
been leased—princely houses and
other residences. Even after all this,
we are short of accommodation to the
extent of about 5-lakh to 6-lakh
sq. ft,, in Delhi alone. In Bombay also
the position 18 not better. In
Calcutta and other places, the position
1s the same. From this it will be
seen that even if we increase our
construction programme by two or
three times the present scale which
we are now resorting to, it will not
be possible during the next five years
to provide all the governmental
accommodation that the Government
will require for their office accommo-
dation purposes.

The same thmng holds good in res-
pect of residential accommodation al-
so. It will be of some interest to the
Members to know that so far as
Delhi is concerned,~I am again giv-
ing only the figures for Delhi~—40,000
units of accommodation are neces-
sary for officers of the Government.
We are short by mbout 40,000 units.
All these years we have been able
to build only to an extent of 35,000
to 40,000 government units. Roughly,
about 50 per cent. of the demands we
bhad been able to satisty, and anyone
who runs may see timt during the
last few years what an amount of
building construction programme
has been taking place in Delhi alone.
In fact, everyone is amazed at the
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ount of building activities that
ve gone on. But, in spite of it,
are short of accommodation. It
because of the compelling fact that
are short of accommodation that
have been obliged to come for-
rd to this House for making this
re a permanent one.

Then, it has been said that this Bill
been brought forward in a -
liar manner before this House. t
is the procedure that we have adopt-
ed? We have adopted, as the House
knows, the procedure of bringing a
one-line amendment seeking to make
this temporary Act, or the Act which
was put into operation only for a par=
ticular period of time, a permanent
one. In submit this is not a novel
procedure or a very abnormal pro-
" cedure which the House is being
introduced to for the first time. In
recent years, there have been several
cases where Bills have been brought
forward to extend the life of various
Acts from time to time.

Shri Braj Raj Singh: Not for be-
ing made permanent.

Shri K. C. Reddy: I will give one
or two instances relating to such Bills
also. For example, take the Rent
Control Act. In 1947 and thereafter
there were several Acts in respect of
the Rent Control measures, and I re-
member on two or three occasions
Bills were brought forward to extend
the life of those Acts by two or three
years. That procedure has been ad-
opted and on those occasions it was
not possible for the Members of this
House and this House to address
themselves to bring forward an am-
endment to the substantive provisions
of such Bills,

The life of the Preventive Deten-
tion Aét was sought to be extended
from time to time. It was extended
for three years. Even on the last oc-
cagion, a simple Bill was brought
forward to extend the life of that Act.
Some of these arguments which were
advanced on this occasion were also
advanced on that occasion and effec-
tive replies were given. I do mot
want to repeat the same arguments
on this occasion. J

fAIF3ES

E
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Relating to socio-economic measures
or financial measures to which refer-
ence may be made, I should like to
draw the attention of the House to
one important Act that was passed
in August, 1957. I am referring to the
Foreign Exchange Regulations (Am-
endment) Bill. This was a temporary
measure, and the Government came
forward with a Bill to make it per-
manent. The main purpose of that
Bill was to make that temporary Act
a permanent one, and the House in
its wisdom put its seal of approval
on that Bill and passed that Bill, and
1t became an Act.

Also, if I am not mistaken,—in
1856, I beclicve—the Capital Issues
Control Act, which was a temporary
Act, was made a permanent one by
adopting a procedure more or less of
this kind. So, 1t 1s not a new pro-
cedure that we are following.

My hon. friend, Pandit Thakur Das
Bhargava, in his speech covered more
or less the same arguments that he
advanced when this Bill was intro-
duced i 1952 and which became an
Act then. He was pleased to say,
that we arc depriving the right of the
legislature to go into the merits and
demerits of the substantive provisions
of the Act when amendments of this
kind to make such Acts permanent
are brought forward. In a restricted
sense, it may be so. But, 1n a broader
sense, it is not so. If it is conceded
that it is open to the House to refer
to the substantive provisions of the
Bill and express their opinion, what-
ever it may be, on the substantive
provisions of the Bill, it may be that
they are not in a position to move
amendments, because rulings to that
effect have given by the Chair. But
it is open to them to express their
views on the substantive provisions
of the Bill, and this has been done
on previous occasions also. What will
be the outcome of such expression of
opinion? Will it result in any amend-
ment or any change in the Bill
whose life is being sought to be ex-
tended or which is sought to be made
permanent? What I can say is this.
Any Government which is respon-
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gible to Parliament, as this Govern-
ment certainly is, will take note of
such observations and will certainly
give its attention to the criticisms that
might have been made by the Mem-
bers on occasions like this, and the
Government will review the position
and see in what respect amendments
will be necessary for Acts of this
kind. And then, in course of time,
after due consideration, if they feel
that amendments are necessary, they
will bring forward amendments to
these Acts. That is the procedure that
has to be followed. It has happened
in some cases before; and I would
not be surprised if it comes to
happen in other cases also in the
future.

So, opinions expressed by Parlia-
ment will not be ineffective or in-
fructuous. Only, it may take some-
time before they ripen and before the
Government can devote its attention
to them and bring forward amend-
ments to the measures. So, I submit
that the procedure which has been
adopted is nothing very abnormal nor
has there been any intention on the
part of the Government to deprive
the House to express its legitimate
views whatsoever.

Hypothetically, for argument's sake,
I am saying that the House is at per-
fect liberty, and it has the undoubted
right, to say, that this measure which
has been enacted in 1852 by the for-
mer House—I am not referring to the
present House which has been consti-
tuted after the 1857 elections—is not
acceptable to the House now and that
it wants to throw it overbroad or do
this and that. But I submit that this
Parliament is a continuous body,—
and what its predecessors have done
at any point of time has also to be
regarded as being somewhat weighty
and sacrosanct by the succeeding
House.

What happened on the last occa-
sion, in 10527 This Bill, the Bill that
was introduced then and which be-
came an Act in 1952, was gone into
in great detail by the House. The
matter was referred to a Select
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Committee, which made several re-
commendations. As my hon, collea~
gue pointed out, the Government
accepted almost all the recommenda-
tions of that Select Committee and it
was after going through the process of
the Select Committee that the Bill
became an Act on that occasion. The
only thing that has now happened is,
whereas at that time it was said that
the life of the Bill might be only six
years, now we are making it perma-
nent. The merits or the dements of
the various clauses of the Bill were
then gone into carefully and it is on
the strength of that fact, because of
the consciousness that the merits of
the various provisions were discussed
threadbare about five or six years
ago that we have brought forward
this simple amending Bill to make it
permanent and we have given the
reasons why it should be made per-
manent.

This has not been brought forward
with a view to deprive the private
person of his legitimate rights; 1t is
not with a view to ride roughshod
over his rights. Of course in govern-
mental activities, it becomes neces-
sary to have recourse to various
measures. I do not want to give all
the examples where the Government
steps in and to a certain extent
regulates the rights of private per-
sons or curtails the proprietary rights,
if I may say so, in public interest.
The Constitution itself has been
amended recently; I am referring to
article 31(2) of the Constitution relat-
ing to compensation. Again, there was
a Bill before the House 6 or @
months ago wherein it was laid down
that certain mining leases ete. will
have to be acquired in order to pro-
duce more coal in the public sector
and the principles of compensation
were laid down there., It was not
merely 8 question of market wvalue
only, Other considerations also came
in and formulae were evolved. This
House itself has given approval to
such formulae and methods of com-
pensation.

The glaring example of the acqui-
sition of zamindari rights is there.
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Recently only during the last session,
this House considered certain amend-
ments in connection with the Delhi
Development Authority Bill. ‘There
were certain provisions in respect of
scquisition of land there. Did they
pay then that the acquisition should
be at the market value at the time
it is acquired? No; they leid down a
specific formula. They related the
compensation to be paid to the market
value prevalent at a particular point
of time before the Delhi Development
Authority came into existence. The
Delhi Development Authority has
taken certain measures, spent govern-
ment money, developed cecrtain areas
in Delhi and so ¢n. Because of that
governmental activity, the price of the
land has gone up. Could it be said that
the private person from whom the
land has to be acquired iolay has to
be given the entire depreciation of the
land on the basis of the market value?
This House itself has dec:ded other-
wise and laid down a particular for-
mula for acquisition of land and the
compensation that has to be paid
under such circumstances,

So, these things will have to be
viewed in the brcader context of the
national necessity and the require-
ments of the Government and public
interest. Of course, I do not mean
to say that the Government should
be arbitrary or adopt a policy of con-
fiscation of private property. No.
That is why even in 1852 when this
Bill was passed, several safeguards
have been provided in this Act at the
time of requisitioning immovable
property. It is not for any and every
purpose that notice could be issued to
the party saying that his immovable
property should be requisitioned. It
should be for a deflnite and specific
purpose and it should be made clear
in the notice that is issued. Then,
the party will have an opportunity to
have his say. Some time is given to
him to make his own statement and
then the competent authority decides
in public interest to requisition such
and such property I do not want to
read the relevant clauses in the Act,
but if the party is not satisfied, then
it is open to him to go to the Ministry
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concerned, up to the Minister in ap-
peal. 1t is only then if the Central
Government decides that it is absolu-
tely necessary that the property is
requisitioned.

I would like to say that in the
matter of compensation and rent pay-
able when the property is requisition-
ed, very elaborate provisions have
been laid down. It is not to be
some arbitrary compensation decided
upon by the competent authority or
the Government. I am referring to
section B of the Act which deals with
principles and methods of determin-
ing compensation. It says that Gov-
ernment should take intp account the
pecuniary loss dwe to requisitioning,
expenses on account of vacating the
requisitioned premuses, expenses on
account of reoccupying the premises
upon release from requisition and
damages caused to the property during
the period of requisition, including ex-
penses that may have to be incurred
for restoring the property to the con-
dition in which it was at the time of
requisitioning, etc. All these details
have been laid down in the Act. As1
have already said, it is not merely a
competent authority that can  ulti-
mately decide arbitrarily as to what
the compensation has to be.

About compensation, let it not be
forgotien that the party has got a right
of appeal to the High Court. It is not
as if an administrative officer, his sub-
jective experience coming into play,
decides that the compensation should
be such and such and his decision is
going to be final. The High Court does
come into the picture when the matter
of compensation comes in.

There are all these safepuards and
it was after a good deal of considera-
tion by the Select Committee at that
time and by the Government that this
Bill became an Act. I do not want the
House to get the impression that what
we are trying to do on this occasion
is something very sarbitrary, some-
thing very detrimental to ti.e nrdinary
rights of private citizens.

Pandit Thakur Das Bhargava: Is
a ceiling of twice the amount fair?
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Shri K. C. Reddy: It all depends on
one’s approach to the question, I
know of some Members and somg
public personalities also who hold the
opinion that twice the amount is not
necessary and that the market price
at the time it was requisitioned is
quite sufficient. But some say it must
be three times or four times or it must
be the market value prevailing at the
time of requisitioning taking into
account all the improvements that
have come about because of the acti-
vities of the defence department hav-
ing built a colony at the place where
the land was requisitioned, ete. Views
may differ, but we have got to arrive
at some sort of workable formula, a
compromise formula, if y~u want to
call it that way and then uroceed. It
is not as if any solution «~ any for-
mula that is evolved will be <atisfac-
tory to all.

There are al] these safeguards and
I would like to repeat once again that
it was after a good deal of considera-
tion that this Bill became an Act on
that occasion. At present we are pro-
ceeding only to the extent of extend-
ing the life of this Act.

Several other points were made by
some hon. Members. Some criticism
has been made about the wrorking of
this Act during the last vc or six
years and that there has h-en it was
said delay in the matter of Dayment of
compensation. With regard to that, it
is laid down in the Act that when the
arbitrator makes the award, in the
award itself he has to spucify as to
how and when it has to be paid, etc.
#ggd there cannot be any undue delay.
If there are any such cases of undue
delay, and if we are informed about
them, we will certainly look into
them. .

Shri Jadhav: What is undue delay?
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Some suggestions were made that
we have got to galvanize our build-
ing activity, I agree. We have got tc
§o in for building construction pro-
gramme in a larger scale. But, here
again it is a question of funds, finan-
cial resources, our budgetary position,
our foreign exchange position, avail-
bility of raw materials like iron and
steel and cement etc. Even i you
have got money, you cannot build
overnight or within a period of two
years when you are meeting such a
large shortage of cement and steel. So,
there are all these factors to be
taken into account. And I feel that
during the last five years whatever
building activity we have been able
to take up and complete is one about
which we may fairly be satisfled. Of
course, one would like to do better, It
all depends upon the factors which I
have mentioned just now. So, afl these
aspects we have to bear in mind.

My friend, Shri Tyagi, asked: why
don’t you do something sabout the
shifting of offices from New Delhi to
other places? To some extent, we can
do so, and within the next few days
when an opportunity comes, I hope
I will be able to tell the House that
we have taken certain firm decisions
about shifting some offices to other
places. But, to what extent will it
solve the overall problem? We can
shift offices for example, to the avail-
able space outside Delhi, which we
can commandeer or we can take over,
which as stated a Wttle while ago, is
about 1} lakhs to 2 lakhs sg. ft. Our
shortage is nearly 20 lakhs to 25
lakhs sq. ft. S0, how will the shifting
solve the main problem? It will just
be a fleebite. Still, we have got to do
it, and we have got a programme of
doing it to the maximum extent pos-
sible.

These have been the considerationsg
that have weighed with the Govern-
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the compelling necessity on the part
of

to carry forward the

governmental

that we will do everything possible
consistent with, and in the context
of, the resources available to increase
our building activity.

In the light of these views, I hope
the House will be pleased to give its
approval to this Bill, which we have
brought forward. It may be, I con-
cede, that with regard to certain mat-
ters there is scope for change or im-
provement regarding the substantive
provisions of the Bill. No one can be
dogmatic about it, and I don't want to
be dogmatic ab Theve again, if
in the opinion ember a certain
amendment is necessary or called for,
in the opinion of another member,
that may not be a suitable solnuon,
and a completely contrary m-pamt
may be put forward, saying that' is
not the amendment that is necessary
but something opposite to it. We have
to consider all these matters.

As I indicated varlier in the course
of my speech, Governmen. will cer-
tainly keep in mund all the peints that
have been made and, at agy opportune
moment, after due consideration, it
will be open to the Government to
come forward with an amending Bill.
if it is considered essential.

With regard to the proposal that
the Bill should be made a permanent
one, an appeal has been made to me
instead of making it permanent, why
not its life be extended by one year,
two years or three years, and mean-
while Government may take an
opportunity of examining the whole
question of bringing forward a com-
prehensive Bill. Government have
not been oblivious of the wvarious
points that have been already put for-
ward by the various hon. Members.
They have considered it and, as I ex-
plained in the Statement of Objects
and Reasons, Government have come
to the decision that it should be en-
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acted as a permanent measure; That
does not mean that it will remain
in the same form for all time. It may

‘be amended or it may be replaced.

‘That is a matter to be considered later
on in the future. That is the position.

Then an appeal has been made that
the life of the Act may be restricted
to some period, instead of making it
permanent, Well, I have not got a
closed mind on that subject, and if
any reasonable period of time is indi-
cated, I will consider accepting such a
proposal. I do not know the amend-
ments that have already been tabled
in respect of this matter.

Shri Pattabhi Raman:

I have got
my amendment.

Shri K. C. Reddy: My dificulty is
that I do not know whether the
amendments that have been tabled

can be taken up now and express.my
views.

Mr. Deputy-Speaker: A.ttervwe
have closed the general discussion, we

will take up the clause hv clause
consideration.

%~

-l
—

Shri K. C. Reddy: At that tumé, I
will consider whether I oan accept
any amendment. Any other point that
may have to be advanced with regard
to other detailed criticisms that"“have
been made by the hon. Members, I
think I should leave to my hon. col-
league.

oft worera Vag :  Iursder sy,
¥ ¢ fadas & I wT AT FTE
@ st fardaw & weavw § 9 v
< vy T § F 7 o age & weadt
ST Ry R} Tay Y A W o
§t & & g A drwen § e v e @
W AT & T AW HT T 6 Q@ T
o feqr wid i 9% &qrd = R
ard | & awwan g e ag aw oF vy
o Al T R { A W
fs Frares  Fraiw afefrgs & feafowr
AR rdvr @ d w it fra
R wr W Ardw ey mar o oww Y
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[ warery ferg)
W q F OOpT W go § WA o,
g qg wifgd fe sa% R e
&I ax WITRY 9§ WY waR frarg
%z ¥ w1 Aoy faar o wifgd )
qrT FaT fiwa aram & saraT weET a7 o
afer ag wgr s ag Az W
G EHAT §, TZ AW AR & T 0
WO W AT QT I¥ F eTAE WA,
# e § fr ag af e i 8
fieT aq & 0 g% AEAT QY
agf W § wHET & | /1y o 9
W TETET FE W OF SEedT A
T, TN gvwar § s ww A ¥
fiearl wr grETT PR AT

o+t og T T WCqW T
g fs fedm fafrt oo s =
T 3T W1 FReT oY TR 8T
o€ g dw o gt R w
a<g & Fral o7 Team gwT ¢ Wik 9w
& A AW HT IWRA AF AT § 7 N
a1 A Tgmw e gm faa &
w¥ ¥¥ a3 ¥ maeqy T fr W e
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YT TRl s & el @
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F FTH BT ¥ F T F 84T I
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@ fawr w1 @y fod Pt swe)
o TR AT owgl aw € A
gy WX gg &re Y  wifE ez Y
sfead & fd s W) wrateay &
frd §r &Y or1g Wifed | wofod ogi aw
FAE U ST A FTETH ¢
& gowar § fr 9y o wewr R
S 7 faQw e F Sre Y e
Wi Ty YT 0T TTT O W aT
O ¥ AT TAAAT @ T oY et
FER T 9T W wTawd § 1 @ R
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Shri N. B. Maiti: Sir, I rise to sup-

port the Bill as it has been brought
forward by the Government.

A question has been raised whether
the Government can bring forward a
Bill of this kind and whether the
State has inherent power to acquire
or requisition property for public
purposes. Political science, I think,
hag allowed such powers to the State,
My hon. friend Shri D. C. Sharma
raised this question when he asked
whether socio-economic measures
such as this could be brought for-
ward. He raised a doubt. But, I
think that if a State has to run its
administration ang do its day to day
work, then, it should have power of
this kind conferred on it. The ques-
tion is whether there is an emergency
to allow this. There is Do gainsay-
ing the fact that India is passing
through times of emergency.
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Bhri N. B. Maiti)

Not that there is any war mﬁnuh;
in InBlia or going on in India; but,
developmental work, if I can say so,
is going on throughout the country.
Theretore, the State has al] the more
reason to have such power as it wants
through this measure.

15-17 hrs.

[Panprr THAKUR Das BBARGAVA in the
Chair]

Then, there is another point about
this measure. I think the drafter of
this Bill has been rather considerate
when he has said that the Govern-
ment desire to retain powers in-
definitely. That does not mean per-
manently,. There is a difference
between the two, indefinitely and
permanently, That is to say, this
Bill can be repealed on any suitable
occasion. That is the import of the
word “indefinitely”; not that it will
go on permanently for ever and ever.
If we take the history of legislation
for several years past, we have

Shri Vajpayee (Balrampur): May I
point out, Bir, that there is no quorum
in the Houseé?

Mp. Chairman: The bell ig being
rung.. .Now, there is quorum. The
hon. Member, Shri N. B. Maiti, may
continue.

Shri N. B Malti: Then, 8ir, this
Bill is not an arbitrary one. It has
safeguards. Though it gives power to
requisition property or acquire it, it
«does not function arbitrarily, because
~there are principles and methodg that
are to be followed for compensation.
Compensation is paid, and the people
who think that they are not properly
treated might go to the higher autho-
rities for redress of their grievances,
but I should think that what the hon.
Minister has just now said should set
at rest their objections. He has stated
that after some time if the Members
think there should be certain amend-
menis to the provisions of the Bill,
«they might bring them before the

much difficulty, and the heavens have
not fallen. Bo, we can continue for
some time more and then an amend-
ing Bill can be brought forward if it

were approved by them. Therefore, I
would support the Bill as it is on the
basis of the statement made by the
hon. Minister just now.

Shri Radha Raman (Chandni
Chowk): Chairman, Sir, I rise to
make certain observations with re-
gard to the Bill that has been placed
before the House for consideration
by the hon. Minister.

He has told the House what has
prompted him to bring the Bill, I
somehow feel that the suggestion
made by your hon. self and also by
Shri Tyagi deserves full attention by
the hon. Minister.

The Act as it stands has, in its
working, brought to light certain defi-
ciencies, and unless it is properly exa-
mined and those deficiencies are re-
moved, in my opinion it would be
wrong to perpetuate it. I therefore,
feel that there is sufficient ground for
the hon Minister to attend to the sug-
gestion that there should be a com-
prehensive Bill after due examina-
tion. It may either go to a Joint
Select Committee, or the Ministry
may by itself examine the Bill in
detail and remove those shortcomings
and bring forward a more compre-
hensive Bill which might be put on
the statute-book permanently.

Though there are safeguards in the
parent Act, I find they are not enough
to do justice to the people at large. It
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s sall in the Statement of Objects
and Reasons that whenever the Gov-
emnment requires immovable property
lor purposes of the Union, primarily
for public purposes, it will requisi-
tion the property or acquire the land
that is required for that purpose, but
I think “public purposes” are very
vaguely defined, or, in practice they
are not properly interpreted.

I find even in Delhi there are many
houses where the owner is hard put.
Government requisitioned the house
ten, twelve years ago. Since then the
family has grown. The house in which
he was living did not belong to him.
It was owned by somebody else, and
that owner wants the house to be
vacated. The poor man looks to the
Government, and the Government is
unfble to derequisition that house,
and he is still suffering.

In the same way I find that in some
cases the house belongs to the owner
who is really putting up with a lot
of inconvenience and discomfort. He
approaches the Government. The
Government also feels that it is a
hard case, and decides that the house
should be derequisitioned, but the
man who is occupying that house
sticks on for his own comfort, and m
spite of the decision of the Govern-
ment, the owner is unable to get that
house for himself.

Such cases have really brought to
light many things and we beliéve that
there are reasons for asking that the
purposes for which houses are requi-
sitioned or property acquired should
be better defined, and there should
be a more definite policy of the Gov-
ernment.

It is said that governmental activi-
ties are expanding. I fully realise, that
at the present moment, it is difficult
for the Government to cope with the
demand for houses or accommodation
for the expanding activities of Gov-
ernment. Some ways must be devised,
and this is one of the ways, that the
Government has the a or
takes the authority, to requisition
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houses or acquire property. But I
think that justice demands that what
the Government does should not put
any individual to any hardship which
would tantamount to injustice.

The Government says that it will
fix rents for the properties that it ac-
quires or the houses it requisitions.
The rent is fixed, I think, according
to their own choice, but when I com-
pare it with the rent that is charged
by the Government from other people
I find there is a great deal of dis-
parity. I have seen that in the Theatre
Communication Building, for a small
room, which is hardly able to accom-
modate three tables, Government
charges Rs. 70, but when it comes to
paying the owner for the same space,
the Government does not pay at the
same scale. There must be some juse
tice and fairness. If the Government
wants that it should be paid a certain
fixed rent for a certain space, I think
the same treatment should be given
to the person from whom they re-
quisition a house or acquire property.

Again, several hon. Members have
also drawn the attention of the Min-
ister to the fact that several houses
which were requisitioned in Delhi
and elsewhere long ago, that is, about
fifteen or twenty years ago are still
continuing at the same rate of rent
Although there can be justification
for such continuity, I do not see any
reason why only about fifty people
whose houses were requsitioned fif-
teen or sixteen years ago should con-
tinue to suffer while the owners of the
new houses are let free. 1 feel that
Government should certainly make
the rest of them also share the incon-
venience that is caused to these few
people. Why should there be long
suffering on the part of a few persons
while the others are allowed to conti-
nue with their houses without any
requisitioning? 1f sptommodation is
needed, then some must be found

by which the suffeing is shared by
all persoms who more than one
house rather than a8 few persons
who had been long ago and
who have to suffer for a
long time. *
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[Shri Radha Raman]

I feel that for these reasons Gov-
ernment should examine the entire
Bill from beginning to end and re-
move the disparities and deficiencies,
so that it becomes a wholesome and
comprehensive measure, and it does
full justice to everyone, and there
will be no case for anyone to point
out that he has been unmecessarily
put to great hardship.

The Bill as it stands can commend
itself to the House, provided it is not
desired that it should be a permanent
one. I support the suggestion made
by Shri Tyagyi and yourself that the
Bill, for the time being, may be ex-
tended by one or two years, during
which period we shall be able to exa-
mine the entire provisions contained
in the parent Act, and if we find that
there are any deficiencies which re-
quire to be removed, we can do so,
and then, if necessary, the Bill in
comprehensive form can come up
before this House and be made a
regular Act.

I fully appreciate that the present
requirements of Government do need
a Bill of this type. My only conten-
tion, however, is that the Bill which
is at present before us, if made into
a permanent Act, will continue to
inconvenience some section of the
people, without its justification and
will, therefore, not be justified. So, I
support the suggestion that the life
of the Act should be extended only
by a short period. In the meanwhile,
a comprehensive Bill may be drafted
removing all the deficiencies that
have been found as a result of experi-
ence and the opinions gathered, and
then it should be brought forward
before this House for its final accept-
ance.

Shri Anll K. Chanda: As I rise to
reply to this debate I feel my burden
very considerably lightened after the
intervention by my Minister in this
debate. He has, if 1 may say so0, very
effectively dealt with the points rais-
ed by Shri Naushir Bharucha and our
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senior Member a}--ﬂ:e House, Pandit
Thakur Das Bhargava.

So far as Pandit Thakur Das Bhar-
gava is concerned, he has fought
very valiantly on this Bill, over
this period of a decade. He fought in
1947. He fought in 1952. And he has
fought today. I hope he will not mind
my so saying, that it is good for the
society with its socialist objective in
view that his fight for increasing the
quantum of compensation has not
been successful. I do not see any
reason why somebody who has done
nothing for improvjng his properties
should get financi advantage for
actions taken by others.

1 have a particular case in my mind
and it is not a very unusual case. I
am referring to my own university
at Santiniketan. When Tagore started
that school in 1801, it was more ar
less 1n an area which you can des-
cribe as a desert. There were only
two trees there, two sentinels, which
still exist. And you could have land
in those days over there for the mer-
est asking. As a matter of fact, the
landlords were very eager to get rid
of their land even for four annas a
bigha. When I was a student there in
1921, a bigha used to sell for about
Rs 5 I know of some of my teachers
of those days, who had the foresight,
I should think, and had thought of
the development of that place, who
had invested and acquired consider-
able areas. Now, in course of time,
thanks to the activities of that school,
the whole place has now become a
place of extremc importance in the
country. As I said, in 1921, the land
used to sell for abouf Rs. 5 a bighay
In our parts, a bigha is one-third of
an acre. In 1939, when the war began,
a bigha was costing about Rs. 250.
Now, you are very lucky if you get
a bigha there for anything less than
Rs. 3000. I do not see any reeson why
the neighbouring landlords who have
not planted a single tree, who have
not made an inch of road, who have
not dug a single well there should
take advantage of something done by
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somebody else and reap a rich harvest
at the expense of the society.

Bo, I think there is nothing to be
said with regard to the quantum of
compensation to be given for lands
acquired or requisitioned earlier.
Also, this matter relating to the
quantum of compensation on acquisi-
tion is a justiciable matter.

With regard to what has been said
by my hon. friend Bhri P. S. Daulta
from Punjab, who spoke very elo-
quently and with passion, I am afraid
he did not speak sense. He referred
to acquisition of lands which have
nothing to do with....

Bhri Nath Pal: Sense is the mono-
poly of Government!

Shri Amil K. Chanda: At the
moment, it is.

I now come to what my hon. friend
Shri Biren Roy said, particularly with
regard to lands acquired by Govern-
ment during the war for the aero-
drome at Alipore. He mentioned
about thousands of cases which are
still pending. This is a matter which
is not directly dealt with by my
Ministry. It is the Defence Minis-
try's concern. But we have got cer-
tain briefs from the De’-nce Ministry,
and vou will be surprised to know
the figures which have been given to
us by the Defence Ministry. I am
sure they are the correct and authen-
tic figures, I mean, the figures which
I am giving out here on the basis of
what has been supplied to me by the
Defence Ministry; if Shri Biren Roy
thinks that there is any mistake, he
may kindly draw our attention to it,
and we shall check that up. The
figures refer evidently to the Eastern
Command; so far as the Alipore lands
are concerned, the position is as

.. follows.

The total number of disputes that
have arisen was 575 in the case of
lands and 274 in the case of buildings.
And mind you, the hon. Member
referred to thousands. The number
of cases since settled is 434 in the caze
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of lands and 228 in the case of build-
ings. The number of cases still out-
standing is 140 in the case of lands
and 45 in the case of buildings. The
number of appeals filed in High Court
is 2 in the case of lands and 13 in the
case of buildings. I do not know
where my hon. friend got his figures
from; I believe he might have through
mistake added one or two more zeros
in his figures,

The description of the land, so far
as the Alipore aerodrome area is con-
cerned, is as follows. The total area
requisitioned during the war was
473'61 bighat The total area already
derequisitioned was 347.99 bighas.
The area still under requisition |is
125.62 bighas. The compensation
paid annually for the area still under
requisition is Rs. 1,03,420. The actual
area occupied by the Defence Ministry
out of the arca still under requisition
is 52:02 bighas and area in occupa-
tion by displaced persons from East
Pakistan, 73-80 bighas, That is the
picture, which my hon. friend referred
to as thousands of cases still pending.
With regard to individual cases about
which he mentioned, obviously I can-
not have the details with me. But if
he will write to us, we shall certainly
look into those cases.

My hon. friend, Shri Radha Raman,
had spoken about certain injustice
here and there. Possibly, he was not
present in the House when I made

my opening speech.

Shri Jadbav: What about 17,000
acres of land acquired from Nasik
district?

Shri Nath Pai: The Defence Minis-
try does not know!

Shri Anil K. Chanda: Why should
I not know? Evidently, it refers to
the Western Command—total number
of disputes arisen, 8 with regard to
lands; cases still outstanding 6, appeals
in High Court 2.

Shri Jadhav: These 17,000 acres of
land cover about 17 villages.
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Shri Anil K. Chands: I have not
got those figures with me, but as I
said, these cases are still pending. In
my opcning speech, I have said that
there are certain cases where the
Defence Ministry have not been gble
to finalise their plans about the key
location plan. Possibly, the hon.
Member was not present when I was
explaining the Defence Ministry's
case,

Shri Nath Pal: The figures given by
the Minister are hopelessly inadequate,
We have bad them submitted to us
by .our constituents. We have never
heard even a mention of that. Land
has been acquired by the Defence
Ministry. So also at Khadakvasla. No
compensation has been paid and no
kind of good attitude has been adopt-
ed. He is showing too much reliance
on the figures of the Defence Ministry
and I do not think we will be justi-
fied in accepting them.

Shri Anil K. Chanda: If my hon.
friend challenges my figures, he can
certainly write to me. I will check
up. I have to go by the figures sup-
plied by the Defence Mimstry This
is not the information collected by me
directly If the hon. Member has any
information to the effect that my
figures are not correct, he will kindly
take the trouble of wnting to me and
I wnll certainly make inguries, and
if there are any amends to be made,
1 will certamnly do it.

Shri Tyagi: I think generally the
Khadakvasla lands were acquired by
the Bombay Government

Shri Nath Pal: No, no, by the Min-
istry of Defence.

Division No. 1]

AYES

Apsar, Shri Goray, Shn
Awasthi, Shn
Banerjee, Shri Pramethanath

Banerjee, Shr1 S8 M.

Halder, Shr1

Bharuchs, Shri Naoshir Jadhav, Shri
Braj Ray Singh, Shri Jupal Syngh, Shri
Chakeavartty, Shripati Renw Kar, Shri Prabhat
Pige.bhri Katti,Shr1D.A.
Bl 1, ShriM. Kodiysn, Shri

Galkwsd,Shr1 B, X
Gheee,>hri 8.

Goundar, ShriShanmugs

Imasm, Shri Mohamed

Menon, Dr K. B
Mokan Swarup Shri

Immovable property

Shri B. K, Galdkwad (Nasik): By
the Central Government,

Shri Anil K. Chanda: Let us not
fight over details,

Mr. Chatrman: Order, order. Here
the general guestion is being debated.
It the figures given by the Minister
are not correct or more information is
necessary, the hon. Members may
write to the hon. Minister and he will
certainly give a good reply.

Shri Anfl K. Chanda: I was refer-
ring to the remarks made by my hon.
friend, Shri Radha Raman. He refer-
red to certa:n instances where sppa-
rently injustice was being done or
had been done. Poesibly, he was not
present in the House when I made
my opening speech. Then I said that
there had been occasionally mistakes
and lapses and default on our part.
After all, no human machinery is
absolutely perfect. I had also said
that jt is our intention—of my senior
colleague and mine—ag soon as the
Bill is passed to look into those cases
in detail and where properties have
been under requisition for a very
long number of ycars, we shall do our
leve]l best to release those properties,
subject to the conditions permitted.

15:46 hrs.
[Mr Seeaker in the Chaiwr]

Mr. Speaker: Now, I shall put the
motion for circulation to vote The
question is:

‘That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 7th March, 1858",

The Lok Sabha divided: Ayes 33;
Noes 88.
1547 hre.

-

Mulliek ShnB C
Nath Pai, Shri
Naysr,Shri V P

! Rai, Shri Khushnagt
Reo, 5hri T. B Vital
Sharma, ShriH. C.
Sive Ray, Shn
Tangamani, Shri
Yarpa¥ee, Shel
Valvi, Shri
Warigr,Shri
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fumbalam, Shr| SubMab Kaysl, Shri P. N. Rasmaswemy, Shei K. 8,
Arumughem, Shri R. &, Kedagls, Shri C. M. Rem Seran, Sbri
, Shrf 5. R, Lehiri, Shri Rane, Shri
Bekiiwal, Shri Lal, SheiR. S, - Rangs, Shei
Barupal, Shei P, L. Muiithia, Sardar Reddy, ShriK. C.
Bawapps, Shri Malhotra, Shri Thakur Das Rungaung Suis,Shri
Snargava, Papdit Thakur Dt Matl, SkriN.B. Sadim Ram, Shel
Bidari,Shrl Mssuriys Din, Shri Sthu, Shri Remeshwar
Besjeahwar M' Shri Mishrs, Shr i Bibhuti Samanta, Shris.C.
Chapds, Shri ARiL K. Mehts, Shrimati Krishne Sarder, Shri Bboh
‘Chapdrs Shanker, Shri Mohidesn, Shri Gulam Serhadi, Shri Ajit Singh
Chatugved!, Shri :ﬂ"h. Shri mn;u Devi, Shrimat
iar, Shr, urmu, Shei Paike , Shei

gm..snui K. ’gn' Mot Nadsr, ShriP. T. Shankaraiys, Shri
Dasappa, Shri Neidurgker, Shri Sharms, ShriD.C.
Desal, Shri Morarji Nayar, Dr, Shushils Sharma, ShriR. C.

Mehru, Shri Jawsharlal Shobht Ram, Shri

Deshmukh, ShriK. G.
Dwivedi,Shri M.L.
Elaysperumal, Shri
Ganpag sRam, Shri
Gounder, ShriK.P.
Hajarparvis, Shri
Hunda, Shri Subodh
Hazarike, Shri J.N.
Hem Raj, Shri

Jain, ShyiM, C.
Jundge, Shry

Jyotishi, Pandit J. P,
Kamble, D,
Kuliwal, Shri

Nake Ram Nagi, Shri
Padam Dev, Shri

Parmar, Shei Deen Bandhu
Pattabhi Raman, Shri C. R,
Petel, Shriowti Maniben
Patel, Shr: Rajeshwar
Prasad, Shri AMahadao
Radha Raman, Shkri
Raghubir Singh Shri

Raj Bahadur, Shri
Ramakrishpan, Shri
Ramapanda Tirtha, Swami
gemaswami, Shri 5. V.

Siddsnanjapps, Shey

Singh d3r T, .

Sirhs, Shri Gajendra Prasad
Somen, Shri
Subramanysm, shri J.
Sumet Praed, Shri
Tiwary, Pandit D. N,
Umrao Siagh, Shri
Upadhyaya, ShriShivs Datt
Varna, ShriM. L.

Vyas, ShriR. C.

The motion was negatived.

Mr. Speaker: 1 shall now put the
original mation for consideration to
vote.

The question is:

“That the Bill further to amend
the Requisitioning and Acquisi-
tion of Immovable Property Act,
1852, be taken into consideration.”

The motion was adopted. .

Clause 2— (Amendment of section

1)

Shri Naushir Bharucha: I beg to
move:

Page 1, line 8,—for “sub-section
(3) shall be omitted” substitute
“in sub-gection (3) for the word
‘six’, the word ‘seven’ shall be
substituted”.

The effect of this amendment is to
extend the life of the Act by only
one year,

Shri hthblll Raman: I beg to
move:

Page 1, line 6 —for “sub-sec-
tion (3) shall be omitted”, substi-
tute “in sub-section (3) for the
word 'six’, the word ‘twelve’ shall
be substituted™.

Mr. Speaker: Shall I put this
amendment first or the other omne?
It this is carried, the other one goes.
But if the other one is carried, [
bhave my own doubts whether this
goes. I can still put it because the
time can be extended. If ‘twelve’ is
carried ‘seven’ goes. So, I will put
this first.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Twelve may
inciude seven. But, if, on the other
hand, twelve is negatived, seven is
also excluded.
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Mr. Speaker: I will now put Shri
Pattabhi Raman’s amendment to vote.
The object of this amendment is not
to make it permanent but to extend
the life for a period of six years.

Shri K. C. Reddy: I have just a
word to say. In the course of my
speech I said that when amendments
are moved to extend the Ife of the
Act to particular periods of time, I
will give my thought to the matter
and say what the Government’s
opmion 1s. In view of the fact that
a large volume of opinion has been
expressed by hon. Members that the
Bill may not be made permanent but
may be extended by a particular
period of time, I am prepared to
accept this amendment to substitute
‘six' by ‘twelve’.

Mr. Speaker: Now, I will put Shri
Pattabh: Raman's amendment to vote.

The question is:
Page 1, line 6,

for “sub-section (3) shall be
omitted”, substitute “in sub-gec-

tion (3) for the word ‘six’, the
word ‘twelve' shall be substituted.”

The amendment was adopted.

Mr. .Speaker Shm Bharucha's
amendment is now barred.

Shrli Naushir Bharucha: It is mak-
ing it semi-permanecnt.

Mr. Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Amendments made:

(i) Page 1, line 1,—for *“Eighth
Year” substitute “Ninth Year”.

(ii) Page 1, line 4~—for “1957"
substitute “1958".
[Shri Anil K. Chandal

Mr. Speaker: The guestion Is:

“That clause 1, as
stand part of the BillL"

The motion was adopted.

Mr. Speaker: What I find is that
hon. Members from a particular party
want to support an amendment. But
nobody says so. I expect, the hon.
Minister for Parliamentary Affairs and
his other whips to be ready to sup-
port or oppose any amendment and
not put me in a dilemma as to what
I have {0 declare.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
Very sorry for your dilemma.

Mr. Speaker: The question is:
“That the Enacting Formula, as
amended, and the Title stand part
of the Bill"

The motion was adopted.

The Enacting Formula, as amended,
and the Title were added to the Bill

Shri Anil K. Chanda: Sir, I move:

“That the Bill as amended, be
passed "
Mr. Speaker: The question is;

“That the Bill as amended, bhe
passed.”
The motion was adopted.

CRIMINAL LAW AMENDMENT BILL

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir, 1
beg to move that the Bill further
to amend the Indian Penal Code, the
Prevention of Corruption Act, 1947,
and the Criminal Law Amendment
Act, 1952, be taken into consideration.

The object of this amending Bill is
to tighten the law regarding the pre-
vention of corruption amongst gavern-
ment servants and others. So far as
the present Bill iz concerned, Gov-
ernment have got some experience of
the working of the Prevention of
Corruption Act and also the Indian
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Penal Code to the extent that it bears
on r‘vruption. Now, it is found that
there nre certain lacunae as a result
of which those who are otherwise
corrupt or those who are liable some-
times escape. That is the reason why
this amending Bill has been brought
forward.

It deals with the amendment of
three Acts; one is the Indian Penal
Code; the other is the Prevention of
Corruption Act and the third is the
Criminal Law Amendment Act. So
Tar as the Indian Penal Code is con-
cerned, the House isg aware that there
is a section dealing with the defini-
tion of public servants in general
Recently, as the House iz aware, this
Government as also the State Gov-
ernments have had numerous indus-
trial and other concerns. There are
companies and statutory bodies and
the question of corruption arises in
respect of officers or employees of
these bodies as well. But, in view of
the fact that the words ‘public
servant’ did not include all these
persons, it was likely that these per-
sons might escape from the punish-
ment due to them under the Ilaw.
That is the reason why in this amend-
ing Bill an addition has been made
to section 21 of the Indian Penal
Code. There are definitions of ‘public
servants’ in the various clauses up to
eleven. HNow, a sub-clause has to be
added for the purpose of extending
the definition to those who are work-
ing under a local body or under these
industrial concerns which are carried
on or managed or worked either by
the State Government or by the Cen-
tral Government. 1f this amendment
is accepted by the House, the defini-
tion would be wide enough to include
all such persons. They would be
‘public servants’ and therefore proper
action can be taken against them and
they are bound by certain obligations
inasmuch as they are ‘public servants’.

Secondly, they have to carry on
their work in a proper manner. In
case dishonest act is done by
them, any act of the nature of corrup-
is done by them, then, naturally,

be answerable. So, you
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will find this particular lacuna. It
ig thereore necessary to have the defi-
nition widened so as to include all such
persons or categories of persons.

16 hrs,

There is also another very import.
ant point which deals with certain
other offences commiitted under the
Prevention of Corruption Act. During
the last 8 or 9 years, it is often found
that whenever an officer is prosecuted
or convicted. he is not given the
punishment which is due to him under
a false sense of leniency or some such
reason. He escapes with a very light
punichment. We have a number of
such instances. So, Government con-
giders it necessary that this law re-
lating to the imposition of punishment
ought to be tightened up. For this
purpose a departure from the ordinary
law is made. It ig essential that when
a Government servant has committeed
such an offence, the punishment
should be adequate. A nominal or
lenient punishment would not serve
the purpose that the law has in view,
namely, of not only punishing the
particular man whose misconduct has
been proved but also acting az a
deterrent to prevent other persons
from acting in a similar manner.

Taking all the circumstances into
account, Government has come for-
ward with a proposal that the mini-
mum punichment ought to be provid-
ed. In certain cases, it is essential
that a munimum punishment ought to
be provided because the offence is so
great. In certain instances. Parlia-
ment has agreed to the imposition of a
minfmmum punishment. We have got
the Food Adulteration Act. In the
case of a first offence, the punishment
was left to the Court. If the offence
is repeated. a larger punmishment has
to be awarded both in imprisonment
and fine. If the offence is committed
again, still larger punishment is pre-
scribed. Parliament ailso recently pas-
sed the Suppression of Immoral
Traffic Act. There also, the offence is
very heinous ard thorefore, 2 mini-
mum punishmo=t ~f one year has been
prescribed. This is the third instance
where the Government has come
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[Shri Datar]
before the House with a proposal that
there ought to be a minimum punish-
ment. The maximum punishment has
to be left to the Court.

In all such cases, the offender whose
guilt has been established should not
escape either with a small amount of
fine or with a small measure of im-
prisonment. So, it 15 proposed here
that where the offence has been held
ta be proved, the minimum punishment
that a magistrate can pass 1S one
year’s imprisonment. Naturally, these
are matters which deal with judicial
discretion. Normally the punishment
should not be less than one year. In
exceptional circumstances there may
be some extenuating considerations
where the Judge may conclude that
the punishment ought not to be one
year. In that case it has been laid
down that the court ought to give
reasons why 1t desires that in a parti-
cular case the punishment ought to be
less than one year. So, the normal
punishment, it will be found, is one
year or above. But for special rea-
sons, the court can give a less punish-
ment and in such case the reasons are
to be given. The court will impose a
lesser punishment only when there are
stronger reasons. Otherwise, the court
would have to follow the ordinary
law.

There is another provision also. In
addition to the imprisonment it is
open to the court to fine the accused
it found guilty. Often the fine is
absolutely nominal or extremely
modest and errs on the side of len-
fency. That is not at all good. I have
a number of cases before me where
the fine bears no proportion at all to
the amount involved. In all such cases
we have laid¢down in our proposals
that it must Bear a propartion to the
money with the accused or his fin-
ancial resources. That is why it has
been laid down, as I shall point out
shortly, that the fine ought to be
adequate. It should be proportion-
ate to his financial resources and the
circumstances that I have pointed.
This is the next amendment that we
are going to move.

11 FEBRUARY 1058
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There is also ancther point. An offi-
cer who received a bribe was com-
mitting an offence under the Indian
Penal Code under the LP.C. as it ori-
Jinally was. Till recently, it was not
considered advisable to make a man
who gave the bribe an offender. But
the Parliamentary Committee which
was appointed says in its report that
the bribe giver should also be consi-
dered an offender. In other words,
both ought to be punished. So, as you
are aware, there was an amendment
to section 161(a) providing for the
offence of bribe giving as well as tak-
ing, under the Indian Penal Code.

It is quite correct that both ought
to be equally liable before the law.
But there has been one effect of this
particular proposition. What happens
is this, Whenever a bribe giver gives
some information, he is often haras-
sed by the other party. Besides, there
are also certain cascs known as trap
cases. A certain officer may be found
guilty of being habitually corrupt.
Then, as you may have been aware,
under the provisions of the Preven-
tion of Corruption Act, a new offence
has been evolved, known as the offence
of eriminal misconduct. In such cases,
oftentimes, it became neccssary, and
it is always difficult to get evidence to
establish a case of corruption. There-
fore, 1t wag considered necessary that
sometimes trap should be laid for the
particular person and then, when a
trap has been laid, somebody must go
and somebody must offer money to
the man, this offer being for the pur-
pose of catching the other man be-
cause he is accustomed to take bribes.
Under these circumstances, sometimes,
when such a trap has been laid out,
and when the particular person who Is
only nominally a bribe-giver, is con-
cerned, attempts are always made on
hehalf of the other party that inas-
much as he also has admitted that he
has given the bribe, he ought to be
also an accused in respect of this
transaction where a certainh amount of
maney has passed from one person,
namely, the bribe-giver, to the other
person, namely, the bribe-taker,
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This has a very discouraging effect
50 far as the bribe-givers are con-
cerned. The object is that the admini-
stration ought to be absolutely pure
and for that purpose it iz our desire
that there ought to be no corruption
so far as government employees or
publie servants are concerned. That
is the reason why the law has been
made so strict. But, if the object of
the law is likely to be defcated, then
no evidence would be forthcoming,

< and therefore, a certain amount of pro-
tection is absolutely essential so far
as this bribe-giver is concerned.

That is the reason why we have
stated that he should be given protec-
tion in proper cases, because he is
helping the prosecution for the pur-
pose of establishing corruption so far
as the government employee or a pub-
lic servant is concerned. Hence, gn
amendment has been proposed in this
regard.

Then, oftentimes, as you are aware,
we have got cases under the Criminal
Law Amendment Act. According to
this Act, when the question of cor-
ruption was followed very closely with
a view to have it completely rooted
out from ‘our administration, it was
considered necessary that instead of
having the cases being taken up either
before a magistrate or before the ses-
sions Judge,—it was considered ad-
visable by Parliament—that there
ought to be a special Judge or a
special court.

Shri V. P. Nayar (Quilon): How do
you define corruption?

Shri Datar: The hon. Member knows
corruption more than I, because he is
a lawyer of long standing. Corrup-
tion is such an insidious thing that
attempts have been made to define in
the Indian Penal Code and elsewhere
as also in the Prevention of Corrup-
tion Act but these persona who are
corrupt are also extremely clever.
Therefore, they try to get out of the
clutches of the law. My friend, and
all of us have to co-pperate in tighten-
ing the law and making lt as strict as
possible. Therefore, as I was point-
ing out, when the case has to come
before a special Judge, certain difi-
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culties are felt. This special judge is
held to be something like the sessions
court or the sessiond judge but not
like a magistrate.

Assuming for example that there is
a case pending before a magistrate,
then that case will go on. It will not
necessarily be heard de nove or re-
heard in a particular manner. The
case can go on especially in view of
the recent amendment to the Criminal
Procedure Code. For example, if the
magistrate dies or retires or is trans-
ferred from onc place to another, in
such cases, on the footing that he was
a magistrate, it is easy to carry on
the case and to pursue the matter
before his successor.

Now, certain high courts held, on
account of the technical nature of the
word used, that the special Judge
would not be or would not have this
particular power or that these rules
would not apply to a case pending
before a special Judge. Therefore, the
whole thing will have to be gone
through again. That aspect had the
effect of procrastination. Therefore, it
is laid down that in this regard. he
should be deemed to be a magistrate.
These are the amendments that have
been brought forward. Now. I would
m~ke a very brief reference to the
wordings of this amending Bill.

It will be found that in clause 2, a
new sub-clause has to be added,
known as the 12th clause which reads:

“Every officer in the service or
pay of g local authority”—

the words “local authority” are known
and therefore, I need not desecribe it
any further—

“or of a trading corporation
established by a central, provin-
cial or State Act or of a Govern-
ment company as deflned in Sec-
tion 817 of the Companies Act,"—
Then comes the explanation as tc
what is a trading corporation. It in-
cludes banking, insurance or financia:
corporation, a river valley corporation
and a corporation for the supply of
power, light or water to the public.

Shri Tyagi (Dehra Dun): Not an
industrial corporation.
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Shri Datar: It does. Then, I have
already explained the reason why a
minimum punishment has to be pro-
vided for. It is stated here that in
section 5, for sub-section 2, the follow-
ing sub-section shall be substituted:

“Any public servant who com-
mits criminal misconduct in the
discharge of hic duty shall be
punishable with imprisonment for
a term which shall not be less than
one year but which may extend
to seven years.”

So., vou will find that the highest
penalty is up to seven years so far
as this offence is concerned. He shall
also be liable to fine. Naturally, in
view of the need to give the court
proper discretionary powers, so far
as the question of punishment is con-
cerncd, it has been rated in the pro-
viso that the court may for any special
reasons, not ordinary reasons, for the
purpose of giving less sentence, in
writing, refrain from imposing a sent-
ence of imprisonment or impose a
sentence of imprisonment of less than
one ycar.

So far as the question of fine is con-
cerned, the whole matter has been
made absolutely cleur by the addition
of a new sub-section to the section in
the Prevention of Corruption Act and
is known as clause 2-A.

“Where a sentence of fine 1s im-
poscd under sub-section (2), the
court in fixing the amount of fine
shall take into consideration the
amount or value of the property
which the accused person*has ob-
tained by committing the offence
of criminal misconduct or where
the conviction is based on the pre-
sumption under sub-section (3),
the pecuniary resources or proper-
ty referred to in that sub-srection
for which the accused persom is
liable to account satisfactorily...”
Then there is an addition of a new

section known as section 8:

“Notwithstanding anything con-
tair-d 17 any law for the time
being in force, a statement made
by a person in any proceeding
against a public servant for an
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offence under section 1681 or section
165 of the Indian Penal Code or
under sub-section (2) of section b
of this Act, that he offered or
agreed to offer any gratification
(other than legal remuneration)
or any valuable thing to the public
servant, shall not subject such
person to a prosccution under sec-
tion 185A of the said Code.”
Then, the procedural difficulty has
been removed by clause 4.

“In particular, and without pre-
judice to the generality of the
provisions contained in sub-section
(3), the provisions of Section 35
of the Code of Criminal Proce-
dure, 1898, shall, so far as may
be, apply to the proceedings be-
fore a Special Judge, and for the
purposes of the said provisions a
Special Judge shall be deemed to
be a magistrate.”

These are the mamn provisions.
Certain amendments have been
brought forward, the object of some
of which is that the minimum sen-
tence should be two years. It is con-
sidered that one year is a fairly ade-
quate punishment. It is open to the
magistrate or the court to give a
greater measure of punishment. The
minimum ought to be onc year, and
two years is likely to be considered
as vindictive. That is the reason why
the two amendments on this point
cannot be accepted.

My friend, Shri Kasliwal, has
brought forward an amendment say-
ing that the words “refrain from im-
posing a sentence of imprisonment or”
ought to be removed altogether.
There may be certain special cireum-
stances where in the exercisc of judi-
cial discretion, the magistrate or the
court might consider that he should
follow a particular ecourse, matters
like what that particular course s,
what is the extent of the punishment
either of fine or of imprisonment, ete.
being left to judicial discretion. 'The
Legislature can lay down certain mini-
mum requirements, because this
minimum requirement iz necessary in
view of the experience that we have
of officers of proved gullt esceping
with a light punishment,
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Shrl Raghublr Sahal (Budaun): Is
the hon. Minister dealing with parti-
cular amendments now?

Shri Datar: I am not dealing with
them particularly now; I am dealing
with them only in a general manner.
Hon. Members will have full oppor-
tunity to deal with them separately.
I em just pointing out my general ap-
proach. Therefore, I submit that we
should as far as possible leave the
matter, subject to the minimum re-
quirement of the legislature, to judi-
cigl discretion itself.

There are some other very interest-
ing amendments. Government have
two formal amendments; there is
nothing about them. It has been sug-
gested by one Member that there
ought to be a confiscation of property.
That objective might be achieved 1n
the indirect manner of raising the
fine to the most adequate amount.

Lastly, my friend, Mr. Bharucha,
possibly not here now....

Shri Naushir Bharucha (East Khan-
desh): 1 am here.

Shri Datar: 1 am glad. Recently
wc had a meeting of the Joint Com-
mittec on the Probation of Offenders
Act, Possibly he desires that such
offenders should not have the benetit
of any action under section 562 or
corresponding action dealing with aa-
monition or similar matters. I would
point out that the offence is so grave
and serious that the magistrate or the
judge would deal with them jn the
proper way and it may not be that
the magistrate would release them
after admonition. It is not a matter
for admonition at all; it is a serious
matter. Corruption is one of the
most heinous offences under the LP.C.
and the Prevention of Corruption Act.
Therefore, I can imagine that the feor
he has in his mind might be illfoundcd.
Al]l the same, it is open to him to move
the amendment,

These are the general matters on
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Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Penal Cede, the pre-
vention of Corruption Act, 1947,
and the Criminal Law Amend-
ment Act, 1952, be taken nto con-
sideration.”

Hon, Membersg have got only two
hours and therefore they muay be
brief and cflective at the same time.
I shall call Mr. Nayar, Mr. Tangamani,
Mr. Mohamed Imam, Mr. Bharucha
and Mr. Raghubir Sahai.

Bhri Kasliwal (Kotah): I have also
got an amendment.

Mr. Speaker: I will call him also.
Now that I find a number of hon.

Members wanting to speak, let them
be briet.

Shri V, P. Nayar: As I heard the hon.
Minister speaking at length on this
short Bill, I thought that the real
malady lay not in the actual working
of the Government machinery, but in
the absence of adequate laws. There
have been many references in this
House about cases of corruption and
we know the attitude of Government
on such matters. I am not going to
describe them here again.

What s the real trouble we have?
If you go through the Statemont of
Objects and Reasons, you find that
“the experience gained from the
efforis made by the Governmeni to
deal with the evil of corruption in the
public services has revealed the need
for some amcndments of the cr:minal
law.” Why is it that we are not told
the number of case- for which these
amendments were necessary? Arc we
to take it that in order to bring the
employees of the Government corpora-
tions and other undertakings there is
no law at present enabling the Gov-
ernment to do it? Why is 1t that we
are not given figures of the number
of cases of corruption which have been
brought to the notice of the Govern-
ment and for which applications have
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been made for sanction of Govern-
ment, which is necessary under the
Prevention of Corruption Act? In the
absence of this vital information, we
cannot apply our mind to this amend-
ment and it is not very simple as the

heon. Minister seems to think.

I for one always welcome any legis-
lation which is intended and which has
as its real purpose the eradication of
any evil in our country. But to my
mind it appears that it is not because
of the absence of laws that we are
procecding in the way in which we
are. What is the co-operation of the
public in such matters? We know
that in several cases, when the sub-
ordinate officers find 1t possible to
point out the cases of corruption
against their superiors, those very
superiors are appointed as enquiry
officers and those who point out the
corruption of the superiors themselves
have to face the trial. Recenily there
was a case of corruption in the Howrah
station in the transport of goods and
one of the subordinates, by name Shri
R. K. Majumdar, who had occasion to
send up a comprehensive note about
cases of corruption, is today out of
service. He has been suspended and
it appears that an enquiry is being
made against him by the same officers
against whom he alleged corruption.
I can point out several cases of cor-
ruption like this.

In this House a few year.s ago, I had
pointed out a case of one of our for-
mer diplomats holding charge of a
Government undertaking as managing
director giving an order for architec-
tural work in the same undertaking
to & firm in Delhi, the undertaking
being in Bangalore and the sole pro-
prietor of the architectural firm being
his own son. Is it not
which requires to be rooted out? It
is not as ¥ we do not have laws. 1
would again request the hon. Minister
is really sincere about
Bill. We do net

g
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which sanction has been given at least
at the level of the Central Govern-
ment, ete. It is idle for us to think
that the law is not adequate to meet
the gituation.

I heard the hon. Minister saying
that the Government undertakings,
apart from the so-called Government
offices, do not come within the ambit
of the existing legislation. All of us
know that there is a rule by which
every Government servant is obliged
to send reports about the acquisition
of new property. I believe that that
is being enforced. But I understand
that the statements are very seldom
made and even when they are made,
they are filed in some cormer of an
office, never being looked into. The
hon. Minister was charitable encugh
to say, then I interrupted him when
he was speaking about the definition
of corruption, that I know more of
corruption. 1 certainly know more of
the cases of corruption perhaps than
the hon. Minister. I can give him
many instances.

In the Penal Code, we have provi-
sions by which, if the provisions were
applied in right earnest, we can pre-
vent amassing of wealth by secret
means. For example, therc 15 the
section in the Indian Penal Code which
establishes possession. Section 27
says:

“When property is in possession
of a person's wife, clerk or
servant on account of that person,
it is in that person’s possession
within the meaning of this Code”.

1 wonder whether the Governmoent
have investigated at all the amas-
sing of wealth in the names of ser-
wvants, uncles, wives and other rels-
tions. You find that all these Govern-
ment servants, when they are corrupt,
ameass wealth in the names of other
persons, and when an enquiry is made,
none will be touched. Is it because
we do not have law in order to estad-
lish the possession of property, which
was amassed by illegal gratification or
some other means by the officer con-
cerned? We have heard of severul
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cases; some of them have come to the
Court also. Some of them
ended M conviction. But has any
effort been made by the Government,
at leust in the case of the top officials,
whose cases can be found out, pro-
wided a proper enquiry was made, to
find out what bank balances they had
in the names of their wives, in the
names of their uncles or servants, We
know cases where wives of corrupt
officers, who did not own one plot of
property even in the villages, owning
mansions in Delhi, Calcutta, Poona
and Bangalore. What is it that the
Government have done? Is it because
we do not have a law? Is it because
our laws were not adequate to bring
to book these offenders for amassing
wealth in the names of others?

I believe it is not merely because
of the law, not because of the lacuna
we had in our legislation, but because
peimarily of the approach of our Gov-
ernment in respect of these corrupt
officers which has been basically
wrong. Government had a soft corner
for these officers. Very often we find
that the more corrupt an officer is, the
more higher i1s the posts to which he
ghoots up. It happens even today. It
has become a habit for some officers.
Their smiles can be sold for thousands
of rupees. Even today in Delhi it
happuvns. What is it that Government
have done?

16.32 hrs.
[MRr. DePuUTY-SPEAEER in the Chair]

Shri Harish Chandra Mathur (Pali):

I thought it would apply only to film
stars.

Bhri V. P. Nayar: If a film star
smiles, she may get a few hundreds.
In the case of a higher official, it
runs into several thousands, because
of the benefits which they are capa-
ble of giving. That is the position
today. Let us not get away from
the fact that some officers are
using their position and their power
for that. In this context, Government
comes and says "Look here, we are

for avoiding corruption, we are for
preventing it"
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Shrl Wodeyar (Shimoga): Any
special instance? You are referring to
officers.

Shri Tyagl: Officers smiling?

Shri V. P. Nayar: I would reguest
the hon. Member, who is very enthu-
siastic, to come round with me and see
for himself with his own eyes how
this is happening even in the capital.

Mr. Deputy-S8peaker: If smiles
bring fabulous prices, what about
frowns?

Shri V. P. Nayar: Frowns can ruin
people. That is why smiles are costly.
So, 1 am not for a moment prepared
tv agree with the hon. Miniser that
it is because of lacuna in the law that
we have no ways and means to bring
these offenders to book. We have
laws. Ewven those laws which we have
now have not been properly used in
the matter of fighting corruption. If
Governmenti were sincere in the appli-
catlon of the existing law, as it is, I
think the Government would not have
had any hesitation to come and tell
us ‘“‘this is the number of cases of
corraption which we have sent for
sanction by Government; this is the
number of cases on which we have
made preliminary enquiries”. Why is
it that we should at all have sanction
in the case of prosecution for corrup-
tion?

Shri Tyagi: They have been pub-
licised a nuMber of times.

Shri V. P. Nayar: They are pub-
licised only when -they go to courts.
We do not know what percentage of
cases have really gone to the court.
Becondly, we know that not even a
fraction of cases of corruption are
covered. That is just because, as I
submitted earlier, there is no co-opera-
tion top the extent necessary from the
public. For example, there is the All
India Radio. Why is it that Govern-
ment finds it impossible to broadcast to
the nation the names of corrupt
officers® Why is it that when we ask
questions of corruption by Govern-
ment officers, Government spokesmen
have to claim “in view of the public
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interest, we cannot disclose the infor-
mation” It has happened ceveral
times 1n this House.

I am not for a moment saying that
these provisions are not welcome to
me They are certalnly welcome. But
if these provisions remain, as they
have rcmained in several other laws
mn the country, and Government con-
tinue in their attitude to come for-
ward and say “Look here, this 1s the
thing which we want in order to eradi-
-cate corruption”, I submit that it will
lead us nowhere. It 1s not panacea
to meet the circumstances.

I do not wani to go into the legal
aspect, because 1 find my friend Pandit
Thakur Das Bhargava, who is very
much more competent to deal with
that, will go into it. I want to go
into the theory of pumishment as is
contemplated 1n some of the amend-
ments. I would earnestly urge upon
the Minister to consider whether it is
not time, especially 1in view of our
Five Year Plan, in view of the
developing economy, in view of our
ambitious programmes, that we enlist
more of public co-aperation. We find
even when respons:ble Member< of
Parliament making statements in the
House with a full sense of their res-
ponsibility, such statements are not
actcd upon by the Government Such
statements are not given any weight
and officers about whom references
are made get away without any sort
of even a formal enquiry.

This attitude of the Government
must change, and unless 1t 15 changed,
no amount of legslative reforms will
bring us any relief from this corrup-
tion. ] am sorry to say that when I
say we have corruption in our midst
in the administration, it i3 not confin-
ed to Government services alone; it
extends to public undertakings also. I
was wondering whether this amend-
ment was at all necessary to bring
within the embit of our law the
employees working in Government
corporations, because, as you know,
hese corporations have been set up by
muthority of the Government. These
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are not undertakings over which Gov-
ernment have no control at all. Al
these public undertakings and private
limited companwes, which are owned
by Government, have been set up
under authority of Government. Natu-
rally, therefore, employment under
them will be under some authority of
Government. If that were so0, I don’t
think there is tven a single test case
of any employee of such corporations
being proceeded against. It is open
to the hon. Minister to tell the House
whether any such case has arisen. I
do not know of any such cases

Mr. Deputy-Speaker: Why should
we take the risk?

Shri V. P, Nayar: It is not as if we
are taking a risk.

Mr. Deputy-Speaker: Whether he
will escape or not Is not known.

Shri V. P, Nayar: I was only trying
to point out that 1t is not as if 1t is
the defcet in the existing legislation
which has made 1t impossible to pro-
ceed agamst them For example, 1
would very respeciably refer you to
section 14 of the Penal Code. What
does 1t suy? It sayu:

* ¢ gervant of the Government'
deaote any officer or servant,
conlinued, appointed or emploved
in India by or under the authori-
ty of the Government."

I submit that these corporatons
have been set up by some authority or
other under the Government. Their
employees, therefore, must naturally
come within the authority of the Gov-
ernment It is not as if in such cases
they should necessarily have resorted
to this provision. But at this time to
come and say that a large range of
employees, who are construed as Gov-
emment emplayees, have been left out
would very idle, unless we know that
this has been the view which the
highest courts of our country have
held
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J-certainly welcome the Bill ana the
prov:swmns, especially the provisions
which enhance the punishment. But
I have a feeling that these provisions
will remain only in the book, and they
are not going to be applied with the
rigour which would be necessary to
clean our administration of its evil
and corrupt influences. I do not want
to tire the House by referring agamn
1o corruption. But 1 would say that
a very large number of our officers
do not deserve the places which they
are . As very rightly pointed
out corruption is not defined.

It is not acceptance of illegal grati-
fication alone. It is one form of cor-
ruption. Unfortunately, our Penal
Code also has not defined corruption
as the hon. Minister secmed to think
that the Penal Code has a definition
of corruption. It does not have. None
of our penal laws has a definition of
corruption. There is nepotism, there
is favouritism, there is graft. Would
they come within this? It would
appear that only acceptance of illegal
gratification and things of that kind
will come.

Shri Tyagi: That may be true.

Shri V. P. Nayar: To my mind, it
appears, in the scheme of things and
also in view of the provisions of the
Penal Code, especially sections 162,
196, 198, 200 and 220, etc., where the
word corruptly is used, it refers to
money or the production of some false
document or something. 1 say that
they are not merely the forms of
corruption which we have. In fact,
the forms of corruption are more
varied as we have it today than the
variations in the voice of the hon.
Minister who supported this Bill
There is no doubt about it. Therefore,
1 say that this view should also be
taken when we enact a law and we
are trying to prevent certain things
which we know for certain as evils.
In tackling this situation, when we
suspect that 30 many, some of the
officers at least—1 would not risk by
saying so many-—some of the officers
are corrupt, when we think of cor-
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ruption and eradicating corruption, I
submit, the Government should have
thought very seriously about prevent-
ing other forms of corruption, the
more notorious forms of corruption,
venality and graft. Without this I
submit, merely passing this legislation,
mere addition of a provision here or
there, will not serve any useful pur-
pose although I am forced to welcome
the provisions that the hon. Minister
has now brought forward. Because,
any such provisions will find welcome
from us if we know that at least in
letter if not in spirit they will give
us an idea that the Government are
thinking in terms of eradicating some
existing evil.

With these words I have pleasure in
supporting the Bill. [ would urge
upon the hon. Minister once again to
consider how a very comprehensive
legislation can be brought forward
which will cover all known cases of
corruption. Human ingenuity may
have no limit. But, the hon. Minister
may have the ingenuity to defeat the
ingenuity of all others to the extent
of cent per cent.

Shri Raghubir Sahai: Mr. Deputy-
Speaker, I extend my wholehearted
support to this Bill because it has
been brought forward with very laud-
able objectives. As the hon. Minister
in his opening speech said, it has been
brought forward with a view to widen
the scope of the anti-corruption law.
With that end in view, the definition
of public servant has been expanded
so as to include various other cate-
gories of servants. It has also been
brought forward to ensure that ade-
quate punishment is awarded:in such
cases and to see that the prosecution
in such cases may be decided in an
expeditious manner. With that end
in view, a minimum punishment of
one year has been laid down in this
Bill. Also there is a provision that
the bribe giver may also not be pro-
secuted, for instance, when he comes
forward to give a clue to the whole
thing and also to appear in that case
against the accused. These are all
very laudable provisions that have
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been made in this Bill and there can
certainly be no difference of opinion
-with regard to that.

I entirely agree with my hon. friend
Shri V. P. Nayar when he says that
along with this Bill, the Government
should have provided us with all the
«cases that had been brought against
the corrupt officers under the Preven-
tion of Corruption Act and the Crimi-
nal Law Amendment Act with their
amendments from time to time so
that we might be able to form some
idea as to how far corruption has
been controlled by the Government.
It is not a new thing for the Govern-
ment. So far as their intentions are
concerned, they are quite clear. They
are actuated with the best of motives.
I do not agree with Shri V. P. Nayar
when he recounted so many cases of
corruption as if to show that the Gov-
ernment were conmving at them.
Nothing like that. Despite Govern-
ment’s wish, corruption is there. In
the case of the Preventive Detention
Act, the procedure adopted by the
Government has been to bri.'ng for-
ward before this hon. House state-
ments from year to year and de:p te
opposition with regard to that Act
here and there, & large majority of
the Members of this House as well as
people, outside are convinced that the
Preventive Detention Act was being
operated in a proper and salutary
manner. Why can’t the Government
produce all these facts and figures of
the number of cases that were brought
under these two Acts? 1 think that
was certainly a lacuna on the part of
the Government and 1 hope the Gov-
ernment would consider the feasibility
of putting all these facts and figures
before this House.

Shri Datar: All that information
is contained in the report of the Vigi-
lance Organisation. Every year, the
report is placed on the Table of the
“House.

Shri Raghublir Sahai: That is all
right. Along with that, there is also
«& feeling in the country that corrup-
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tion despite these two salutary Acts is
increasing. That feeling may be right
or that feeling may be wrong. But,
we shall have to take note of it that
there is a feeling that ecorruption is
on the increase.

Sometimes, whenever there is a talk
about corruption, people, and I think,
responsible people are prone to say
that shis corruption cannot be remov-
ed root and branch until and unless
the public also becomes pure, mean-
ing thereby that it is the public who
come forward and encourage officials
or government servants to take illegal
gratification and become corrupt. It
may be partly true. But, here, we
are dealing with a Bill which deals
with public servants, I am not in
the least prepared to condone the acts
of the publicc ‘The public ought to
be educated and it should be made to
act in a responsible way and where-
ever it commits a lapse, let it run the
risk. In so far as this Bill is concern-
ed, we are dealing with public ser-
vants. We ought to see that public
servants behave in an irreproachable
manner. These two Acts, as I have
said, are very salutary Acts and along
with these amendments, the Acts will
begome more efficacious. But the
provisions of these two Acts can only
be applied when the offence is proved.
The proving of the offence is the
greatest hurdle. How is the offence to
be proved? We know from our expe-
rience that proving the offence of cor-
ruption is very difficult. Either the
provided for sanction is not there, or
if the sanction has been given, it is
defective, or the ingredients of crimi~
nal misconduct have not been com-
plied with, So, my contention as well
as my submission is that proving the
offence of corruption is very difficult.

Then in this Bill we are going to
introduce a new change, ie, section
350 of the Criminal Procedure Code
is also to be made applicable. It is
certainly true that if this section i
made applicable, the de novo trials
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would be obviated, but 1 do not think
that delay in the disposal of cases
would be obviated at all.

With your permission, I may say
that an ICS officer was removed from
service in 1958, The Government
appointed a commission of enquiry for
the matter to be enquired into by a
Judge of the Calcutta High Court.
‘That was done 4n 1853, but I think it
was only a few weeks back that he
finally surrendered bail and went to
jail, In this way, five years did elapse
between the instituting of a formal
enquiry and his going to jail actually.
1 ask the Government whether cor-
ruption is going to be controlled in
that leisurely manner, and whether an
offender of that type would take so
many pleas and would waste so much
time and would go to jail only after
five years. Something should be done
s0 that these cases, where the offence
can be proved, are decided more ex-
peditiously; otherwise, the entire effect
of this efficacious law is bound to dis-
appear.

* From these observations I think it
is clear that though the two Acts meant
to control corruption are very good,
and the provisions now being intro-
duced are also good, the entire pro-
blem of corruption is not going to be
finally decided with these two Acts
alone; corruption is not going to be
controlled by them alone.

There may be a difference of opi-
nion whether corruption 1s present to
a greater or a lesser extent, but every-
body recognises that corruption is
there and that it ought to be control-
led. So, it appears that the remedy
for corruption lies elsewhere.

In my humble opinion, the first
remedy is that the topmost officers
should be made responsible to see
that corruption does not exist below
their very noses, that the rank and
file working under them do not
indulge in corruption at all. They
should be made personally responsi-

.
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ble. My own feeling is that most of
this corruption in various departments
of Government exists because of the
active connivance of the top-level
officers. If the top-level officers are
made responsible for the rooting out
of corruption, then most of this would
disappear.

The second remedy that I would
like 1o suggest is that we have to start
giving education to people entering
Government service. There are so
many cadres—the IAS, PCS, IPS ete.
From the very beginning they should
be taught that not only they should
be incorruptable, but they should see
that the rank and file working under
them is also pure and incorruptable.
Moreover, every officer who enters
Government service should be asked
to give a guarantee in writing that he
will remain incorruptable and the
moment it comes to the knowledge of
Government that he has done some-
thing violating the provisions of these
Acts, he should be dismissed. Some
such type of education is very neces-
sary.

Everybody will agree that it is
better that we try to prevent rather
than cure corruption, and prevention
of corruption can only be achieved by
these two methods. Unless and until
these two things are done, corruption
will remain as it is.

I support the Bill.

Shri Ajit Singh Sarhadi (Ludhiana):
I do not think there are any two opi~-
nions about the Bill, but it is the
situation as it prevails that we have
got to see.

Shri Nayar rightly pointed out that
corruption 18 of different kinds. It is
not only illegal gratification that con-
stitutes corruption.  Corruption has
got a8 wider meaning. The Bill in
cffect only deals with illegal gratfica-
tion and does not meet the situation
that prevails in the country. As Shri
Nayar said, favouritism and nepotism
are also forms of corruption, but we
have got to see whether they can be
met by legislation. I personally feel
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that it is very“difficult to meet cor-
ruption of the kind that he has in
mind. Only creation of public opinion
can eradicate corruption of that kind.

Coming to the Bill as it is, I have
to draw the attention of the hon. Min-
ister to two things. I concede that
the Government’s activities have
enlarged to a very great extent. Gov-
ernment has undertaken now commer-
cial and industrial enterprises and as
such the deflnition under section 21 of
the Indian Penal Code calls for an
amendment, and as such elause 12 of
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the Bill has been rightly brbtght
forward. +
17 hra.

Mr. Deputy-Speaker: I am sure
the hon. Member has much to say yet.

Bhri Ajit SBingh Sarhadii I have
much more to say. I shall continue
tomorrow. .

Mr, Deputy-Speaker: The hon.
Memke: may continue tomorrow.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
the 12th February, 1838
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Shri Atal Bihani Vajpayee
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the Indo-Pakistan Canal
Water Dispute.
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and Power made a
statement n  regard
thereto,
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